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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI

IN

APPEAL No.33 OF 2022 (SZ)

IN THE MATTER OF: -

Meenava Thanthai K.R.Selvaraj Kumar, Meenavar Nala Sangam ......Applicant(s)

-Vs-

Union of India & Ors. .. . . Respondent(s)

MOST RESPECTFULLY SHOWETH: -

I, Dr.R.Sridhar S/o P.Rengarajan aged about 4l years, presently working as Scientist

'D', in the Ministry of Environment, Forest and Climate Change (MoEF&CC),

Integrated Regional Office, Chennai, do hereby solemnly affirm and state as under:

l. I respectfully submit that I am authorized to swear the present affidavit on

behalf of the MoEF&CC on the basis of the official records maintained therein.

2. That the contents of the application, unless specifically admitted, are denied to

the extent that they are inconsistent with submissions made hereinafter.

3. That the instant reply is being filed by the Answering Respondent without

prejudice to his right to file a fuller and more detailed reply at a later stage, if so

necessary.

4. That it is submitted that the Applicant in the present Appeal has challenged the

EC dated 31.03.2022 granted to M/s Sun Pharmaceutical Industries Ltd

(hereinafter referred to as the Project Proponent)

W
Dn R. Srldhar,
Salcndst'D"

Government of lndia
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5. That it is respectfully submitted that the matter OA No. 88 of 2020 titled

Meenava Thanthai K. R. Selvaraj Vs Union of India & Ors. is under

adjudication before this Hon'ble Tribunal with respect to the same project

nonetheless with a different prayer.

6. That it is humbly submitted that as per available information the Tamil Nadu

Pollution Control Board (hereinafter referred to as TNPCB) initially granted

consent vide order no. 8850 dated 07.04.1992 with a validity upto 31.03.1993

and thereafter modification was issued on 03.06.1992, vide which consent was

granted under Section 25 of the Water (Prevention and Control of Pollution)

Act, 1974 and under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 to M/s Pradeep Exports for manufacturing of three

products viz. Furosemide (3.0 Tons,A4onth), Analgin (30.0 Tons/tr4onth) and

Mebenezole (3.0 Ton/month) with a total production capacity of 38 T/M.

A copy of the Consent order granted to M/s Pradeep Exports dated 07 .04.1992

&03.06.1992 is annexed as ANNEXURE A/1.

7. That it is submitted that the answering respondent issued Environment Impact

Notification, 1994, vide S.O. 60 (E) dated 27 .01 .1994 (hereinafter referred to as

EIA, Notification 1994) mandating the requirement of Environment Clearance

(hereinafter referred to as EC) for undertaking any expansion or modernization

of any activity if pollution load is to exceed the existing one. or new project

listed in Schedule-l to this notification in any part of India. That it is further

submitted that the requirement of prior EC for Bulk drugs and

Pharmaceuticals was inserted in the Schedule-l at entry 8 in EIA Notification,

1994.

True copy of the above mentioned notification has been annexed

as ANNEXUREA/2.

8. As mentioned above, M/s Pradeep Exports had obtained consent for

manufacturing of three products viz. Furosemide, Analgin and

Mebenezole from Tamil Nadu Pollution Control Board on 03.06J992 i.e. prior

to the EIA Notification, 1994. As the respondent unit started its operations prior

1994, the unit would have to apply for EC under EIA Notification, 1994 if there

Dr n Sridhar,
Sciendst 'D"

Government of lndia
Iln" ofEnvironment Forest and Climate ChanS'

lntegrated ReSional Omce
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was any expansion or modernization of any activity if pollution load was to

exceed the existing one.

9. Subsequently, as claimed by the applicant, the plant had been acquired by IWs

Sun Pharmaceutical Industries Ltd in the year 1999.1t is submitted that

although the plant had been acquired by the M/s Sun Pharmaceutical Industries

Ltd from M/s Pradeep Exports but there was no provision for transfer of EC in

EIA Notification, 1994.

10. Environment and Forest Department of Govt. of Tamil Nadu vide G.O.Ms.

No.67 dated 13.03.1996, notified its intention to constitute the lake area

measuring an extent of 73.06 acers in S.No. 220, 5 km surrounding the

Vedanthangal Village as Bird Sanctuary.

11. Subsequently, on 3.07.1998 G.O. Ms No. 199 was issued by the Govemment

of Tamil Nadu under Section 26 (A) of the Wildlife Protection Act. 1972

notiffing the lake and surrounding 5 km as Vedanthangal lake Bird Sanctuary.

A copy of the G.O. Ms No. 199 issued by the Govemment of Tamil Nadu dated

3.07.1998 is annexed as ANNEXURE A/3.

12. However, it is submitted that subsequently the Answering Respondent notified

EIA Notification, 2006 on 14.09.2006 under the provisions of the Environment

(Protection) Act, 1986 in supersession of the notification number S.O. 60 (E)

dated 27th January, 1994. The notification mandated the fotlowing:

"(...) required construction of new projecls or activities or the expansion

or modernization of existing projects or activities lisled in the Schedule

to this nolification entailing capacity addition with change in process

and or technologt shall be undertaken in any part of India only after the

prior environmental clearance from the Central Government or as the

case may be, by the State Level Environment Impact Assessment

Authority, duly constituted by the Central Government under sub-section

(3) of section 3 of the said Act, in accordance with the procedure

specified hereinafter in this notification. "

"(...) 2. Requirements of prior Environmental Clearance (EC): -

Dr' R' srldh'r'
Sdendst'D"

Government of lndia

ll|tr ofEnvironment Forest :rnd Climate Chengc

lnt.'crated RePronal ( rrl'(e
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The following projects or activities shall require prior environmental

clearance from the concerned regulatory authority, which shall

hereinafter referred to be as the Central Government in the Ministry of

Environment and Forests for matters falling under Category 'A' in the

Schedule and at State level the State Environment Impact Assessment

Authority (SEIAA) for matters falling under Category 'B' in the said

Schedule, before any construction work, or preparation of land by the

project management except for securing the land, is started on the

project or activity:

A copy of the EIA Notification, 2006 dated 14.09.2006 is annexed

as AII{NEXURE A/4.

13. Further, the EIA Notification, 2006 has decentralized the EC process by

categorizing the developmental projects in two categories, i.e., Category 'A'

project and Category B. The 'Category 'A' projects are appraised at Central

level by the Sectoral Expert Appraisal Committee (hereinafter referred to as

EAC) and Category 'B' projects are apprised at State Level Expert Appraisal

Committee (hereinafter referred to as SEAC). State Level Environment Impact

Assessment Authority (hereinafter referred to as SEIAA) and State Level

Expert Appraisal Committee (hereinafter referred to as SEAC) are constituted

to provide clearance to Category B projects.

14. That, theEC process involves the four stages namely, Stage (l) Screening,

Stage (2) - Scoping - i.e. prescribing Terms of Reference (TOR) for

Dr. & Srldh.B
Sclentlst'D"

Govcflmert of India

fln. of Bnvironment Forest and climate Chatla
tntegrated ReSional Office

1* Roor, Additional Omce Block for GPOA

Shastri Bha\Pan, Hddows Road

unSambakk tIL Chrnmi - 600 006'

i. All new projects or activities listed in the Schedule to this notification;

ii. Expansion and modernization of existing projects or activities listed in

the Schedule to this notification with addition of capacity beyond the

limits specified for the concerned sector, that is, projects or activities

which cross the threshold limils given in lhe Schedule, after expansion

or modernizalion;

iii. Any change in product - mix in an existing manufacturing unit

included in Schedule beyond the specified range"

w-
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undertaking detailed Environment Impact assessment studies, Stage (3)-Public

Consultation-to be conducted by the respective State fuT Pollution Control

Board/Committee, and Stage (4) -Appraisal - by EACs/ SEACs.

15. That, as per "General Condition" under the EIA notification, 2006, *Any

project or activity specified in Category 'B' is treated as Category 'A', if
located in whole or in part within l0 km from the boundary of (i) Protected

Areas notified under the Wild Life (Protection) Act, 1972, (ii) Critically

Polluted areas as notified by the Central Pollution Control Board from time to

time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries and

intemational boundaries". These projects are appraised at the Central Level by

the EAC. The provision of General Condition was amended vide S.O. 3067(E)

dated lst December,2009 and S.O. 1599(E) dated 25th June,2014 which is as

follows:

(...) Any project or activity specified in Category 'B'will be appraised

at the Central Level as Category 'A', if located in whole or in part

within 5 kmfrom the boundary of: (i) Protected Areas notified under the

Wild Life (Protection) Act, 1972 (53 of 1972); (ii) Critically Polluted

areas as identified by the Central Pollution Control Board constituted

under the LVater (Prevention and Control of Pollution) Act, 1974 (6 of

1974) from time to time; (iii) Eco-sensitive areas as notified under sub-

section (2) of section 3 of the Erwironment (Protection) Act, 1986, and

(iv) inter-State boundaries and international boundaries; provided that

for River Valley Projects specified in item I (c), Thermal Power Plants

speciJied in item l(d), Industrial Estates/ parl<s/complexes/areas, export

processing zones (EPZ), Special Economic Zones (SEZs), biotech parks,

leather complexes specified in item 7 (c) and common hazardous waste

treatment, storage and disposal facilities (TSDFs) specified in item 7 (d)'

the appraisal shall be made at Central level even if located within l0

km.

Providedfurther that the requirement regarding distance of5 km or 10

km, as the case may be, of the inter-State boundaries can be reduced or

completely done away with by an agreement between the respective

States or the (Jnion Territories sharing the common boundary in case

Dr' R' Srldhar,
Sctcndst'D'

Government of India

Itn. of Envlronment Forest and chmatc Ch't!'
lnte{iated RegionJl 0mce

r* gbor. raiiuonet omce Block for GFO'\

shstrl thlwrtr H.ddori6 Rod
irnlmb.5.rtL cbaDll' 600 OolL
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the activity does not fall within 5 km or l0 km, as the case may be of the

areas mentioned at item (i), (ii), and (iii) above. "

A copy of the S.O.3067(E) dated lst December, 2009 and S.O. 1599(E) dated

25th June, 2014 is annexed as ANNEXURE A/5.

16. That under the provisions of EIA Notification, 2006, Synthetic Organic

Chemical Industries is covered under entry 5 (f) of the Schedule to the EIA

Notification, 2006. The entry 5(0 of the Schedule of EIA Notification 2006

provides as follows:

Project or Activity Category witlt tlleshold

limit

Conditions if any

sa (2) (3) (4)

fl,ntheric 
organic

lhemicals 
industry

(dyes & dy"

intermediates; bulk

b*r, and

intermediates

excluding

drug .formulations:

synthetic rubbers:

basic organif

chemicals, other

synthetic organic

chemicals ancl

chemical

intermediates)

V,ocated

lou,ridn

the

notilied

industrial

area/

estate

except

small

units as

defined in

column l

o)

(i)Located in a

notified

industrial

area/ estate.

(ii)Small units

as de/ined in

cotumn ())

General as well as specific

onditions shall apply

fmall 
units: with water

consumplion <25 cu mt per

day, fuel consumption <25

TPD and not covered in the

category of MAH units as

per the Management,

Storage and Import ,J
Hazardous Chemical Rule

rggg. 
's'

Note: API vide notilicatiol

dated 27.03.2020.)

ts. t0.2020 & t6.07.202 tl

rreated as Cat. 82 (untl

31.t2.2021)

17. That the aforementioned entry 5(f) is categorized as Category 'A' and

Category 'B' depending upon the location of the industry for which EC is

Dr' R' st{dh'r'
Sclentlst'D"

Go,ernment of lndla

llln. of Envlronmmt forest and Climate Chart?
lntePrated Regional ollrce

r.t Roo., na"aitionatOmce Block for GPOA'

shasBi Bhawan, Haddows Road

ffungambakkan, Chennai ' 600 006'
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sought. If the industry is located outside the notified industrial area, then it is

qualified as Category 'A' project and such projects are appraised by the

Sectoral EACs and approved by the Answering Respondent. However, if the

industry is located within a notified industrial area, it is qualified as category

'B' project to be appraised by the SEACs and approved by the SEIAAs in the

respective States/UTs.

18. That it is submitted the projects requiring an Environmental Impact

Assessment report shall be termed as Category 'Bl' and remaining projects

shall be termed as category 'B2' and the same will not require an Environment

Impact Assessment report. For categorization of projects into B1 or 82 except

item 8(b), the Answering Respondent shall issue appropriate guidelines from

trme to tlme.

19. That, as per the extant provisions, the manufacturing of bulk drug and active

pharmaceuticat ingredients (hereinafter referred to as API) requires a prior EC

under category A of item 5(f) 'synthetic organic chemicals industry' of EIA

Notification, 2006 if it is located outside the notified industrial area./ estate or

General Conditions are applicable for the project. All such units attracting the

said provisions are allowed to commence their activities only after obtaining

prior EC.

20. It is further, submitted that the Answering Respondent deemed it necessary to

expedite the prior EC to the projects or activities in respect of bulk drugs and

intermediates as a part of comprehensive and robust system to handle the Novel

Corona Virus (COVID-I9) outbreak, drug availability or production to reduce

the impact of the Novel Corona Virus (COVID-l9) are to be ensured'

Therefore, the Answering Respondent issued S.O. 1223(E) dated2710312020'

True copy of notification dated 2710312020 has been annexed

as ANNEXURE as A/6.

21 . Furthermore, it was submitted that vide the above-mentioned notification,

ects in respect of API are to beissued by the Answering Respondent, all proj

Dr R. sridhar,
Scientist'D"

Governme t ol lndia

llh. ofEnvironment Forest rnd elimate Chante

lntegrated Region'll 0ffice

ln Flooi Adaitional office Block for GPoA

shastri Bhdwrtl, Hrddows Ro'd
llrotltnbek'k nr Charn.l ' 600 006'
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appraised as Category "B2" upto 3010912020 at Centre or State level depending

upon the applicability of general conditions, as stated al para 7

above. Subsequently, the above mentioned period was extended by six months

from 30th September, 2020 to 30th March, 2021 vide notification no. S.O.

3636(E) dated l5th October,2020. In view ofthe outbreak ofthe second wave

of COVID-19 pandemic, the Central Government received requests for further

extension of the time period beyond 30th March, 2O2l as there is a continued

requirement to expedite drug manufacturing. Therefore, the timeline was

extended to 31't December 2021 vide notification S.O. 2859 (E) dated

16.07.2021 for all the proposals that were received from I 6th July, 2021 to 3 I st

December, 2021.

True copy of the above mentioned notification has been annexed

as ANNEXURE A/7.

22. It is submined that the M/s Pradeep Exports obtained CTE for manufacturing

of three products viz. Furosemide (3.0 Tons/Month), Analgin (30.0

Tons/Month) and Mebenezole (3.0 Ton/month) with a total production capacity

was 38 T,M prior to EIA 1994 and thereafter obtained CTE in 2005 with

respect to lWs Sun Pharmaceutical Industries to manufacture l0 products viz

Analgin Magesium (6 T/M), Sodium Valporaic (8 TA4), Oxeclacine (l TA4)'

Clomipramine (l TA4), Flurbiprofen (1 TA4), Carbamazepine (4 T,M)'

Mepoprolol tartrate (3 T/M), Tramadol Hcl (l T/I4), Metadoxine (0.4 T/IvI) and

Danazole (0.1T/M). The total production capacity was 25.5 T/\4. Although

there was change in product mix but the total capacity ofthe plant is reduced

from 38.0 T/M to 25.5 TlM. Further, there was no requirement of EC for

change in product mix as per provision of EIA 1994 and the requirement for the

same was mandated by EIA Notification 2006 as mentioned in para 1 1 above.

23. It is humbly submitted that for the Category of the project which did not

require EC under EIA, 1994 and now required the same under EIA, 2006, the

Ministry vide Circular dated 2l.l 1.2006 issued guidelines wherein inter-alia it

was mentioned that projects for which NOCs (CTE) issued before

l4th September 2006, will not require to take Environmental Clearance, under

'ktd--
Irr. R Sdhai
Scietltlst'D"

Government of India

Xllt. ofEnvironment Forest a!'d Chmate Clteat
lntecrated RlSional Offrce

lrt Ftoor. Additional Omce Block fot GPOf,

Shastri thnmr! Htddox6 Ro'd
liuo!.mbd*.trq Cbnn.i ' 6m 06
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the EIA Notification, 2006. In the instant case, CTE for the change in product

mix was obtained during 2005 and the unit is required to obtain EC under the

EIA Notification, 2006 only if it meets the criteria specified in the said

Notification, as mentioned in para I I above. Subsequently, the Ministry vide

circular dated 14.12.2006 inter-alia mentioned that in case of change in product

mix, changes in the quantities or numbers of products may be allowed without

prior EC by the concerned SPCB provided such changes in the quantities of

products are in the same category and are within the previously granted total

limits.

True copy of above mentioned circulars has been annexed as ANNEXUR.E

A/8.

24. It is further submitted that the Project Proponent submitted the Proposal No.

IA/TN/IND3/24836812021 on dated 30.12.2021 for Expansion of APIs Bulk

Drug manufacturing unit with production capacity from 25.5 TPM to 134.082

TPM within the Existing Plant which is covered under Category 'B-2'-API of

item 5 (f) 'synthetic, Organic Chemicals Industry' of the schedule to the EIA

Notification, 2006 (amendm ent on 27 .03 .2020, I 5. I 0.2020 & 16.07 .2021).

25. The Project Proponent submitted that the project attracts general conditions as

the unit is located at 3.72 km (West) from the boundary of Vedanthangal Bird

Sanctuary. Due to the applicability of General Conditions the project was

considered in in 27th EAC Meeting held on MarchT-8,2022.

True copy of 27'hEAC Meeting minutes of meeting has been annexed

as ANNEXURE A/9.

26. That it is submitted that for the projects located inside the wildlife sanctuaries

notified under the Wildlife (Protection) Act, 1972 or located in the notified

Eco-sensitive Zone (hereinafter referred to as ESZ) around the wildlife

sanctuary or within 10 km of wildlife sanctuary (if ESZ is not notified)' require

clearance from the Standing Committee of National Board for Wildlife

(hereinafter referred to as SCNBWL). The Eco-Sensitive Zone around the

Vedanthangal lake Bird Sanctuary is yet to be notified.

ka
Dr. R. Srldhar,
Sclentlst'D"

Governmenl il r 
"{1irIh of Environment Fore)r IIr" Climatr Ch.trtc

lntecrated Regronal Oltice

li noor, Ad;itional Oflice Biock for GFo'l
shdri BMwln, Haddows Road

laulg.mb.klltll, Chc0ntl ' 600 ood



10

27. The Answering Respondent vide Office Memorandum 22-4312018-IA,.lll

dated 8th August, 2019 issued procedure for consideration of developmental

projects located within l0 Km of National ParkAVildlife Sanctuary seeking

environmental clearance under the provision of Environment Impact

Notification, 2006 (hereinafter referred to as EIA Notification, 2006) wherein

at Sl No 4(iii) it has been mentioned that:

" (... ) Proposals involving deve lopmental activ ity/proiect located w it hin

t0 km of National Park/Wildlife Sanctuary wherein final ESZ

notification is not notified (or) ESZ notification is in draft stage, prior

clearance from Standing Committee of the National Board for Wildlife

(SCNBWL) is mandatory. In such cases, the proiecl proponent shall

submit the application simulloneously for grant of Terms of

Reference/environmental clearance os well as wildlife cleorance. "

28. That the Project Proponent in its proposal submitted to the Answering

Respondent for grant of EC mentioned that project site is located at a distance

of 3.72 KM form the Vedanthangal lake Bird Sanctuary' Further, before the

grant of EC the Project Proponent has submitted a proposal No'

FP/TN/IND/507912020 dated 30.05.2020 to state government for obtaining

clearance from SCNBWL. Accordingly, the proposal was considered in the

Ministry for grant of EC and specific condition was stipulated in EC dated 3 I st

March, 2022 that:

" ( .) (ii) This Environmental Clearance is subiect to obtaining the

NBWL clearance from the Standing Committee on Wildlife as the Unit is

located at 3.72 km ftVest) from the Vedanthangal Bird Sanctuary."

A copy of the above mentioned EC dated 31.03.2022is annexed

as ANNEXURE A/10.

29. That it is humbly submitted, after grant of EC, the Integrated Regional Office

of the Answering Respondent has inspected the unit on 24.05.2022 and

confirmed that the expansion work has not yet started.

Dr' f,' $ldt'r'
S€lc{rdst 'L"

Government of lndia

Ih. ofEnvironment Forest arr(! clrmate ChT E!
lnteerated Rcglorr rl U:ttce

rx Roo., laittionat Ohce Illotk for GPOA'

shastri Bhawan, Haddows Koao

x,ingu.t"r.u', Ctt"nnai' 600 006'



30. That it is submitted that M/s Sun Pharmaceutical Industries Ltd obtained

Consent to Establish (CTE) dated 30.11.2005 under Section 25 of the Water

(Prevention and Control of Pollution) Act, 1974 and under Section 21 of the

Air (Prevention and Control of Pollution) Act, 1981 to manufacture l0 products

viz Analgin Magesium (6 T/M), Sodium Valporaic (8 TlN4), Oxeclacine (1

T/M), Clomipramine (1 T,M), Flurbiprofen (l T/IvI), Carbamazepine (4 Tllt4),

Mepoprolol tartrate (3 T/M), Tramadol Hcl (l T,M), Metadoxine (0.a T,&I) and

Danazole (0.lTA4). The total production capacity was 25.5 T/IvI.

A copy of the CTEs dated 30.1 1.2005 is annexed as ANNEXURE A/l l.

31. Further it is submitted that the Answering Respondent vide letter IA-J-

ll0lll544l202l-IA-II(I) dated 31.03.2022 granted EC to the Project Proponent

for expansion inter-alia with a condition at Specific Condition no. (ii) that

"( ) (ii) This Environmental Clearance is subject to obtaining the NBWL

clearance from the Standing Committee on Wildlife as the Unit is located

at 3.72 lon (West) from the Vedanthangal Bird Sanctuary.".

32. Further, it is humbly submitted that the Project Proponent in Form-I has

categorically submitted that the Project is not a violation case and the

application is not being submitted under Notification No. S.O. 804(E) dated

t4.03.20t7.

33. The Proj ect Proponent through the Form I has also given its declaration stating

the data and information given in the application and enclosures are true to be

best of the Project Proponent's knowledge and belief. And if any part of the

data and information found to be false or misleading at any stage, the project

will be rejected and clearance given, if any to the project will be revoked at our

risk and cost. In addition to above, the project proponent gave undertaking that

no activity/ construction/ expansion has since been taken up.

34. The Environmental Clearance granted to the above project also stipulates at

para l6 ofEC that:

"(...) 16. Concealing factual data or submission of false/fabricated data

and failure to comply with any of the conditions mentioned above result in

Ln R' Sridhar'
Sclentist'D"

Covernmen'ol i rdis

rr.. orgndr;;e"i ioresr i'r' '' nrate chrote

-ffi,mlftt*lt'ilfi:^

11
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withdrawal of this clearance and attract action under the provisions of the

Environment (Protection) Act, 1986. "

35. Therefore, it is humbly submitted that based on the recommendation of EAC

the Answering Respondent granted EC as per the provisions of the EIA

Notification, 2006 (as amended) and other relevant Office Memorandum/

guidelines in this regard, subject to compliance of Specific and General

Conditions.

36. Therefore, it is submitted that the present reply affidavit may kindly be taken

on record and into consideration and the Hon'ble Tribunal may pass

appropriate Order(s), direction(s) as deemed fit and proper under the facts and

circumstances of the present case.

37. That other/ancillary issues raised in the appeal under reply do not pertain to

the answering respondent. The Answering Respondent seeks leave to make

additional submissions, ifrequired, during the course ofthe proceedings.

DEPONENT

Lr' R Sridhar'
Sclcntlst D'

","., 
*,,.0"'Jll1T""l"T'''l' 

i' i'u *" tt"oc

"ffimi,ffi

Verified at Chennai on this I lth day of August, 2022 that the contents of the

above affidavit are correct to my krowledge and belief based on official

records and nothing material has been concealed there from.

DEPONENT

VERIFICATION

Dr. n $ldhrt
S.lrndn 'D"

Government o rdia
XItl. of Envtronment Forest r r.l (.iimate Ch.rr&

lDte8rated Regior)Jr l)ffi ce
lrt Fl,oor, AddltionalOffice ttlock fur GFoA.

Shastri Bhawan, Haddows Road
tauntambaklan, Chennat . 6(X) 0(}6,
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(r) ftet rs <f t 1fr mr rft gr<nrr rk em I

ti ,q fiq*{ aqr ritqn ltft rk filirfi }
.ctt ;

(c) ( r) rim {tt gEa rit} crl fit cqfrq c( rfi
crAI i

(z) ale urfuf + .rar * d {t{ crft qfqrlt
rffi I qc nl {rtr ek !.r{t l ;

( a) {rc fi v}i wi rri rqfins qE fr drar

{tt {r fr ftrr ;

(E) (t) cTlrlt rrrq l at tln efqa lnrrq rir
1lrtu S dtt ;

( 2 ) tr{tt da r(tr't q}ra

a. &a rqfug ;

(tr) srcd{ As mfntfl r tfr rt< r*r ;

(t) Ar f{fdr? ftrerr rr et+r r

7 ik ft( ti :

(r) rnt fl< tI{ t dr I

(.) cf(rfi f,t( tr( I

(r) rfr *< +fi fdm ir r*ffirtr sqfi r

(r) vtrre4 srtcl, ct fi O rf( Eri Fr{ac t lrtc t

e ffi fr qtrrctllr, ffi figRl ] *]tr rr o&r fr,
qft Sf..r fuqtt ttrf cfit tI rrm {t dt T.r cffia
.dhr sTlt t *$ |

g. rrnqr qri qtBI (q ffffi rt, ffi frra ra}a frrt 'rq I

- cqft,s vc/rqlAl cfra tr ilir{q a i Erf{tr
qreq mrqf( t

- tlcr{ ct< rrarft,* r<rec lrqK sar* |

lo ({) fir€flfttr Bf (t Ttd dt( q}'it * dql

(r) gitts l{( drr.n I

r r. frfoq ffior fi{rt <rrr frqcl rr;8 r}trfl r

rz. (r) rffir tir Fqttlr ftcY (€fTFr rk lrl
icrdq [t<l) ;

(r) vffir rfir rlq-rt (ec{dr{ T( fft ttFt'{tr
6rrr,rif i qer< tsn) ;

(n) frqt mr6ftro fitrll ;

(r) ftftul rt 6t rrrr<* t

lx. $f|-t.fro rrr,s fi rr ,{l( I

$ o(..n lnr i f{ rx frq ,r{ ctsl *lt qrn ft
diRr{ qr{firt rt( fkrrrE t qEr( ftr i rk 1i (f, m
n qllsr{t A fi6 qft rq( frq q qtr{Vqf.{t rr rlt c?rt

cfr fr E{q fqqr{I er{tl sr{r ftfl t rit vfi<r]v.a 51 aq

T}IE OAZETTE OF INDI,A: BXTRAORDINARY [P^rr tr-SBc. 3(it) ]

f,. ftrr rrt'n {t( ctiq-{r rt {t trt q''rq{t(, q{i *f t,
rr aqrt qlfrx lli wlrF qr rrqq ftf{f vr sr,Ir r

mftrr: rrtc+ t qrnq'r
anr{ : (irr {f( {t {i {trr)

cri[r fd{ (,r5-{ ril u}r } {nna( fl
16r I w d'rca t} i6t

Eqq : E qti s1 mr frq* ftq cR+qil mnrrrft qlqqr

+ qIEr{ rtd cqfurr tt} t tt orvra rfl 1' it <ft'
crfir r( sfr crER r< fir<rr ftfl qrq,n I

cfit-3

lq<r- 3 nr Er-+(I (iii) (+) ifirql
qqt{<tfrc ,rfll FIm<tI + fnq kftr sfqffil fr tr<q{l

r. i.l {tt rTlq fi< .l( f{fi( cfdt!{Ilif v, Irctfi {k
GTqt<w f<q riR tdkr fri'r rfqfird rrtr fst {qn, fccD

Fqf, tu t fiirr q'ln '*
r. cf(ft{frF itr c{s
z. rlkt qw Grfte

3. ialr r{qr[-{ 8iu
r. raxfircrd@rfi {rqq (t( rf?
t. Itu fifi mfit
e. <txtfrr frxnif<rtt
z. qfrltqrrr {rditrt
e. crfft{irit
o. c{tlr(!ft{ flftrrT

ro. FNr *a ffiqr
rr. lh+<rrt Mf f sftff(Fdttoc !{cr t {iftril

qftrr

2 rqq[, inIE ct( s-1rA trftcfa'furfi {I q{ta{'frfr<

cI c{rfifr qrrElftr rn qrmr ftrw * i ltll t{rtrrq

rllr sr dn I

s. rmr Ftqt(ol qfirtr,T lq\Frl(r{{ r rfd<fu r<s'rfcr
ir*rr{rt{rt
.. cE !r qt( nts rlafifqqt 't .q t frfrftq rq t rmftfk'E
qfRql i'l Elr6'( *cFFtr tfr{il t ml *ti t

a firff sffi t r s t cfslt rqc{ dt {h I

MINISTN,Y OF ENVIRONUENT AND FON,ESTS

NOTIFICATION

Norv Dolht, th. 2rth ,.!urry, 1994

S.O. 6fiE).-Wh.tcar e [otloc.tioD undcr clsu.c (r) ol

""urulo 
rtt'ot tul 5 ol rh. Envirouoot (Prol.ctio!) Rulo$

f986 iflvitins oblcctiotrt froEr thi public wilhin ti y dsv,
iroo thc daio ot'publrcstlou ol thc rard lotiik tron' r8trltst
tho lDtcllion ol lh! C.otrtl Gofcrnrnont 0o jmpo$ rostric'

om aDd orohibitioDt ou tbc otprorlon aDd modcmizlllotl
.tt 

_:ro. 
rctviw o' rrcw Droicctr- hing und.rtolcn lo .!v

rart oi Iodia uirlcss cnvironoeltsl clcirenco h.! t€c! lccord-
i.t Lv thc Coatral Oovcmmoot or tbG SlAto Gsvcratn [t i[
ri"oidan"o elth tho DroocdurG rpc;lfcd b ltrt troriicr-
tioa was pubtirbcd ., S,O. No. flO{E) d.ld 28G Jenurty.
r99!i

And rtr.clr rll obirctlo.a roc.ivtd b.vc b.c! auly coo'
tidsld;
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Nolv, th.re(orG, lD crcrcLo uf thc fowors confcr rcd by O) Tho.ald CorD.Biffoc ol crpon lhsll havo full fuht
6ub.!.ctloo (l) atrd clau6o (v) o( 6ub Bcclion (2) of 6rction of corry and i$p..tioo ol tLc 6itc or, !r tbo ca!6
3 of th6 EDvirohmcnt (Prolccti( n) Acl, 1986 (29 ol 1986) oay bc, factory promises ar atry ttE prior to
tord wilb chulG (d) of rub-rule (, al tulc 5 of lho Eovirol. duriDg or att{f, the lo&osrcarDco! cl thc oAa,a-
mcdt (Protcclioo) Ruk!, 1986, lhe acntrul CowtDnrcnt hcrc- 110[6 rolalEg to the projccr.
by dlrccts that oD srrd froE thc dsto oI publicllion of lhrr
ootlficstioo iu tho Offcial Oazctto, oxprrsioll o1 oodomiza- (c) Tho Impsct ArsooJmart A8cncy will prcpurc s aet of
toq of rlly activity if gollutioa IoEd is to axcecd thc erlrt- rc4omEeodstions ta6ed ort t(chtrlcul !!!e.rm.ot of
in8 o!rc, or ncw proirt llitcd iD Sch:dl'lc I ro thir notillcq- do.utrrcnts dod drta, funiord by thc project au-
tlo!. shall Eot b. uDdclls.lo[ i'l 0Dy IrEn ol lldis ull thoritior rupplcDcntod by dJti collc.tad durltrg
it hti bcctr scclrdrd ctrvlronmcDlul clcsrurlco by lhc Ccntral vlrlt! to sitc! or foctorlca and htcraction with
Govorolncot ltr lc(ordanco rvith tha procaduro lrcroioaltor ollautod populstion a-n{l cnvironmental SronD!. S |rr-
.!oci6cd id thit trotifcatioa: oary f.lribility rop{)fl6, rlorg wiah tbo do{sll.d Er-

viroaEcohl MuDsScEoEt Plan!, tho rcq)Dmqnds.

-2 It quircrn.nls aDd procodurc for rcctiD8 ctrviroDocot tioD rad lio cotrdltloos tubject to which €Dvlroo-

"1.i.";;-;; ;-;j;k- -----.- rtonml clcarancc ii 8lveo sbell bc rasde rYrilablo
to tho conccrnad psrtici or anviron[lcxl,tl groura on

I(r) Aoy !rcrsotr who d€.hGr lo usdeatst ooy prohrt i! rcqucat- Coflracnts of tbc publtc -IIlay bc rollclt-
rni irrt of Indls or !h! crp^osl1,n or'riodiraira- ed, it so- r.coeloondtd by.fA.t rvilhia l0 days ol
itir lir "ri iit"it"i-ina,irri'"i'i;r"pa'iil;"'G raeipt of otoporal,. io ptrblic hcitritra! lrrhnscd rot
iho Schcdile shall- subruit in aini;iaffou io- rf,i lh! purposo attcr giviog oEc dlonth nolic. ol such
S."6i-M.i;i; 

"t 
-S"i;"r;;i' id- i;rcfi; heariost iD at loa't 1\[o lcwEpope's.

N6r' r)€lhl' rbbltc oluu bo Fovided accr6s to tho ruoouy oI tho

rbE sppllcoiior sLsu bc Eu,lo in..rhc tr(,ro.n,a r0ocifled lrflh;t jr",Hi{'1f""1[H"l*l#lllsomcntyPlaB ut rhc

in Schcdulo ll lo lhil rrolifrcntion aod shotl bo
ecco6pa-b.l.d by i dcto .J projcct rcDorl which
lUri, irta arid, hludc on E!:vlroomeotol ImDoct . Thg r56.!.[rnt obsu bo -complctod. wjthjn. a Frlcrd ol
Aeri'omint R;po; ;A "; E;l;,';;;;i-'Iii.tr0;;l thrce -,Ilorthr on recelpt of, lhc rcqul|ito documentr and
6cor ptsn-oi.,i.ia ln-"iii.driii'iirii, itl"li]iii- d.rta. from lhe pr{rjocr aulhoririor rDd c(.mplcrior ot Dublic
Iiocr irswa'Ui -iho c.rr,rt- - cii"rinliJ-t"- rti, heorlnS wcIG requlrcd ond docirion cooveycd withE o mEri-
Minhr.v oe giviroruniii'ioa F;;;.tr i;;; il" t; 'DuE 

of 30 dovs rhcrcEfrer' No wori(, prcliminirrv r)r olh€r'
rr'a - ilB fi"'# i"l,l*,ffHl"i "3,:'"il"",Hg'ii .1il"s. 

un,r""

(b) C-eso rcjaatcd duo to subEl$lon o, irsufrcicot or
incdGqurtc dsr! atrd Actlotr Plani qlsy to rcvhw-
cd sr ond *hcn srlborlrcd with compfcrc dttt andActih Plrns. Submtslon of isaotrDtctc dota for
thc recond timc would irrctf bc Il iuf,cicnt rcaso!
lor thc Impact A$casmcnt AFocy to rckct ihi
caio rufrE'rily,

II lo cerc of tho folloviq ,ird .peiflsd Drojccl!:
(.) EiDlDS;

O) pirLcld thor:ral po*or .tatioos;

(c) hy&o-!owcr, ll.ror irri8allon Drojc.U ud /or thGir
coobrDalioo EcludLoS flood coBtrol;

(d) portt aad hrrbourr (orlludloa arlaor portr).

Tho proiocr authoritlca wII inrlmtrto tho locrdoE ot lbo
Droiect sit to thc_Central Gov;r,rment ln thc Mioigt, 

'oi
Enyirolooot lld lor.sts whllc iritialiDs any iri.crliirrl,ia'
aod survcyr. Tbc CoBrrl Gorcrnm.nt -in f'hc Uinis-kv of
ED. rlrormcnt & For.tt. witl @nvcy r dc(i.ron ririia',iq-lui:
rDrttty or olh.rcr[o ot thc propoacd aitc vitbi! o oU]rnuu
porlod ol thirly drya. TIro r.ld tlto ;l<a.rracc wlll bc graot.
cd for !

- r..DctioiEd c&ldclty €( tor rtly Etlnlli l.is.;

- 500 h! or abovo !fca. lf ro rcqqllrad. for DrosDcct-
in8 and crplorztlod ol rDir.rilB.--

oDd lf siu bG v6lid for r porlod of 1vc ycarr for comrcnc-ln8 thc corjtructioo. opcralioo or mi4tD&

I[ (r) Ito ,rmstrry fcailbility ,rpon obmitt?d wlth thc
applicaliqn ahsll b. crslltred .nd ..r6!cd by tho
IEptct Arloirmont Afncy !, otc Ccntrol Govcrn.
uiaht in cadsullotiotr wlth a Conrmit'ca r,, ctoertshtvllt. cornp.xtrto! r. rpcclGcd lo Scmairf,m oi
thls Notlfl(rtioD. Th. IraEct Arg$.ment AcmJ
{IAA) \vo[ld bc tbr Uo:an Mintrtn, ol pnvrron.
nrclt rrC tror6E the Commlttrc cl Err.crtr mc!-
rioocd .hov. .hdl b. consrltutcd tv riri lmoiir
llacilarotrt AgEEl, canc.'rlcd or ruch olhcr trod'
undor CoDlIrl Oorcmncnl ruthorltcrt by Iroii
Aroccoco! AFa., h tlb Lt&rd.

lV, IE ordcr to cDoblo tho Impact Ae!.lsnrcnt Agcncy
co,lccrDcd to moDitor cffcctively (hc imploEoatrtioo ot
thc rltollm.Edrdo!! aDd cooditiooi subiccr to
whkh thc csvironlrcot0l clca.aocr h.r hcm fivcn,lho proiccl uthoritics concorood shrll aubmit 8
half-yearly rcport to tho coxcorrEd ag.Dcy. lopact
As..s!n.ot A8locy wiil rEakc cumDlirncc r.rlottr
publicly .,vailablc.

V. U oo comlrcots (rool lho Impact Assastttcnt AiGDcy
dcceivcd withi[ thc rime llmit. tho Drorcct rrould
bc deon.d to- hov. b.eo {llrrrovld a. Droporcd by
Drojocl ruthoriticr

3. NorhiDg cootained itr thfu Notlfcatioll ihlll &pply lo;

(s) any timo fsllir8 uldcr qtrtry No!. 3, 18 ud 20 ol
thc thodulc-I to bc locolcd or pronoscd t,) bc
locatcd ln lhc srca6 lorcasd hr thc Notif,c0tio['a
SO No. lO2(E) datcd lst Februurv, t989; S.O
ll4(E) datcd lolh Fcbrury. t99t .Dd S.O. No.
319(E) darod 7th M.y, l)92

{b) my itctn lolling uoder ontry No.. l,2, 1. 1, 5. 7,
9, t0, 12, 13, 11, 16, 17,19, 25 lnd 27 ot Schcd'rtrltif thc invcltEcnt lr l6.ir th!'l Rs. 50 crorc!.

(c) any itcm Escr-rcd for Small Scrlc Irdutrhl lcctor
wi{br iDvcslEcEts lc!$ thatr R!, I croro.

,a ConccaliDg f8ctual &ti or sub'r!;6sion ol falrc, ynlcload.
lD8 dEln/rcpGtr, docilloos or rccomEondatior! would load
to lhc proiccl bclng r.rcclrd approvxt, ll lraitcd eerli!, on
lh. halia of false data. rvould also h r.r'q1g6. lrlslclding
and wroog info.Ertlon s,ill oova,r tha tollqvl4:

- F&ls6 lalortnrtloo.

-- Frlso data.

- Enginocrhf tsD6t.,

-- Corc.allDa ot ,hctud Jatc

- Pakc trcoEoradrtbor or dcchlon!.

[No. 2.120t3fi/l9-r^-r!
& B,JA!,ANL &.y. (l&n
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[Scc Sub.poru I(a) of Pora 3J

APPLICATION FORM

l. (a) Nime atr(l Address of rtc project proDosed :

(b) l.Galion of th€ Drojclb:
Namo of lhs placo;
Dist.ict, Tohsil:
LotitudclLonflitudc:
Ncurest Airnorlfl(uilwoy Statiol i

(c) AltcrDate ilter exumined anal the ftanols fot sclccriD8
the proposcd sito :

(d) Doer tho sile (ootorm to 5tipul&tcd lard ujc 8! Der
loral IEnd usc phn;

2, objcctivos of tho pror.cti

3. (E) Lsnd RoquircmcDt:
Agrjcultur. l-und :
Forcst land srld Donritv of vocotatio{r.

Orhcr (spc!ify):

(b) (l) Land usc in thc Chlchmonlluithin l0 Fo1l r&dlus
of lhc proposcd sit.'

(ii) ToDo8rophy of tho stcB indicuting aredi.nt, as-
pccts ood alt;lud6 :

(iii) Erodabilily classi{ic&lion of thq proDoscd land ;
(c) l'ollul;on goutces eri6liEA in l0 km. radius aad lhcir

impict olr quirllty of air, watcr & l.rfldi

(d) Dislancc of ttc nc rcst Natloml Park/SlDcluory/
Blo.phcte Res€rve/Motrnmonts,/heritt8o sitc,/R.5crvc
r-oresl:

(.) Rcbsbilitotion on ploo for qucrd$/bodow slc{s:

(O Greon bclt plao:

G) Compcnratory rfforctlatlon Dtr3.:

4. Cllm!.. &Dd Atu Quality:
(a) Windrooo lt !ite:

(b) Mar. /Mir,/Moa! snnuol tcmpcrsturc

(c) FrcquoDcy ot lrvcrtlor.'

(d) Frcqucncy oI cltlorclltomadootlcloud burtt :

(o) AflbioDt !k qualiry dal&

(f) Naturc & conccntralioo of omission of SPM. Gse

(Co, Co., NOx, CH" ctc.) ftom tho projcct ;

J- Watar bslancc .'

(a) WEto. balrnc! rt llto :

O) I-6on roalotr wsior ovailability:
Walcr Rcquirement i

(c) Sourcc to b6 t8ppcd with compGtlng usors (Rivcr,
lskc, Cround, Public 6upply):

(d) W8lcr qual;ty :

(c) Chan8cr ohsrw.d ln qurllty 'Jnd qu.otity ol etound
watct in the )rrt 15 icEr, 8Dd prcJaqt chlr8itg &
cxtrsctloo dctsih:

(O (i) Quantum ol wasr q)ltct lo bo rcloe6cd wtth
raatrnont dolslk !

alr) Qrrs-dtud! of quality of wetcr lo tho rccclvlrg body
bcfore ond aftcr dlstolal of solid rrtllct:

(lii) Quanlum ol waetc w&t6r to b6 rclGat.d oa lrtd
strd tyDo of lard :

SCI{EDULE _I
(Scc p6ra! I rnd 2)

LIST OF PRoTECTS REQUIRING ENVIRONIvIENTAL,
CLEAN,ANCE FR.OM THE CENTRAL GOVERNI}'ENT

l- Nucl.rr Powcr rnd rcla(ed projacts ruch ae flcttt
W&tcr Plant!, nucleor fuel complor, raro carths.

2. Rlv{ Vsllcy projod, includloS hydol pow{, major
jrdSation add thclr coEbilltioa iacluding food
cotrkol.

3. Port6, Ilarbour!, Atpor(! (oxclDt trJtror lorl. urd
hcrborrt).

a. Pe{rolcuEt Roflaerics includhg crudc atrd product
plpoliaor.

J. Chcmicil Fertillzorc (NitroS6uoL! and Phorlhollc)
orhcr lhrn si8glc auFrphocphute).

6. P6slicid6 (fcd!trlcal).

?. Pclroch.mlcal complexcr (BotL Olcflnic anl J\roma-
llc) asd Potro{temicol intcrmcdi[tcs sugh gspMT,
Cf,prolactaD I"AB etc. and Droductiotl of hasic
phsllt:r ruch sl LLPDE, HPDE, Pp PVC.

8. Bulk d gr lrld Dhar8&euticals

9. ExplorstloD_ ,or oil and gai and thoir lroluclioD,
lrdEportatron nnd rtoro8o.

10. Syntherio Rubber.

ll, Albegto( rtrd Altrsto. produots,

12. Hydmcyanic aciJ snd lts dorivotivcs.

,3 (a) P[iEr8.y Eclsllurgical Inftrstricr (such as produc-
liotr of lrm BnJ Strel,  lumiDiun, Copper- Zinc,
Lsad eld F.{Ior Alloys)

(b) Blcctric Drc lurirc$ (trIinl St6rl Plants).

14. Chlor dLall iolustry.

lJ. lDt6gr.bd lairt complcx iDc[dirg lnsnufscturo ot
tcltlc ald baa:c raw mttErials rcquired itr thc manu-
factur. of paink-

16. Vircorc $rDlo ibro sod flamcnt y8ro.

17. Storagc hattcrics ldcSlatrd f,,lth maDufacturo of
oxidrr of losd f,trd lcud ootiErony suoy.

lE. All touIlx[ ,,rojNts bctwcen 200o1-j0o acltrs of
Hi& Wetl Uoc rrd ot loi0tions wllh ao clcvrrion
of [dra thlrl 1000 mclori wirh ]trvcrtr[ctrt ol moro
thau trt t crorcr.

t9. Ttorad lorycr plub.

20. Mln'o3 D.ohct! (nlth lcat.6 Dorc thao I hcctucr).

21. Hlghwry Projoctr.

n, Tafted Rordr it Himalayos [.od or For6t rr.ar.

23. Distl,lGric,

14. Rrw Stbr .sd Hld6.

25, PDlp. !6pC old lcwsplil.
26. Dyoe

27. C.rao[l

21. For]ldri.t (lrfii'tdurl).

29. Eoch@hd!8.

741
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(a) (D_Dctrilr ol rcscrvior ?rlrr qudlt, vltb rccaq.srt,
Crtcb.E.at TrcatEcnr Plsq ;

G) CoEDaod Arcr DcvclopEcnt Plttr I

6. Solld rrsrto :

(a) Naturc sad qu8otity ol tolld w.rter gt[cr.t.d.

(b) Solid w.src dlsposel oethod:

7. Noise aod Vib.atioa!:

(s) Sourcc! of nolsc sad Vibrirtione ;

(b) Aflbic!( noir. lsvcl:

(c) Noi!. aod Vibrstio! cootrol D.alurq ptopo..d ;

(d) Subatlcacc problcm lf lay whi con[ol E!a.rurc.:

t. Pow(T rcquiraDenl indicstinS lource ol slpDly : Corn}
l.tc cnvirorua.rtol dctaib to bc furnished *parutcly, if cop_

tive powcr unit Droporcdi

9. Pclt labour forcc to be dcDloyed 8lvlo8 d.toib ol:

- Ea&qiq hcotth lroblcm! ln tbc sr.s duE to BsltoqEtcr/dir/.oil boroo dis.Neli

- Health c6lc syctcm cxisrinS arld lrroposal i

10. (s) Numbcr o! villa8o aud pooularion
to b. dirplsc.d :

procrc: t! rcjcctld aad rre.iearrlr fi!.A tl .ay, to th,
projccr '-( !*.rly b rt ievol&l rt our rial'rtd coat.

Sit!.trtD (d G. aopllctlt
*itb uD aa fdl rddrcr

Dalc.
Phc.:

Givcn uldcf t ,c aad ot
Or8rDirstiort oD blhrlf ol
whgm lhc onplicaDt ir
.t,'i,,t

ln (e6pect to itcm ii)a rrhlch dstl src tot (a4uirad or b Bot
nrl'irrrblc as per lhc dccluotioq ol proirl llapoDllt, th6
pr(!ci:r reould 5. consi(lcred uo thar bcj^

SCI'EDUL8, III
[Sei rutrprrs ul(a) o( htr 3l

COITPOSITION OT.THE trXPFRT COMMIT'TEES FOB

ENVIRONMENTAL IMPACT ASSESSMEI\iT

t.-Thc avaluAtioo lnd a6sccsmcDt of dcvcloprDllt proJGctg
8t lhc C.nlrol or Slare l,iv€l r*ill b! urdcrtaftn bv ig.rocnr
Commi(.cs coEsisring of cxrenc in cach dirclnlinc consrlt'urod
ns utrder:

(b) R.babilitation Moltcr p,!u :

It. Rink asscssmcnt rcport nnd Ditrstcr MonageEcot plqn:

12. 18) _EnviroDmcnkrl Impsct Alscmnr.nt.l Reporr(b) Environnerrt ManaScmcnt phd: I pr.po."i ur por
(c)- Dctailed tscaeibitity Rcport , I guidclines oi(d) Drrly fillcd in qucstionntirc 

..1 ti.o to ti(no

13. Dcloih of Enviroomentol Mnnagemeot C.ll:

*H;$",:+.l#ttTfu 
':i"ii,ffi 

1fr,"irlff,lrfi

Priotcd bv thr Mauo-Ber, Co!'t. of rndio pr.$, RInS Road, M6ys puri, Nolll Dlthl-l l0M4eod Publishcd by the Conlroller of publicatlons. Uelti_ftobSl, fScl

( FJoSysr.E MaDegcmcut
(ii) .\irlwatcr I'ollurioD Cortrot

(iii) Watcr Rcso\rce lltanael9m.lt
(iv) Floro/Flluna conrcrvatiotr lnd t!.nrflGocol
(v) J"End, Usr Plaooiog

(vD S.J.ixl Sci.!ceclRehsbililarioo
(vii, koicct A[Dr8ilal
(viii) EcotoSr,

(li) EnvirotrrDcntal Henlu
(x) Subrect Area SDecislit.

(ri) Rcprcsctrlrliv.! .of Noor/pcrrooe coacomrd pith
a!vlrollltolhl tsluct.

. 2. Tha Ch.jrmafl l{ill b. ouretundi!8 rDd ern€rlcDccd ccG
rollsr or (nvtronmtnt8{i\l or tachnic8l Drofcliiorol oa wldc
mnnoSoriol cxpcricncc itr thc rel:vut Oc.iclopmcni-rcctor. 

'-'

. 3.,Thc rcp.rcrrototivc of lmnBct. Aslaslrtr Dr A!cDcy/C.!.
trrl/Statc wjll ac.r r! a Momber.Sd;rGhry.

4, Chakman and Mcmbcrr \dll lervc io thclr ltrdivllt.l
-caprchici cxccpt thotc ipcciflc0lly nomioated at'repicinia_
trvc!.

5. 1llc MeEbGrrbip of a Cortrmittc. shall Dol crccd lJ.



2. rdtcr obg
iactioru 19-25 of t
Collcctor of Keucfle
Forcsts (c[d]Lfc)

gJt-t'r_fi-{!tJ}t _r..'jir.L. -:1..:iI,-
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.:crooto - Doclcrct lc:1 c,f ycd4i!t hc:-...:I Liku, ;;.:Kcr:choclrure. -DLgt r lct r.i iJlrds :b::Ciu_:iy -':;criruct lox 26 a(1) of t!:': irildllrc (!r.:t.c-tir::r ..I ssuod.

fipneru:€i

E) t 6 r.;i SS
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(;n.'l(t, r i:. .EliirilT
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.*... !: 3.7.1998.
rl,: il, (i :

?
Frt

T

Ellyl.icii;:- ji. , .ii:D Fc,ilrlij .j
G. O.I,ts. tto.199

1. C.O.&lo.!to.Q7, c::vir c:ra:llt c r-1d b'rr.;5ts lliilcyt,-.!cllt, Ci.tcJ1r.),*...
2. \9o ttd collectcr, KaiEt*ufrrre:i uist t. i.i, Lr. i. 1 51,61.1/ ilFSO,.'tlctod 21. 5.91.
J.Eros thc Chlcf C-.'-..-:,;.tor. of Forcats (Lilrlfrra; e:;J chlcf

t lJ.ctt:.rrc .ia.r157/,.)t J, dctcd f .i,gl .

Irr ltg ordcrs ftst rcarl [Lcvc, tbc i. v.: !' ::.;,::) r llavl:
itOt!f icd lt5 lfrtelrt ioil tO'cOnctitut" ti.;1l lallr ;rca :)-lel;p: !:,,. .r::
.: x t-o_:rt- of 71.06 ccrcc il S-ll3.2X) 5 i..:.:s. su:r*rirdi:! tI.; fi.k.:j.ti Vedantharrgal ViIlnSc, llarhra:rt !i:e:::.: 1f.l-!ik, il;r:c 11..!t^,r-,,r , _

Dls tr ic! ! eg c Dlrds S*Etuery ui:dcr Stct 1..:: 1 l, ( f ) c! tl)r'',ildllfo (Protactlo:r) .r.ct, 1972. Ilic :[otttic.!l:,:] Lc,s Fu)1irhu\tirl tho 'r'q3rJ. tlcou Govcr:*'q..rit l}zett. ii+.1f, ;i:rt-Il scct ic:r 2,
t-la tu'tl 5.&.1*5 1n &r5lisrr and 1:t t!r*' Jistri,r!- 0^.:ur.tc -iuly 1).lj
of KaucboolxJre:l Dis tric t, "lir i'a:.i11 il:.tl.r,

ervi"::. tl:. d.: ril:,;11tlc5 i,rcscrlbc'l llIi?r ,1]dlltc (iro+-:ctio:i) ,;ct, 1972, tl-*
rrpurc:: DlStrtct i:yl tlro Cl:i,t i Cct'.scr.;'.3r oJ
e i:,I Chtof ULldt ii: :rl-':: 1': i-1,:ir 1.r ttcrs

sccotrd ard ttrLrd rced rt]ovc rcsil:ctlu.ly lx.ue 5t{:icd thrt :ra
c Ll':113 a$d obJcctic:: l:lu: 'bcclt rr'ccie':J fat ?iic corrstitutic:l
of tb 5s.td arce e5 iir:l$ s3.nc tucly r.l:il tlut tli,: Jl:ral
lrotlflrtitlorr3 troy bc i35!.:ad uodcr j"'ctiot & li'l (i) of t tr.'.,

r,114Ilfc-(Protectlcri, rictr 197? Iti ,.ic.Lcrlrrf ti)'J srid elcx 3.5 ^
6irds SerEtuery,

,- Tlxl GovCf :::;:;tr-, 3.tt!r cay,i;i :3il5l ji: tt1&:1, I:c;iil:t
t t-!'. IEop€aIs of tho dlriaf Coxpervrrcr .fj:rcct: (l'.i1r:1rt.:, i.:.(!
Uhlcf atldllfc !ordc:: sc::t iil h15 1ct rcr p[c']rl r,-':d abov,.: :'.:vJ
dircct thet tF fake ilr,-L lr: ii,i:o,22f :!.]iEur r:i.'- r.:: '-rxt'Ji:t i,i
?f.06 ecrc 8id'5 krs, rutrcu::i!::3 tiri: .::i.l irl'.c :'i v,:d:i) t!ririi.i:L
VilLagor !.'redurerlthectl:;1+Iuk, liruclr.:.;",::;:.:- irirlr:'it' _bit r'.:i'.1l;:l
of tbo ccologlcql' ifeuiB- flor3, gco:.rrpl:alo,:j.ri1 ::-.J 

-egologlcel agcodtet tc:ls i::r! tr{rortc.ilco, Iru' c3ii:il ltutdd e5 i"
Birds-SalEUrary for tire purlnst of i)rotcct lor:. prct)33et i<.,1:

alx! dcvsl'oEEat of rtl*Idl ifo 'anrl- ftt c1elro:lr.rl:t ur:.lcr
scitiou-Z0'n(ii ei tt:c ij:iillii,: (i: .':: ti" r; ..: '., 1972-

p, t'd.
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l) u!1 lar-\.d bo frr.I L llodu
fji:ze t !e: cf

:i Oi'.l.:r Ehcll b'r

t ria;,Jtta a:'ld in lc::i-l i:r rhe Oi,s trlct
a:.-, illstr ict.

5. 1'lp lasril DDvclo txi; ut a:rl Cul tu].a !4iErt!.;,i!!t !traquoatcd to sctrd lr::ddl.c. to 1y !: .-..!l;L1. 
i trc:Ellt tcn cf t!-,ct:otl.flcetigu to ttro tor !-= Itairegcrr. 6ov;r:rmiit Cci:tr:1 ?rrr:,ll:erural for fitblicat io:. i:r tlrc-'ialil llciu {.}: vorry:c::t Cczot i.,l.ll tba oi-5tr lct Gczat tc ot E : trclirl€rrurs':i, Disr:ict.

6. Ttr .."-.-- , iiclrcrilzllr. c.
rr'itucstcd to sorld trre i)tj, cSpicc ad ulclr (
Cagi,l.j of tbo llottf lcat1:,:is :.o urc prlici
rf Forcsts, Ch:uuL-15, C!:ler Collscrvi[crrid Chlo f i.ildl. fnc t,erdu:r, Cllar1i)ei-lt, torild F'oreEtS U: trart t:rt ald to rc Col.ioc t)ts tr lct , a6 Eoon a.c rc itot lf icat tot: i-6

till Otujd Ol' f.g Uiv-t(.l0itj

: )r:':1 CI-L- as , Cl r,: ;;- 1; i 1,:
il EH]-15t: alld 1tl
pcl ChLa f Con$clvi r-:l'
of Forc sts ( tr i1,,i1i.r'* ,

vor.;11-- ilt- lt: tl:v ircr!;sirl
or of l{guchcofrirr.::
grLl tshed.

'ha hbrks ?lalragor, Govcr:ltr.clrt eautrel [,rc:s, Cl;cl}:rel-79.
lic Dlrcctor of Stctiol*rrv etld rriutilig, Ct.::::;;;i-2.
lrc Pr!t1ci-fjcl. Clr {c f Cor: :;r:r yatc!. o.f f,orii r: s, Cit,:::::e i- 1 j.
!::_-C!fSf Ut1cili.fc iilrcic:r, Ci:olurai-1 5.
iie-TolfddtTf--5t*rcuct rcafrures-trgr*"iet. -

!:= taril Ocvc lopac nt -ar,j (ul ture Dcfrer:r,"':ttr, Clr:r:rte!-9.
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THE GATITIE OFINDIA: EXTRAORDINARY Perr II---SB]-

MTNTSTRY o* mAr{D mnEsrs

Ncw Delhi, thc 14lh ScptcDbcr, Z)06
S.O. t3f(E).-whcrcrs, ! &afi ootficatbo un&r SUtsnrlc (3) dRule 5 of the Eoviron ncot (hotcoifi) Rdcs, 198610r

impuring cettaitr Estrictiom rod probfii tiurs on now projecb or aclivities, or oo the cxplnsion or Dodetnizatio ofcristiDg
projels or lctivitics bsled oq thct potcDtial .nri,oDEGrhl impacts as i.odicatcd io th. sclredulc to lhc oolifc.lioo, bcitrg
utldelokcn lo aDy parl of hdial, uoless prio. cnvironoe[tal clcsrlocc has bcea aaorded in accrydaoce wilb the oticctivEs
ol Nrtionat pwiroomDcn( Policy as rpprowd by thc Uoim C.bi:ct oD l8th May, 2006 ard rhc proccdllrc spccificd in lhe

ootillc.tioniby thc CJotral Govcrltlcor o( rhc Strtc cr Urion Tcrritory lJvcl EnyironrDctrt Impact ,Arscsstrcnt Aulhorily
(SEIAA), tObc oosstitutcd by th. Ccntt!! Govrrooreor io coffultlliotr with thc Stale GoveromeDt or lh€ Uniou Territoty
Adrr[flist' dioD cocrrn.d uodcl Sub.seciioD (3) ofscatioo 3 of thc EnvironDcol (Protedim) Ad, 1966 for (hc PurPose of

riris aotificalioo, wtt publilhed ir thc cazctt€ of lodia, Exlraordhrry, Part U, Scclion 3, SuFscc{iotr (ii) vi& numtrer

S.O. 1324([), drt€d thc l5th Scptember, 2005 invitiog djectionr aod suggestions Aom all persois litety to hc affcctcd

rher&y s.itiio a pcriod of sixty days ftom thc datc on wbicb copics of Grzctle containing lhe said oolificalion wcre made

availhhl€ to lhc public ;

And wherea.s, coPies of the said notification wcre made available to rhe public on I 56

Septeuber,2005;

And whereas, all objections and suggestions received in response to the above

rnentiOneddraftnotificationhavebeendulyconsidercdbytheCeritralCovernment:

Now. thereforc, in exercise oflhe powcrs confcrred by sub-section ( l) and clause (v) of

sub.'sqction(2)oFscction3oftheEnvironmgnt(hotection)Act.lg86.rcadwithclause(d)
;i;il;i; <iioi -f. 5 of thc Environment (Prolcction) Rules, l9P6 and in supcrsession of

ifr. ,oinorLn numbcr s.O. 60 (E) dalod the 27s January' 1994, ''<cepl in rcspcct. of things

done or omitled to bc donc.beforc such supcrsassion, the C.entral Covcmmcnt hereby directs

rhat on and from the date of irs publication the required construction of new projects or

""riuit", 
o, thc cxpansion or modemization of cxisting projects or activities listed in,the

Schedple to this noiificstion entailing capscity 
-addition. 

with change in process and ot

t.f,nifogy slull bc undcrtaken in an! p"rt oi tnOia only after thc prior environmcrtal

clearancc*from thc Central Govemment or as the casc may bc' by thc Slat€ Level Environmcnt

lmpacl Assesrment Authority. duly co{rstituted by. the Ccntral Govemment under sub-s'ctlon

ili.io"tio" l ofrhe said ict, in'accordance with the procedure specified hercin8fter in this

notifioation.

hno*n -111,

rlnclud6 thc tcr.ilciirl \a,aters

2. 'Rcqulrcm.nta of prior Envlronmcntrl Clcrnlcc (EC)r- The following prcjects or

activirles sttall requirc prior environme.ntal cleamnce from the concerned regulatory authority.

,"ii"h ,r,"ll n#inaRi. refened to bc as the Ccntral Covemmenl in the Minislry of
Environment and Forcsts for malters falling under Category 'A' in thc Schedule and at Slate

lcvel the State Environmcnt lmpact Assesslmcnt Authorily (SEIAA) for matters falling_under

CategOry.e. in thc said Scheduie. beforc any construction wort. or preparalion of land by the

projeit managemenl cxcept for securing the land' is starled on the project or activity:

(i) All new projecls or activities lisled in thc Schedule to this notification:

(ii) Expansion and modernization ofexisting projects or activities listed in the schedule to

it is nOificarion with addition of caprcity bcyonO'ftre limits specified for thc concemed scctor,

it"i i., proje"t, or astivities whic'h c.oss the threshold limits given in lhe Schedulc, after

expan3im or modemizationl
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(iii) Any change in prodrct - mix in an existing manufacturing unir included in Schedule
beyond rhe specified range.

3. Strte Level Envlronment Impcl Arcersmell Aulhorlty:- (1) A State t evel
Envircnrrnt Impact Asscssnent Autrority hereinafrer rcfenrd to as the SEIAA shall bc
constituted by the central Govemrhed under sub-section (3) of s€ction,3 of the Enyironment
(hotection) Acr, l9t5 comprising of $ree Members including a Chairman and a Member _
s€crctary to be nominated by 6e sbtc Govemment or the Union tcrritory Administration
concemed.

(2) The Member-Sccreary shall be a serving oflicer ofthe concemed sratc Govemment or
Union tenitory a&ninisration familiar with environmental laws.

(3) Thc other two Members shall be either a professional or cxpert fulfilling the .ilgiUtiry
criteria given in Appendix VI to this notificarion.

(4) Onc_ of the specified Memben in sutsparagraph (3) above who is an expeft in rhe
Environmental Impact Asscssment process shall be the Chairman ofrhc SEIAA.

(5) The state Govemmcnr or Union tenitory Administration shall forward $e names of the
Members and rhe chairman referrcd in sub- paragraph 3 to 4 above to the central
Govemmcnt and the central Govemmcnt shall ionsiituic the SEIAA as an aurhority for' lhe purposes of this notification within dlirr.v days of the dare of receipt of thc namesl

(6) The non-official Member and rhe chairman shall have a fixed term ofthree years (from
thc date ofthc publication ofthc notification by the Cenral Government constituting tte
authority).

(7) All decisions ofthe SEIAA shall trc unaninrous and taken in a mceting.

tl. Categorizetion of proiects rnd ectivilies:-

(r) All piojccts and activitics.arc broadly caregorized in to two catcgories - caregory A and

9.,:g"rr.B' based on the spatial exrerr of porential impacts and poritiar impacts"ori trumrn
health and natural and man made resources.

(ii) All projects or aclivities included as category 'A' in rhe Schedule, including expansion
and modemization ofexisting projects or aciivities and changc in oroduct mix, shall riquire prior
cnvironnrental clearance from the central GovernrEnt in th€ Ministry of Environmeni and
Foests (MoEF) on the recommendations of an Expert Appraisal Comminee (EAC) to be
constituted by the Cenrral Govemmenr for ihe purposes of this notification:

(iii) All projects or activilies included as category 'B' in the Schedule, including expansion
and modemization of existing projects or activities as specified in sub paragraph ( ii) of paiagraptr
2' or change in pmduct mix as specified in sub paragraph liiiy of piagiaih z.-uur txctiaing
6ose which fulfill the General condirions (Gc) stipulaled in ihe SctreJute, riil require prioi
environmental clearance fmm thc Statefunion tenitory Environment Impact Aisessment
Aulhority (SEIAA). The SEIAA shall base irs decision o; fte recommendalions of a Stare or
Union tenitory lcvel Expen Appraisal Committee (SEAC) as ro be constirut€d for in this
notificalion. In the abscnce ofa duly consritued SEIAA or SEAC. a Caregory ,B' prcjecr shall
be lreated as a Category 'A' projecti



-Ll-

787

5. Screcning, Scoping and Appreisd Committecs:-

The same Expert Appraisal Committees (EACS) at the Central Government and SEACS

(hereinafter refened to as the (EAC) and (SEAC) at the State or lhe Iinion territory level shall

screen, scope and appraise projects or activities in category 'A' and Category 'B' respectively.

EAC and SEAC's shall meet at leasl once ever) monlh.

(a) ,The composition ofthc EAc shallbe as given in Appendix vl. The sEAC at the state or

itre Union territory level shall be constituled by ihe Central Governmenl in consultation with the

concerned S1nte dovernment or thc Union tenitory Adnrinistration $ ilh idcntical composition;

(b) The central Government nray. rvith the prior concurrcrlcc ol' the conccrned slate

bovemments or the Llnion territrrr) Adnt inistrat iolls. constilLltcs onr'SEA( for more than one

Stale qr Union territory ftrr reasons trf adntinistrative convtniencc and cost:

(c) 'l'he EAC and SEAC shall he reconstituted aller evcrl thrcc lears:

id) The authoriscd mentbers of lhd I-.AC and SEAC. ctlnccnlud' nla-\ inspect any sirc(s)

ionnected with the project rrr acririlr in rcspcct ofrvhich the prior envir()nmcntal clearance is

so,ght for tp purposei of scrccni,ror scoping trr a ppraisa.l..\r ith pri.r ntrtice of at least seven

dayi tp the applicant. who shtrll pror idc ncccssary tacilities tin lhc insn[cliur:

(e) The EAC and SEACs shall lirnction on the principle ol'colteclive responsibility. The

bhairpe..on shall endeavrrur t() rerch a consens,s in cach casc', and il'consensus cannot be

reached. the view of the nrajoritr shall prcvail.

6, Applicrlton for Prior Environnrcnlal Cl€arence (EC):'

An application seekirrg prior cnvironmcnlal clcarancc in all cases shall be made in the

prcscrlhed Form I annexid herur ith and Sttpplementar;' Forttl lA' if applicable' as.given in

ippenO;* ll. after'the identificarion ol'prospcctivc sile(s) ftrr the pniect and/or activities to

wirich the application rclatcs. bcfore comnrencing any conslruction activity. or preparation of

land, at rhe iiie tty rtre applicanl. 'l-hc applicant $all furnish. along with the applicalion' a copy

orm pre-reasiuiti,y proj".t repon cxccpi rhat. in case ot consrrucrion proiects ol activitics (ite.m

8 of tire Schedulei in otlai,inn t,r toinr I and the SupplemcntrD [irrm lA' a copy of the

conceplual plan shall be provided. instcad oflhc prB-t-eas ibi lil) rePon

a
7. $lages in thc Prior Environmental Cleeience (EC) Process for New Proiecls:-

7(i) The environmental clearancc process lbr new projects-wil I 
'omprise :l 

rt 'Lil'11T "Ii:::
*aies. all of which may nol appl) ro lrrlicular cases as set fonh beLrrv in rlris n()trlicatlon. tnese

four stages in sequential order arc:-

o Stage ( l) Screening (Onll for Calegory 'B' projects and activiries)

. Stage (2) ScoPing

. Stage (3) Public Consultatitu
t Slage (4) ApPraisal

l. Slrge (l) - Screening:

ln case of Category 'ti' projects or aclivilies' this stlgc \\ill cnhil fie scrutiny of an

appliczrion seeking prii environmental ctearance made in Forrn I by thc.concemed Sl"it l:::1
i'*irn nppt"i.rr ttrnrninee (SEAC) for daermining whelher or not the pro-iect or actrvlty
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rcquircs furthcr environmcntal sMics for pteparation of.an Environm€ntal Impact Ass€ssment

iSiAji", it appraisal prior to the grant olenvironmcntal clerrance depending up on thc-nature

inJ io""ll* iiccinciil' of the projea ' Thc projccs rcquiring an Envircnmertal Impact

e*"*rirt r"iort rtt"it be tcrmid 
- 

Catcgory 'Bl' ana remaining projects shall bc termed

cilgory;sz' and will not requirr ln Environmcnt Impact Assessmcnt report. For categorization

Jpi.i"irr inro Bl or 82 exccpt item E (b), the Ministry of Environment and Foresls shall issue

appiopriate guidelines from timc to time'

Il. Stagc (2) - Scoping:

(i) ..Scoping": refers to thc proc€ss by which the Expert Appraisal committee in the case of
Iot gory .e" iojccts or activiiies, and Statc lcvcl Expcrt fnnraisal Committee in the case of
c"clory .Bl '' projccts or activitics, including applications for expansion and/or modemization

andJr 
"n"nge'in 

product mix of existing projects or activities, determine detailed cnd

*rprcf,inri"" Tcrms Of Reference (TOR) iAircssing all relevant environmental conccrns for

thc ireparation ofan Environment lmpact Assessment (EIA) Rcport in respect ofthe projcct or

acti;ity for which pior environmental clearance is sought. The Expert Appraisal_Committee or

State ievel Expert Appraisal Committel concemed shall determine thc Terms of Reference on

thc basis of thc information fumished in the prcscribcd application Form l/Form IA including

Tems of Rcfcrence proposcd by the applican! a site visit by a sub- $oup of Expcrt Appaisal

Committcc or Statc llvcl Expert Appraisal Committee concemed only ifconsidcred neccssary by

the Expcrt Appraisal commitree or state kvcl Expcrt Appraisal committee concemed, Tgrms

of Reference suggcstcd by thc applicant if fumishcd and othcr information that may be availablc

with the Expcrt Appraisai Committec or State Level Expcft Appraisal Committee concemed. AII
projccs and activities listcd as CatcSory 'B' in ltcm 8 of the Schcdule

(Construction/Iownship/Commercial Complexes /Housing) shall not require Scoping and will be

appraiscd on the basis ofForm l/Form I A and the conceptual plan.

(ii) The Tcrms of Rcference (TOR) shall bc conveycd to the applicant by thc Expcrt

Appr.aisal Committee or State Lcvel Expcrt Appraisal Committec as concemed within sixty days

oi ihe rcceipt of Form l. In the casc of Catcgory A Hydroelectric projects ltem I (c) (i) of the

Schedulc the Terms ofRcferencc shall be conveyed slong with the clearairce for pr€-construction

activities .lf the Terms of Reference are not finalizcd and conveyed to the applicant within sixty

days of ttrc nccipt of Form l, the Terms of Reference suggested by the applicant shall bc

dccmcd as ttc fingl Tcrms'of Referencc aprcved for the EIA studi€s' The approvcd Terms of
Rc+rencc shall be displaycd on the website of tlle Ministry of Envircnment and For€sts and thc
cortemcd State Lcvel Environmcnt Impact Assessment Authority.

(iii) Applications for prior environmentil clearance may be rejected by the regulatory
authority coriccmed on the recommendation ofthe EAC or SEAC conccmcd at this stagc itself.
In case of such rcjcction, the decision together with reasons for thc same shall be communicated
to the applicant in writing within sixty days of the rcccipl of the spplication.

III. Stegc (3) - Pobllc Consultetion:

(i) "Public Consultation" refers to the process by which the conccms of local affect€d persons

and others who have plausible stake in the cnvironmental impacts of the project or activity are

ssccrtained with a view to taking into account all the material conc€rns in the project or activity
design as appropriate. All Category 'A' and Category Bl projects or activities shall undertake

Public Consultation, except the followingi

(a) modemization of inigation projects (item I (c) (ii) ofthe Schedulc).

788
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(c) cxpansion ofRoads and Highways (item 7 (f) ofthe Schedule) which do not
involvc any further acquisition of land.

(d) all Building /Construction pr,ojectVArea Development projects and 'l'ownships

(item 8).

(e) all Category '82' projects and activities.

(f) all projects or activities conceming national defence and security or
involving othcr strategic considerations as determined by the Central

Govemmcnt.

(ii) Thc Public Consultation shall ordinarily have two compone[ts comprising ofi'

(a) .a public hearing at the sile or in its cbse pmximily- district wise. lo be canied out in the

manrfr prcscribed in Appcndix IV, for ascertaining concerns of local affecred persons;

(b) obtain rcsponscs in writing from other concemed persons having a plausible stakc in the

envirgnmcntal aspects of the project or activity,

_L?-

(b) all projects or activities locatcd within industrial estates or parks (irem 7(c)
of the Schcdulc) approved by the concemed authorities. and u hich are not
disallowed in such approvals.

(iii) the public hcaring at, or in close proximiry to, lhe site(s) in all cases shall be conducted

by th6 State Pollution Control Board (SPCB) or the Union tenitory Pollution Conrol Committee
(UTPCC) conccmed in the spcified manner and forward the proceedings to the rcgu latory

authotiry concemed within 45(forty five ) ofa requcst to the effect from the applicant.

(iv) in case the State Pollution Contol Board or thc Union terrilory Pollution Control

Commiflee conccmcd does not undertakc and completc the public hearing within the sPecified

pcrio{, and/or docs not convey the proceedings ofthe public hearing within the prescribcd period

direci! to tlre regulatory authority concerned as abovc, tte regulator.,- authorily shall engage

"""rii 
prUfi. 

"g-"n"y 
ot authority which is not subordinale to the regulatory authority' lo

complFte the pmcess within a further period of forty five da)'s''

(u) lfthe public agency or authority nominated-under lhe subparagraph (iii) above rcPory to

i. 
"grfuo.y 

authoihy ctn"e*ed that owing ro the 1ocal situation, il is not possiblc to conduct

;;; ;;itt; ;;i"g in a'manner r,r,hich wi1 eniblc the views of the concerned local persons to be

fr..i, ,cxorcssed.-it shall repon the facts in detail to the concerned regulatory authority. whici

;;;:ril;;;;;;"iia"iutio,i or rr,. report and other rcliabl€ inJornation thar it may have. decide

thaiihe public consultation in the case need not include lhe public hearing

(vi) For obtaining responses in writing from other concemcd persons having a plausible stake

in-rh" 
"nri.on."ntai 

aspects ofthe Prqieil or activity. lhc concerned regulalory authority and the

ii* i"rrrii"n Conroi Board (sice) or the Union tenitory polurion conrrol commitrec

(UTPCC) shall invite r€sponses from such concemed persons by placing on their website the

iu*r*-,1 EIA reporl prepared in the format given in Appendix IIIA by the applicant along wilh

" ".py 
of ,f," uppti"uiion in the prescribcd form ' within scvcn days oi' the receipl.of.a wrjnen

;d;:;'n i;r;#;ing the public hearing , Contrdential information including non-disclosablc or

i.lallv orivileeel iiformarion involvi'ng lntellectual Property Right. source specified.in the

a;ilL,i;-ffii;"i U. pi"..a on the w;b sita The rcgutatory aurhoriry concemcd may also use
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othcr appropriate mcdia for cnsuring wide publicity about rhc project or acrivity. Thc rcguloory
authority shall, howcvcr, makc available on a writren rcqucst 8om ury conccmcd pcrson thc
Draff ELA rcport for inspcction rt a notifred place during normal oflicc hours till the darc ofthc
public baring. All the responscs reccived as pan of this public consultation proccg shall be
forwadcd to tlre applicart tlrough the quickcst availablc rneans.

(vii) After complction of tlr prblic conslltalion, the applicant shall address all thc matcrial
cnvironmental concerns expressed during this ppcess, and make appropriate chenges in thc draft
EIA and EMP. The final EIA rcport,. so Fcpared, shall bc submined by rhc 4pplicanr to rhe
concemed regulatory authority for appraisal. Thc applicant may altcrnativcly submit a
supplementary' rcpori to draft EIA and EMP addrcssing all the concerns exprcss€d during the
public consultation.

IV. Sttgc (,1) - Appraisrl;

(i) Appaisal means the detailqd scrutiny by rhe Experr Appraisal Committce or Stale L€vel
Expe4 fupraisal Committec of the application and othcr documents fikc the Final EIA rcporr"
outcome of the public consultations including public hearing proceedings, submitted by the
applicpnt b tlE rc&ulatory authority concerncd for grant oi invimnmental clearance. This
appraisal shall bc made by Experr Appmisal .Committee or Srarc bvel Experr Appraisal
Comtlinee concemed in a transparent manner i; a proc€eding to which rhc appti"*t iLtt U"
invited for fumishing npcessary clarifications in person or through an authorized repres€nBtive.
on conclusion of this prpceeding, ihe Experr Appraisal committee or slare l"€wl Expcrt
Appraisal committee .concemed shall make categorical recommendations to the regulaiory
authority concemed eithcr for grant of pim environmenla.l. clearanc€ on stipulatcd a.., -aconditions, or rejection of the application for prior envir6nmental clearance, together ryith
reasons for the same.

(ii) . The appraisal of all projecs or ac.rivities which are nor required to urdergo public
consultation, or submit an Envirooment lmpact Asscssrnent report, shall be carried o-ut on the
ba.:il ol !E prescribed applicaticin Form I and Form tA as applicable, any other relevant
validr*cd information available and the site visit wherevcr the same'ii considered as neccssary by
th€ Expert Appraisal Commiuee or State L€vel Expert Appraisal Committee concerned.

(iii) The appraisal ofan applicarion bc shall be complercd by the Expert Appraisal committee
or State Lcvel Expert Appraisal Committee concrmed within sixty days of ttc rcceipt of the final
Environment lmpacl Assessment report and other documenB or the receipt of Form I and FormI A. where public consultation is not nec€ssaq/ and the recommendations of the Expert
Appraisal committec or Srare lrvel Erpert Appraisal committee shall bc placed before the
compet€nt authority for a final decision *ithin the next fifteen days.The prescribed procedurc
for appraisal is given in Appendix V-;

(ii). Prior Environmental clearance (Ec) process for Erpaosion or Modcrnizetion or
Change of producl mir in erislitrg proJccts:

All applications seeking prior environmental ctearance for expansion with increase in tlre
producrion capacity beyond the capaciry for which prior environmcntal clearance has been
granled under this notification or.with increase in either leasc area or produclion capacity in the
case of mining projects or fo'r the mod€fi'lzatiotr of an existing unii with increasc in r"he total
proddction capacily beyond the ltreshold limit prescribed in thi Schedule to (his notification
through change in process and or technology or invblving a change in the producr -mix shall be
mado in Form I and they shall be considercd by the concemed Exprt Appmisal Committee or
state kvel E xpert Appraisal Committee within sixty days, who will decide on the due diligence.

2900 Gt/2006--4 t\
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nectssary including prcpar.tion oF EIA and public consultations and the application shall be

app,laiscd accordingly for grant of environmenta.l clearance.

t.Ghll or Rcjection of Prior Envlronmentel Clcereoce (EC):
t

(D The regulatory authority shall consider the recommendalions of the EAC or SEAC

con$med and convey its decision to the applicant within forty five days of the receipt of the
I recoinmendations of thc Expert Appraisal Comminee or Slate Level Expert Appraisal
: Conlminee concemed or in other words within one hundred and five days of the receipt of the

fina{Environmgnt lmpact Assessmenl Rcpo4 and whcrc Environment lmpact Assessment is not
, rcqulred, within one hundred and five days of the reccipt of the complete application with
' requ[site documents, except as provided below.

(ii) The regulatory authority shall normally accept the recommendalions of the Expert

Apprpisal Comminee oi State Level Exgrrt Appraisal Committee concerned. Io cases where it

a'safiees with the recommendations of rhe Expert Appraisal Committee or State Level Experl

npplisal Commincc concemed, the regulatory aurhority shall rcquest reconsideralion by the

Expch Appraisal Comminee or Stale Level Expert Appraisal Comminee concemed within fortl'
: nve oayi of the rcceipr of the recommendations of the Experr Appraisal Comminee or State

' Level Expert Appraisal Comminee concemcd while sEting the reasons for the disagreement An

. inrim[io; of dris decision shall be simulaneously conveyed to the applicant. The Expert

tnpprlisal Comminee or State Level Expert Appraisal Committee concemed, in tum, shall

consi|er the observations of the regulatory aulhority and fumish its views on the same within a

' funhdr period of sixry days. Ttre decision of the regulabry authority after considering the .views
,of thd Expcrr Appraisal iommittee or State 11vel Expert Appraisal Contmince concemed shall

be fir,lal and conveyed to the applicanr by the regulatory authorily concemed within the ncxt

rhirty Eays.

.(iii) ln the event thal the decision of lhc regulatory authority is not communicated.to thc

,rppfi*nt within fie period specified in sub-piragnphs (i) or (ii) above' as applicable' the

raoolidnt mav oroceed as if the environmenl clearance soughl for has been Sranted or denied by

';[J'.&;h,r,),'.rihority in terms of the final recommendations of the Experr Appraisal

Comnfinee oi State t.erel Expe n ApPraisal Committee concemed

(iv)Onexpiryoftheperiodspecifiedfordecisionbytheregulatoryauthoritl'underparagraph
iii'-t-iiii liir.' *'applicalle' the decision of the rcgulattrry authority' and he fmal

,;,.;h#r,i*, of 
-,tJ'e*p"rr 

Appraisat Comminee oi State t.evel Expen Appraisal

tlomnlinee concemed shall be public documents.

lv)ClearancesfromotherrcgulatorybodiesorauthoritiesshalInotberequircdpriortoreceipt
;i"pJ|;il;; foi prior enuiionmental clearance of projecrs or acrivitiL's. or scrccning, or

lrplii. 
"i.pptuisai. 

or decision by the regulatory authority concemed' unless anv of these is

,.q"l,ii.iry iJp"roent on such clearan.e eithe, d,re to a requirenrent of law, or for necessary

lerhnidal reasons.

(vi)Deliberateconcealmenlandorsubmissionoffalseormisleadinginlbrmationordata
ivtrictr is mate.iat lo screening or scoping or appraisal-or decision on thc application shall make

fte aoilication liable for reiection. unO .-un""tirfion of prior envirotrmental clearance Sranled on

il-fi;ii:. R;j;J;;'oian aiptication or cancelalion of a prior eyrvironmcntal clearance alreadl

trantei. on .u"h sround, shall be decided by the regulalor)' authority. after giving a personal

i.rtin{to Ihe appilcant. and following the principles of natural justice'

2900 G12006--{B
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9. Vrlidity of Etrviroomellel Chrrracc (EC):

Thc "Validity of Environmental Clcarance" is meant the period frpm which a prior
envirounental clcarancr is grantcd by the rcgulatory authority, or may be presumed by the
applicsnt to hlve bcen granled under sub paragraph (iv) ofparagr4ph 7 above. to the stan of
production opcnrlions by the project or activity. or completion of all construction operations in
casc of construction projects (item 8 of thc Schcdulc). to which thc application for prior
envirormenlal clearance referc. The prior environmental clearance granted for a projcct or
aclivity shall bc valid for a period often lears in the case ofRiver Valley projccs (itcm l(c) of
the Schedule), projcct life as cstimated b1 Expcrt Appraisal Commifiee or State lrvel Expen
Appraisal Committec subject to a ma\inrum of thiny ycars for mining projects and five yean in
thc casc of all oth€r projects and activities. flowever. in the case of Area Development projecs
and Townships [item E(b)], rhe validity period shall be lirnircd onl] to such activitics as may b€
the responsibility of the applicaut as a developer. This period of valldity may be exrended by rhe
regulatory authority concemed by a maximurn p€raod of five vears provided an application is
madc lo the regulatory authorit), b) the applicant - rvirhin the validitl period, together wirh an
updated Form I, and Supplernenrary Fonn lA. tbr Construction projecrs or activities (item 8 of
the Schedule). ln this regard thc rcgulatory authority nuy also consult the Expert Appraisal
Committee or State [-evel Expert Appraisal Comrnittee as the case lnay bc.

10. Post EnvironmentrlClearance i\lollitoring:

1r) h shall be rnandatory for thc projecr rnanagelnent to submit half-ycarly compliance rciorts
in respect of the stipulated prior. environmental cleaance tcrms and conditions in hard and soft
copies to the legulalory aurhority concerned. on l'r June and l'' Dccember ofeach calendar year-

(ii) All such compliance rcports subrnitrcd by rhe pro.iect ,u*ga."n, shall be public
documents. copies of rhe same shall bc given to any person on application to the conicmcd
regulatory authorirl'. The laresr such compliance rcpon shall also be displayed on the wcb site of
the concemed rcgulatory authority.

ll. Trrmfe rrbllity of Envlrcrmcnral Cleerance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transfcrred during its validity to another legal person cntitlcd to undertake th! project or
activity on application by the transferor, or by thc transferce with a written "no objection" by thc
transfcror. to. and by thc r€gulator) authority conccmed. on the same terms and conditions under
which the prior environmental clearancc was initially'granted. and for the same validity period.
No refcrcncc to ahc Experr Appraisal commirtec or state trvel Expert Appraisal commitee
conccrned is necessary in such casct.

12. Op€ralion of EIA Notificatlon, 1994, till dtsposal of pending ceses:

From rhe date of 6nal publication of this notification the Environment Impact
Assessment (ElA) norificarion number 3.0.60 (E) dated 27rh January, 1994 is hereby supcrseded,
excepr in supprcssion of the things donc or omitted to be done beforc such supprcssion to the
cxtent that in case of all or somo t) pes of appliiations made for prior cnvironmintal clearancc
and pcnding on the date of final publication of this notification, the ccntral covernmcnt may
relax any one or all provisions of this notification except the list of the projecrs or actiriries
rcquiring prior cnvironmental clcarancc in Schedulc I , or continuc op€ration of some or all
provisions of the said notifi'ralion, for a period not excecding one year irom the datc of issuc of
this notification.

692115t2022ilA_t
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SCHEDULE

(See par.graph 2 rnd 7)

OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRON EMIAL CLEARANCE

Crrcgory r itb lhreshold llmit
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LIST

t(.) Gcneral Condition
shall apply
Norr
Mineral prosPccting
(not involving
drilling) art cxanpted
providcd the

conccsslon arcas

have gol ptcvious
clcrrarrcc for physical
su

I (b')

l(c) (D > 50 MW hydroclcctric
power gcrEration;

(ii) > 10,000 ha. of culturablc
command arca

> 500 MW (coa UlisnilchtPhts
& gas based);

> 50 tuw (Pet coke diesel and

all other fuEls -)

)d I Power
Plants

Cordilious ifroy

BA

Praject oi Activtty

Mlnlng, exlrrctiol of D.lrr.l r!3orrccr rnd power gcucntlor (for r rpccilicd
productior c.prciO)

I

5(4)(3)(2)(l)
<50 ha

}, 5 ha.of mining
lcasc arca.

> 50 ha. ofmining lcasc area

Asbcstos mining imsPectivc of
mining arca

Itt

I

1

I

ining of minerals

dffshon and
qshorc oil and gas

elploration.
dbvclopment &
pioduction

Nott
Explbration Survcys
(not involving drilling)
are excmpted provided
thc conccssion arcas

lh"r. got prcvious
clcarancc fa phYsical

survcy

Ccnenl Condition shall

APPIY

(i)<50Mw>25
MW hydroelecric
power Ecncmtion;
(ii) < 10,000 he. o
culturablc command

arca

ValleyHvcr
projects

< 500 MW
lcoal/lignite/naplha &
gas bascd);
<50 MW
> 5MW (Pct cokc

,diescl and all othcr
tucls )

ion shallGncral Condit
aPPtY

l

l

I

Allprojccts
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I (G) Nuclcar power
projccls and
proccssing of
nuclcar firl

A

, Prinery Procedtg

2(e) Coal million lon/annum
trroughput of coal thrurghprt of col

<l ton/annum

f locatcd within mining
the propcal shall be

logclher with thc

shall

2 (b) Mincral
beneficialion

> 0.Imillion ron/annum
mineral throrghpd

< 0.lmiliion tonhnnum
mineral throudput

Conditiqr shall

ning proposal with
bcncficialion shall

be appraised togetltr for
of c lcarancc)
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3(r) Metallu.Bical
industsics (ferous
& non fermus)

Mstcrirls Productior

a)Primary
metallurgical industry

All projects

b) Sgrngc
manulacturing
> 200TPt)

clSecondarl
mctallurgical
processing induslry

Sponge
manulacturing
<200'IPt)

rron
!t(ril Gcncrrl Condili(',n shall

apply lbr Sptrrrge iron
rrranufactrrring

Secondary mctallurgitl
prorccssing !ndusrr;"

3( b) Ccment planb

lonncs

> i.0 million
toflnes/lnnum
production capacity

All lo\ic anrl hervy i.)Allro\ic
mctal protlucing units andheavymetal proJucing

units
<20.000 tonnes
/annum

> 20.000
/annum

ii.tAll orher
non -toxic
secondary nrctallurgical
processing inrJustrics

>5000 tonnes,/arnunr

<1.0 million
(onnss/annum prrducli(rtr
capacity. All Slnnd rlone
grinding units

(iencrxl Condition
rppl)

I

shrll I

I

3

4{2\(t)

I

I

I

I

I
I
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a MrtcrLL ProdrS

(l) {2) (3) (1) (s)
,(r) Pctsolarm Etining

iDdustry
All pojccts

4(b) Colc ovar plants .2,50,000
tonncYmnum

<2,50,000 &
,5,000 tdlrEYlnoum

4(c ) A$c*o! milliry
md rsbctos bscd
produots

All pmjocts

Chlordlrli
indu(ry

8m I?D pmdudk n
c.prcityor a unb
located our siru thc
notifrcd industrial std
cdalc

<00 TPD pmductioo
c!p.city
and locatcd yttlin a
,Dlifiod industid rrcr/
cstrlc

lSpocific
lrppD

Coodition dull

No rcw Mcrcury Ccll
brsod plelb yill bc
pcanitod rnd cxisting
units Corwcding to
mambi]lc acll lcchnolory
lr cxGruplod iorn $i!
Notificitioo

4(c) Sod. rsh Indusfy A[ projcqrs

.(0 Lrdhc/dft/hiie
poccssing
indufy

Ncw projccB outskh
tn indufial arca or
cxpans'rm of cxisting
uniB out sidc thc
induoirl artl

All lCr or cxpaosion of
pmj€cts locdcd *,ifiir a
Dotificd indrfdd !rtd.
eslrtc

Spcci
lpBly

coditim shall

I M.!r frct!rhg/Frbrlc.tlo,

5(r) Chcrrical
fertilizrrs

All Fojccts

5(b) dct irdusry AI unis prodeing
and pcsticidc tcchkrt

pc$icidcs
gldc

spccific
intcmcdi&s
(cxcluding
formularions)

4(d)
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Gencral Condition shall
apply

Specific Condition shall
apply

Spciific Condition shall
ly

All Canc juice/non- General Condition shall

molasses bard distillLrics apply

<30 KLD

I

(t) | (2) (r) (4)

t(c) Pctro-chem ical
complcxcs
(industsics bEscd

on proccssing of
pctsolcum

fractions & natural
grs and./or
reforming to
ammatics)

All projects

Rayonl(a) Manmade f,brcs
manufactring

tocatcd in a notified
industrial arca,/ estate

Others

Locded out side tha
notified industrial arca/
'cstaic

l(c) ktrochemical
bascd proccssing
(proccssas othcr
th'Il cncking &
rcformation and
not covcred undcr
the complexes)

Locatcd in a notified
industrial aEa,/ estate

SFthctic organic
chcmicals industry
(dycs & dye
intcmediatcs; buk
drugs and
intlrmsd i8tcs
excludiog &ug
form ulations;
synthctic rubbcrs;
basic organic
chemicals, othcr
synthctic organic

Locatcd out side thc
notifi ed industrial arca/
astatc

,chcmicals and
chcmical
intcrmcd iatcs)

(i)All Molssses based

distillsri€s

(ii) All Canc juice./

non-molasscs bascd

distilleries >30 KLD

stillerics

All projects
a
Gcneral Condition shalllntcgratcd paint5(l)

l

I

(5)

tf)
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I
s(i) Pulp & papcr

indusry cxcluding
manufacturing of
prpcr ftom wastc
prper and
manufaclurr of
papcr from rcady
pnlp wirh out
blaching

manufeturing

Pulp& Pap6
manuhcturing indultry

Pulp
and

Papcr manufacoring
itdustry without trllp
maoufacturing

Crcncnl Condilion Jull

s(r) Sugar Industry : 5000 tcd clnc cnlshing
capacrty

s(k) I ndEtion /arc
fumaccVcupoh
fimaccs STPH or
morl

All p(ojccrs Grd Conditix
rply

5 SGctor!

6(.)
lransportl ion pipc
linc (crudc ard
rcfircry/
pctrocllc'n ic.l
products), psssing
through nrtional
pa*s
/srncrulricycoral
tuefs /ccologidlly
scnsitivc ltrsls
inclding LNc
Tcrftiml

oit gEs

2900 GU2006-7A

(l)



-21-

799

692115t20221
T}IL CAT,ETTE OF INDIA: EXIRAORDINARY ,ltr ll--S8::.

'(t) (2) (s)
lsolatcd storaSc &
handling of
hEzardous
chcmicals (As per
rhrBhold planning
quantity indicarcd
ir column J of
schedule2&3of
MSIHC Rules
1989 amcnded
2000)

All projccts

7 PhFicrl hfr.srrciurc lncludhg Eovironmeolrl Services

All projccts I7(r) Air pons

7(D) All-projecls

-lndustrial 6tacs housing
at lca3t one CateSory B
indutry and area <500

ha.

Special condition lapply

Notc:
lndlstrial Estltc of arca
below 5fi) ha" and not

housing any indunry of
catcgory A or B doca not
rcguire clcamncc,

Industrial cstatcs of area>
500 ha. and not housing
rny industry belongirg to
Catcgory A or B.

All facilities having land Gneral Condition shall

applyfillonly

7(c) fndurrial c{deJ
palt, complcxcJ
arlts, cx9ort
plccasing zonss
(FlZs), Spccial
Economic Zoncs
(SEe), Biot ch
Partg Lcathcr
Comphxcs.

lf at leasr ooc indrsiry
in thc proposcd

industrial cgatc falls
undcr thc Catcgory A,
cntirc industrial atca

shall bc treated as

Catcgory A,
irrcspectivc of thc area.

Industrial cstatB with
ar€a glater han 500

ha. and housing at lcasl

onc Catcgory B
industry.

7(d) Common
hrzardOus waste

Eallment slomSe
rnd disposal
frilities (NDFs)

All integated frcilities
having incincntion
&landfill or
iflcin€ration alonc

6(b) Cencral Condition
apply

I

29oO Gl/2006-7ts

_ (3) ({)

All ship brcarking
yslds including
ship brcaking units
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0) (2\ (3) (4) (s)
Pons, Hrrtours 2 5 million TPA of

cargo handling
capacity (cxcluding
frshing harbours)

< 5 million TPA of orgo
hEndling capacity and/or
portY hadoun > 10,000
TPA of fish handling
crpacrty

Crcncral Condition slrall
apply

7() Highways i) Ncw Nationrl High
ways; and

iD Expansiorl
National High ways
gcatcr dlan 30 KM,
involving additional
right of way grcatcr
than 20m involYing
llnd acquisition and
passing through morc
than orrc Statc.

D Ncl[ State Higli ways;
and

ii) Expansion of National
/ Slate Highways Errater
than 30 km involving
additional right of way
grcater thm 20m
iovolving lmd
acquisition.

l*
Cmdilion shall

1(e) Aalid ropcwlys All !.ojccts Gcncral Conditim shall
rPplv

7(h) C.ommon
Effiwnt
TEatmcna Phnts
(CETPS)

Allprojccs eral or shall

(D Common
Municip.l Solid
Wast€
MarEgGmcflt
Frcility
(cMswMF)

All pDjrcts

d

,il

.t
-t

'*

,,il
..ri

I

,.: !
!'I

'4o -
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Covering an area > 50 ha

and or built up area
>l 000 .mt6 #

Nolc;.

Gcrcnl Corditio! (GC):

Any prgject or activity specified in Category'B' will bc lrcatcd as CateSory A, if bcacd in
whole or in pan within l0 km from the boundary of: (i) Protccted Areas notificd undcr thc Wild
Lifc (Protccrion) Act. 1972, (ii) Crirically Pollutcd areas &s ndifird by the Ccotrrl Polludon
Csrtml B@rd fiom timc lo time, (iii) Notificd Eco{rnsitive aEas, (iv) intcr'Statc bou:rdrrics
and intematioal bouldaries.

(I) Brdc lllornrlior

Nrmc ofdrc Project:

t o€ation / sirc altcmativcs undcf coosidcntim:

Sizc ofthc Project: '
Expcdcd co6t oflhe Ptojcct:

(t) (2) (4 (1) (5

8 Bu ildi! g lcornLuctioC,plqiScd@
forartaupf(buih

will thc rcl llea

constructim; in tic ca.:c

faciliths opcn to th. sky, it

andBuilding
Conslruction
projects

220000 rq.mtrs and
<1,50,000 sq.mtrs. of
built-up arca#

All projccts urder It m
t(b) shall bc appaiscd as

BI

[ri5t-

8(r)

Townstips and
Arca Devclopmcnl
proiects.

I

Spccific coldialor (SC):

If any Industrial Etats/complcx / Expon pmc.ssing Zones /Special Economic zoD6lBbrccA

Pa*; / lrather complcx with homogerrous typc of industries such as ltoms 4(d] 4(f)' 5(c), 5(f)'

or thosc Industrial csat s with prc -defined sa of actiiitics (not nccessarily tromogcmous,

obtains pior cnvirofiDental clerr.nce, individual industries including proposc{ indusrrirl

housing within srrh tstatcs /comPlexes will not bc requircd to take prior cnvironmcnbl

clcarance, so long as $e Tcrms ard Conditions for thc industrid cstatay'complcx ur cdrplicd
with (such cststcycomplcxes must luvc r clcrrly iLntificd m.mgeolcnl widt ttr $d
rrTonsibility of cns1trin8 adhecnc€ to thc Tcrms and Conditiotls of prior cnviloonaatrl
clearancc, who may bc heH responsiblc fr violdkrn of dr samc thtorBtorn drc lifc of lto
conpE/esl!tO.

liro. J-I1013/562lIl+IA.1([|
x,. CI{ANDRAMOTiA}{, .i- 5.
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(SG. P.r.3rrpt - 5)

rORM I

I
I
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Contact Information:

Scrcening Category:

a Capacity corresponding to seitoral acriyity (such os production caprciry lor
manufacturing, mining lease oea otd pro&rction capacity lor niwral
prodt{lion, area fur ,hinerul exploration, length for linear tr@rsport
infrostrucnre, gerEration capeity lor power geieration etc.,)

(II) Activity

l. Construclion, opcrrlion or decommi$ioniog of Oc Projeci involving ectiorr,
which will ceuse physicel changes in tbe locrlity (topography, land usc, changcs
io wrtcr bodics, etc.)

t.7

n.l2

S.No. YesAIo

Dctlils thcr€of (with
epproxim.te qurntities /rrtes,
wherever possiblc) with source
of informrtion drta

t.l Permanent or temporary change in land use,
land cover or topography including incrcase
in intensity of land usc (with respecr to
local land use

t.2 learancc of existing land vegetation and
ildi ?

I.3 Creation ofnew land uses?

1.4 IOn invcstigarions c.g. bore
soil testi

Construction works?

t.6 lition wor*s?

gnound buildingq structurcs or
earthworks including lincar structures, cut

fill or excavations

1.8

t.l0 amation worls?

l.l I ging?

stluctures?

i.l3 and manufacturing processcs?

In formetlon/Chccklist conf rEation

t.5

Iemporary sites used far c.nstlrtion work
)r

housing of construction wo*ers?

1.9 Underground works including mining or
:unrrling?
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F
i

rcilities for storage ofgoods or matcrials?I .14

Facilities for treatment or disposal of solid
waste or liquid eflluents'/

l6

r.20

htraction or transfers of waler ftrrm ground

hanges in water bodies or thc land surface

tin or run-offdra

trtam crossings?

r surface walers?

I 24

construction, operation or decommissioninB?
Iransport of personnel or matcrials for

Long-term dismantling or decommissioning

Ongoing activity during
which could have an

environmenl?

decommissioning
impact on the

0r tes toration works?

Influx of people to an area in either

lnlroduction of alien specics?
Iemporarily or pe rmanently'l

Loss of nativc species or gcnetic divers ity?1.30

l t5

acilities for Iong term housing of
workers?

New road, rail or sea traffic during
nstructi0n or operal ion?

t.18 New road, rail, air watcrbornc or othe

ional

7

r
nsport infraslructure including new or

hered routes and stalions, porls. airports etc?

Lt9 Closure or diversion of e\isting transporl
trtes or infrastruclure leading to changes in

tc
movements?

New or diverted transmission lines or
lincs?

I ,2I mpoundment, damming. culverting,
ignment ff other changes lb the

ofwatercourses or u il'ers?

I .21

I .25

r.l I Aay other actions?

2. Urc of
?rtcr,

lerd,
cr ln

Delails tbereof (witl
,pproxim.lc qs.nlili.r /IlGs'
wberever possibL) with t6rcc

26

I .27

L28

N-rtunl rrsourccc for cnmarrcliott or opcrrtiotr of tte Proiccl (such rs

f,lrl€rials or cicrw, csPacirlly Ity rcsources which rrc ior-re ewlblc
I
I

sh6l 3rpply):

Informrtion/checklisl confi rmrlion YcsNo

2.t [.urd cspccially undeve loped or agr'rcultural

land (ha)

S.No.
of information drta

__l

t.29
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2.3

Water (expected source & comp€ting users)

unit: KLD

3. Use, storage, transport, handling or production ofslrbstances or material3,
which could be harmful lo human health or the environmeol or raise
concerns about actlal or perceived risks to humin heelth.

ll.No.

3.1

'.\.2

4. Production of mlid wastes
decommissloning (MT/month)

during coostrlclion or operation

Minerals (MT)

lonstruction material - stone, aggregates,

and / soil (expectod source - MT)

Forests and timber (source - MT)
2.6 Energy including electricity and fuels

(source, competing usen) Unit: fuel (MT),
energy (MW)

7.') Any other natural resources (use appropriate
standard units)

Yes/l{o

Details lhereof (with
approximate
quantiticYrales! wherever
possible) with sourcc of
information data

Use of substances-or materials, which are
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and
waler supplies)

Changes in occurrence of disease or affect disease
vectors (e.9. insect or water bome diseases)

.r.5 [effect the welfare of people e.g. by changing living
bonditions?

I

-.t.4
[Vulnerable groups of people who could be affected

[y the project e.g. hospital patients, children, the

Ilderly etc.,
ny other causes

S.No.

Details lhereof (wilh
approximate
quantities/rales, wherever
possible) with source of
information data

4.t Spoil, overburden or mine wastes

lnformation/Checklisl confi rmrtion

2.4

or

1

I

2.5

1.5

ln for mation/Checklist confi rmalion Yes/l{o
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4.4

4.6

4.8

4.9

dundant machinery or equipment

Contaminatcd soils or other materials

llural rvastcs

4.lt Other solid rvastes

S.\o. Informelion/Checklisl confi rmalion

issions from combustion of fossil fuels liom

ry or mobile sources

5.3

5.4 missions from constructittn activities inclu

st or odours from handiing of malerials

d ing

lanl and ul cnt

4.7

4 0

5. Release of pollutanls or any hazrrdous. toxic or nox ious suhstanc€s t(r air
(Kg/hr)

Details thereof (with
approximrle
qurnlilies/rstes' wherever
possible) wilh sourcc of
informalion data

5
-1

4.2 lvfunicipal waste (domeslic and or commercial
wastes)

4.1 Hazardous wSstes (as per Hazardous Wasle
Managcmcnt Rulcs)

Orher industrial process wastes

Sewage sludge or olher sludge

Surplus product

from effluent
treatment

Construction or demolition wastes

issions lrom production pxrccsses5.2 [.m
handling includingEmissions from matcrials

storage or lransport

5.5
ncluding construction lnnterials, sewage and

692115/rO22flA=t lllEG l9j 
- 

---[ta!4]::Sle3@t

Yes,trlo

4.5
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5.6
<1 Emissions from buming of waste in open air (e.g.

slash materials. construction debris)

5.8 Emissions from any other sources

S.No. In formation/Checklist confi rmation

YesAlo Deteils thereof (wirh
approximrte
qurtrtiticYrates, wherever
possible) with source of
information deta wilh
source of inhrmalion
date

6.1 From operation of cquipmcnt
ventilation plant. crushers

e.g. enSrnes,

Frorn industrial or similar proccsses6.2

6.3 From construc(ir.rn or denrolition

6.4 From blasting or piling

6.5 From conslruction or operational traflic

6.6 From lighting or cooling systems

6.7 From any other sources

2900 Gri2006--4A

Emissions from incircration of waste

6. Generation of Noise and Vibration, rod Emissions of Light end Heet:



-4t-

r. fi,iskr cf e,rntarninarro.r , : l.r'rd cr vater from reieas.;s ;' lx ilulanrs inir. 'lll'
groond orinto3etre.'r. ./ r':t ;vrleru, grc;rndwaierr c(:i.J:t I r iii.rs.'r th€ se l

807

6921',t51202211A_l

1.7 From

5.No, iaformrtiorlCheclJiit r':r r, i,"'1 r iio:r

rom handllng, storagc, .,,i r.rr spillage
maicrials

;. - -r,,-!J i"r.;.-
- i' a ^:iA

', ' '.1.,:;-:3:i. rrll-, . .,
'' .; rv,'l: s( ! .:. r i

- ,.-.rli :. J.ri3 ,

t . r,-\.

ischarge cf scrr,.r.r:

cr the !an!l (cxp:cie.
Cischarge)

.---. -__-.-_. .L_
rhcr ctlluenti to 

i
,rrr J place of 

i

r.) y deposi lilr,r i1f l)ollutln'( r:,..! lc a:r into the

land or into wrrter

From any othei sources

ls there a of long ter,n inii;J up of pollutanls in

T

lnformaaiotr,'Checklisl i i :ri : I l:ion

explosii:ns. sDillage:i. .:r.:' .it. from storage,

handling, use ci )I.1jii.l:,r:l ol' hazer''lous

Substances

3.2

I,J

rom any othcr catrses

disastcrs
flooCs,

the project be eiTcctc,J l'. rrntUral

enviirr!:mcnial dafl rs. (,.'.ts.

uakes, l;ri:Jslides, !lo.t,i-'i r\i i)lc)l)

i-
)

environment from these \|Uices?

Risk of accirianl.; r'l': i;,.; r,.'tstruttion ot operrl:i'n il t;r' i'; 'ieit' rlhich coi,''i
effect hunrrn herhh , r ri,r. (n!irorme l

5,.'lo, Ycsi N (

i-'r'i a.!\ lllrrrdof (rt'tt'
'1 ' !r. 1i;t::!e
,.iu,rn iilics/rates, rvhtr€lfr .

r:) with sourtt crl i

.r"it:r lata

-_1
I
I

:-

!

I

I

+3

i: Joi Gir2OO6- 'lil

, -.-_ it'.lir:l-SEj. .,(..,;

i. r

-- 
--=_--.1---,--
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9.1

9.2

9.4

S.No.

9. Factors which should be considered (such as comequenlirl development) which
could lesd to enyironmeDtal effec8 or the potetrlisl for cumulative impacts with
olher exbting or plenned activitiB h the locslity

(tlt) EtrviroDEeatal Scositivity

S. No. Information/Checklisl confi rmation

Lcad to development of supponing.
lilies, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

. Supponing infrastructure (roads, power supply,
wast€ or waslc water trcatsnent, ctc.)

housing dcvelopmcnt

extractive industrics

supply industries

other

YesNo

Dctails thercof (with
approximate
quatltitiedratB, whercver
pmsible) with source of
infornation data

l
Lead to aftcr-usc of the site, which could havean
impact on tha environmcnt

9.3 Sct a prccedcnt for later dcvclopnents

Have cumulative cffccts due to proximity to othet
existing or planned projecrs with similar effects

Areas Name/
Identity

Aeriel diltrtrce (withir l5
km.)
Prcposed project locrtion
boundary

I Arcas protected undcr intemational conventions,
national or local lcgislation for their ecological,
landscapc, cultut?l or other rclatcd valuc
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1 Arcas which are important or sensitive for
ecological reasons - Wellands. walercourses or
other water bodies. coastal zone, biosphercs,
mountai

(IV). Proposed Terms of Rcference for EIA sludies

3

4

5

7

8

6

9

l2

0

Aeas used by protected. imporlanl or sensilive
species of llora or fauna for breeding, nesting,
foraging. resting. over wintering. migration

Inland, coastal, marine or underground waters

State, National boundaries

Roules or facilities used hy the public for access

to rccreation or othcr tourist. pilgrim areas

Defence installations

Densely populated or buih-up area

Areas occupied by sensitive man-made land uses

ls, schaols. plaee:i ol *'<trship, community

reas conlaining imponant, high quality or scarce

(ground wuler resotrce:i, surlace resources,

, agriculture, fi.shcrie.\. lourism, minerals)

Areas . already subjccted lo Pol
ironmenlal damage. (thost't where exi:ting legal

Areas susceptible to natural hazard which could

use lhe projecl to present environmenlal

(earthqwkes, subsklentc. lurdslides. erosion.

or exlreme or adver.sc <limotrc condilions

urce s

lution or

ntal slandardt are

iliries)

blems

n8

I

forests
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APPENDIX II

(See parrgraph 6)

FORIVI-l A (only for cotrstruction projects lisled under item 8 oftht Schedule)

CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponetrts are required to provide full information aod wherever trecessary

attrch erptanatotJ rotes witb lhe Form rnd submit along with proposed environmcrtal
management plan & moniloring programme)

I. LAND ENVIRONMENT

(Attach panorrmic view of the project site and lhe vicinilv)

I .1. Will the existing landuse get significantly altered from the project that is not consistent

with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory aPproval from the

competent authority be submitted). Atlach Maps of (i) site location, (ii) surrounding features

of the proposed site (within 500 meren) and (iii)the site (indicaring levels & contours) to

appropriate scales. Ifnot available attach only conceptual plans.

I .2. List out all the major project requirements in terms of the land area, buill uP area, .water

consumption, power requircment, connectivity, communily facilities, parking needs etc.

1.3. What are the likely impacts of lhe proposed activity on the existing faciliries adjacent to

the proposed site? (Such as open spaces, community facilities, details of the existing landuse,

disrurbance to the local ecology).

1.4. Will there be any significant land disturbance resulting in erosion. subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence. spismicily erc

may be given).

1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a

contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities ofedrthwork involved in lhe construction activiry-cuning, filling.
reclamation etc. (Give details of the quantiti€s of earthwork involved, transpon of fill
mat€rials from outside fhe site etc.)

1.7. Give details regarding water supply, wsste handling etc during th€ construction period.

l.E. Will the low lying areas & wetlands get altered? (Provide details ofhow low lying and
wetlands are getting modified from the propos€d aclivity)

1.9. Whether construction debris & waste during construction cause health hazard'! (Oive
quantilies of various t!'pes of wastes generated during construction including the construction
labour and the means ofdisposal)

2, WATER ENVIROI{MENT

- 5o-

2.1. Cive the total quantity of water requiremenl for the proposed projoct with.the breakup of
requirements for various uses. How will thc water requircment m6t? State lhe sources &
quantities and fumish a water balance statement.
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1.4. llsu n!ueh Jl thc .: 'c: :,-..i,.:rtcnt can be :nct li..rn ll;r r3c\cling of teated
r!$rc$ alcr? (G i\ e tha iii.r l' t , r'itir's. slrrries and rtsaltr'l

2 J. Wil! there te diver\i,.\n :)r' '', r-1ar t'rcm other nsers? (Plc:se : :r ":', lir; inpar'tr ':rf rhe

prcjsct on olher exisling usi:!; :rrr! .iunntities ofccnsumplion)

2.6. What is the incremental g.riiur,on load from wasieuatcr:.:cncrlieJ frtrm ths tt t.t.a
aclivity? (Give derails of tlre quantities and composition oI wastcn'aler gener.ted from (hc

prgpos€d acrivitl,)

2-7. Cive det ils ofthe watcr requircments met from water har\esting? ['urnish details ofthe
fadilities created.

2.d. What would be the irnpact cr'the land use changcs occurring due to thc proposed project

on:the runoff characteristics (quantitative as well as qualitative) of the area in the Post
colslruction phase on a long term basis? Would it aggra\'aie the protrlems of tlooding or

wder logging in any waYi'

2.9. Wh are the impacts ofthc proposal on the ground waterl' (\\'ill there be tapping of
grqund water; give the details of ground water table. r€charging capacity. and approvals

oblained from competent aulhoritl-. !fany)

2.10. What precaulionJmeasures arc taken to ptevent the run-olf from construCtion activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the

adYerse impacE)

2.11. How is the storm waler t'rolr within the site managed:)(State the provisions made to

avold flooding ofrhe arca, details ofrhe drainage facilities provided along rl'ith a site layoul

indption contour levels)

2.12. will the deployment of construcrion l4$eurers particularly in thc peak period lead to

unsrnitary cohditions around thc project si(e (Ju$iry with proper erplanation)

2.13. What on-sire faciliries arc provided tbr rhe collection. trcatnrcnl & safe disposal of
sewage? (Give details of the quantities of wastewater generation. trealmenl capacities with

technotogy & facilitics for recycling and disposal)

2.14. Cive details of dual plumbing system if treated wasle used is uscd tbr flushing of toilets

or any olher use.

3. VEGETATION

l.l. ts there any rhreat of thc pr0iect to the biodiversityl 1(iive a dcscriplion of the local

eccyslem with it's unique tl'atures, if any)

I

692115t2022fi4_t
t.2 ,..ltl
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3,2. Will th€ conslructicn invclve extensive clearing or mcdificaticn ofvegetation? (Prolidc

a det.rileC account of the trees & vegetaticn affected by the projecl) '

.].3. What are ths rncagutu: prcposeC to be taken to minimize the likely imPacts on important

site features (Cive detai!s of p.cposa.! for trec plantaticn, landscaping, creation ofwatcr bodies

etc along wi'th ! laycut plan io an appropriale scale)

4. F,AIINA

4.1. Is the-.e likely tc be an;' displacement of fauna- both terrestrial and aqualic or crealion of
baniers lor thcir rncvement? Provide the detrils.

4.2. Any di;cct Lr indirrct impacts cn the avifauna ofthc area? Provide detai!s.

4.3. Prescrib€ measurcs such es coridcrs, fish ladders etc to lnitigate adverse impacts cn fauna

5. AIR ENYIRONMENT

i,l Will the project increase a(illosphfiic concentraticn ofgases & result in heat islands?
(Cive details of backgr:un,i a:r qualitT levels with preJicred values hased on dispersion

models taking into account the increased traffic gencraticn as a result of the proposed

conslructit nr)

5.2 What are the impacts on generation of dust, smoke, odorous fumes or other hazarCous
gascs? Give details in relaticn to all thc mct€orological parameters.

5.3. Will the proposal create shortage of parking space for vehicles? Fumish details of the

present level of transpon infrasructure and measures-proposed for improvement including
the traffic management at the entry & exit to the projecl site.

5.4. Provide details of the movement panerns with intemal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will th*e be significanl increase in traflic noise & vibrations? Give details of the

sources and the measures proposed for mitigation ofthe above.

5.6 What will be the impact of DC sets & other equipment on noise levels & vibraticn in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a vierv, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts -from new constructions on the existing structures?
What are the consideraticns taken into account?

6.3. Whether there are any local consideraions of urban form & urban design influencing the

design criteria? They may be explicitly spelt out.

6.4. Are thorc any anthropological or archaeological sites.or artefacts nearbyl) State ifany
othcr'significant features in the vicinity ofthe proposed site have been considered.

7.1. Will the proposal result in anl changes to the demographic structure cf
population? Provide the derails.

local

7. SOCIGECONOMIC ASPECTS
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E. BUILDING M.{TERIALS

8. l. May involve the use ol' building malerials with high-embodied energy. Are the
coEtruction materials produced with energy efficient processes'l l(iive details of energy
corFervation measures in the selection of building materials and their energy e{frcicncy)

8.2. Transport and handling of materials during construction may resull in pollution, noise &
irublic nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent ofsavings achieved?

8.4. Give details ofthe methods of collection, segregation & disposal ofthe garbage generated

drrrlng the op€ration phases of thc project.

9.1, Give details of the power requirements. source of supply. backup source etc. What is the
energy consumption assumed per square foot of built-up arpa? How have you tried to minimize
enefgy consumption?

9.2J What type of. and capacity of, power back-up to you plan to provide?

9.3. What are lhe characteristics of the glass you plan to use? Provide specifications of its

characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features arc being used in thc building? lllusrate lhe

apflications made in the proposed project.

9.5. Does lhe layout of streets & buildings maximise the potential for solar energy dcvices?

Have you considered the use ofstreet lighting, emergency Iighting and solar hot water systems

tbr use in the building complex? Substantiate with d€tails.

9.6. Is shading effectively used to reduce cooling/heating loacls? What principles have been

used to maximize the shading of Walls on the East and the west and Ihe Roof? How much

energy saving has been effected'l

9.7. Do the structures use energy-efficient space conditioning. lighting and mechanical

sysEms? Provide rcchnical details. Provide details of the transformcrs and motor efticiencies,

Iigtlting inlensity and air-cond it ion ing load assumpions? Are vou using CFC and HCFC free

chillers? Provide specifi cations.

9.8. What are the likely effects ol the building activily in altering the micro-climates? Provide

a solf assessment on the likel_v impacts of thc proposed construction on creation of heat island

& inversion effects?

813
692115t2022114 I
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7.2. Give details ofthe existing sdcial infrastructure around the proposc'd project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
oth* cultural values? What are the safeguards propord?

9. BNERGY CONSERVATION
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9.9. What are the thermal characteristics ofthe building envelope? (a) roof; (b) extemal wallst
and (c) fene*ration? Give deuils of the material used and the U-values or the R values of the
individual compon€nts.

9.10. What prccautions & safety measures are proposcd against fire hazards? Furnish details of
emergency plans.

9.11. lf you are using glass as wall material provides details and specifications including
emissivity and trermal characteristics.

9.12. Wh is the rate of air infikration into the building? Pmvide details of how you are
mitigating the effects of infiltration.

9.13. To what extent th€ non-conventional energy technologies are utilised in the overall
eners/ consumption? Provide details ofthe renewable energv technologies used.

10. Ervirotrment Maoagcment Phn

The Environment Management Plan would consi$ of all mitigation measur€s for each item
wise activity to be undertaken during thc coostruction. operation and the entire life cycle to
minimize adverse environmental impacts as a rcsult of the activities of the project. lt rvou Id
also delineatc the environmental monitoring plan for compliance of various environm€ntal
rcgulations. lt will stale the steps to be taken in case ofemergency such as accidents at the site
including firc.

APPEIIDIX III

(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCTJMENT

CONTEnrrs
. Purpose ofthc repon

ldentification of project & project proponenr

. Brief description ofnature. size. location ofthe project
and its importance to lhe country. region

. Scope ofrhe study , details of regularorr scoping canied
ouI (As per Terms olReference)

2 Project Description . Condensed descr iption of those aspects of the projecr
(based on project feasibility srudy), likely ro cause
environmen6l effecrs. Derails should be provided to give
clear picture ofthe following:

. Type ofprojecr

. Need for the project

. Location (maps showing general location. specific
location, project boundary & project site lalour)

S.NO EIA SI?UCTURE
I Introduction

29oO Gr2006-9A



815

6921',t512022ilA._t
66 lPexr ll---Src. Hii)l

. Size or magnitude of operation (incl. Assoc
activities required by or for the project

Proposed schedule for approval and implementation

Technology and process d!'sc ription

. Project descriplion. Including drawings showing projsct
layout, components of project etc. Schcmatic
represenlations of the feasibilil)' drawings which give
information imponant for EIA purpose

. Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as

required by the scope)

. Assessment of Nerv & unlested technology for the risk
of technological failure

Studl area, period, componenls & methodology

. Establishment of baseline for valued environmental
componenls, as identified in the scoPe

Base maps of all environmental comPonenls

. Details of Investigated En! ironmcnlal impacts due to
prolect location, po)sible accidents, project design, project

. construction, regular operations, final decommissioning or
r rehabilitation ofa completed project

. Measures for minimizing and / or offsstting adverse

impacts identified

. Inevcrsible and IrrctrieYable commisnenls of
cnv ircnmental comp0nents

. Assessment ofsignificance of impacts (Criteria for

determining signi fi cance, Assigning signi fi cance)

Mitigation measures

In case, the scoping exercise resulls in need for

alternatives:

. Description of each altemative

. Summary ofadverse impacts ofeach alternalive

. Mitigalion measures proposed tbr each altemative and

. Selectionofalternative

3 Description of
Environment

lhe

{ Anticipated
Environmental lmpacts
&
Mitigation Measures

Analysis of Alternatives
(Technolcgy
& Site)

I
2900 G12006-9B
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Environmental
Monitoring Program

. Technical aspccts of monitoring the effcctiveness
mitigation measures (incl. Measurement methodologies,

frequency, location, data analysis, reporting schedules,

emergcncy proccdures, deailed budga & procurement

schedules)

of

7 Additional Studies Public Consuhation

Risk assessment

Social lmpact Asscssment. R&R Aclion Plans

lmpmvements in the physical infraslructure
lmprovements in thc social infrastructure
Employment potential -skilled; semi-skilled and

unskilled.
O&er tangible benefits

CostEnvironmental
Benefit Analysis

lfrecommended at the Scoping stage9

I

l0 EM P

Summary & Conclusion
(This will constiturc the
summary of lhe EIA
Repon )

thar mitigative measur€s are implemenled and thcir

. Overalljustification for implemcntation ofthe project

. Explanation of how, adverse effec6 have been

miIigated

Description of the ad mln istrative aspects of ensuring

cffectiveness monitored, after val ol'the E IA

2 Disclosure
ConsultanIs engaged

ol 'l he names o[ the Consultants engaged with their
brieI resume and nature of Consultancy rendercd

APPENDIX III A
(Scc paragraph 7;

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT
The Summary EIA shall be a summarl' of thc full EIA Rcport condensed to tcn A-4

sizg pages at the maximum. It should necessarily cover in briefthe following Chapters ofthe
lull EIA Repon: -

l. Projcct Description

2. Description of the Environment

l. Anticipated finr ironmental impacts and mitigation measunes

{. Environmental Monitoring Programme

5. Additional Studies

6. Pnricci Bcnefits

7. Ilnlircnmenl \'lanagernentPlan

1t

6.

8. Project Benefits



-5-r-

817

692115t2022il4_t
6n THE CAZET-IE OF INDI.A: EXTRAORT)INARY lP,rrt Il-Sr<.3(

APPENDIX TV

(Sec paragraph 7)

2. 0 The Protess:

2.1 The Applicant shall make a r€quest through a simPlc lctt('r to the Member

Sccretary of thc SPCB or Union Tenitory Pollution Control Clommittee. in whosc

jurtisdiction the projecl is located. to arrange the public hearing uithin the prescribed

it4utory pcriod. ln case the projcct sitc is cxtending beyond a State or Union Tenitory. the

public hearing is mandated in each Stalc or Union Territory in which the projcct is sited and

thc Applieant shall make separate requests to each concerned SPCB or UTPCC for hoHing

tho public hcaring as per this procedure.

2.2 Thc Applicant shall enclose with the lener of request. at least l0 hard copics

8nd an equivalent numbcr ofsoft (electronic) copies ofthe draft EIA Repon with the generic

structurc given in Appndix III including the Summary Environment lmpact Assessment

repon in dnglish and'in thc local language, prepared strictly in accordancc *'ith the Terms of
Rifercnce communicated after Scoping (Stage-2). simultaneousll thc apPlicant shall arrange

to fonvard copies. one hard and one soft, of the abovc draft EIA Report along with the

srnmary EtA repon to the Minislry of Environmcnt and Forests and lo the follorving

authorities or orlices. within whose jurisdiction the projcchrillbe localed:

(a) DisrictMagistrate/s
(b) Zih Parishad or lrlunicipal Corporation
(c) District lndustries Office

ial Concemed Regional Office of the Ministry of Environtnent and Forests

2.3 On receiving the draft Environmental lmpact Assessment report' the above-

mcntioned authoritics Jxcept rhe MoEF. shall arrange to widely publicize it within their

rcjpective jurisdictions rcquestiog the interested persons to send their comments to the

conccmed rcgulatory autho;iiies. ihcy strall also make available the draft EIA Rcpon for

inrp".tion elitroniialt;- or otherwise to the puhlic during normal office hours till the Public

Hoaring is over. The Ministr) of Flnvironmenl and Forests shall prompll!' displal the

Summa'ry of the drafl Environmental lmpact Assessment rePort on its $ebsite. and also make

the full Jraft IllA available for rettrencc at a notified place during normal office hours in the

Ministry at Delhi.

2.4TheSPCI]orU.[PC(c0ncemedshallalsomakestrrrilararrangementsfor
giving publicitl,about the pr()ject \rithin rhe sule/union Tcrritorl and make available thc

i-."ry of the draft Elivironmental Impact Assessment rePort (ApPendix lll A) fbr

inspection in select offices or public libraries or panchal'ats etc. 'l he1 shall also addilionalll

PROCEDI'RE FOR CONDUCT OF PUBLIC HEARING

1.0 Thc Public Hearing shall be arranged in a systematic. time bound and

transparcnt manncr ensuring widest possible public panicipation at the p:'rlicct site(s) or in its

closc proximity District -wise, by- the concemed State Pollurion Control Roard (SrcB) or the

Union Territory Pollution Control Commifiee (UTPCC).
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make available a copy of lhe draft Environmental tmpact Assessment reporl to the aboYe

five authoritieVoflices viz, Ministry ofEnvironment and Forests, District Magistrate etc.

3.0 Notice of Public Hearlng:

3.1 The Member-Sccretary of the concemed SPCB or UTrcC shall finalize the date,

tima and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental lmpact Assessment report from the project proponent, and

advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of S0Ghirty) days shall be provided lo the public for furnishing their
responses;

3.2 The advertisement shall also inform the public abour the places or offices where

the public could access the draft Environmental lmpact Assessment rEporl and the Summary
Environmental lmpact Assessment reporl before the public hearing.

3.4 In the above exceptional circumstances fresh date, time and venue for the public

consultation shall be decidcd by the Member -Secrelary ofthe concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.I above.

4.0

.,|:+

Tbe Prnel

The Disaict Magi*rate or his or her representative not below the rank of an

Additional District Magistrate assisted by. a representative of SPCB or UTPCC, shall

supervisc and preside over the entire public hearing process.

5.0 Videognphy

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the yideotape or a CD shall be enclosed with the public hearing proceedings while
forwarding it to the Regulatory Authority concemed.

6,0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.

6.3 A reprcsentative ofthe applicant shall initiate the proceedings with a presentation

on.the project and the Summary EIA report.

ln
6.4 Every person present at the venue shall be gra ed the opportunity to seek

information or c,farifications on tte project from the Applicant. The summary of the public

3.3 No postponement ofthe Cate, time, venue ofthe public hearing shall be underlaken,
unless some untoward emergency situation occurs and only on the recommendation of the

concemcd District Magislrate.he postponement shall be notified to the public through the

sane National and Regional vemacular dailies and also prominently displayed at all the

identified offices by the concrrned SPCB or Union Territory Pollution Control Committee;

6.2 There shall be no quorum required for attendance for starling the proceedings.
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hearing proceedings accurately reflecting all thc views and concems expressed shall bc
recorded by thc reprcscntative of the SrcB or UTFCC and read over to the audience at the
end of the proceedings explaining the contents in lhe vemacular language and he agreed
minutes shall be signed by the District Magistrate or his or her repr€scntative on the samc

day and forwarded to the SPCB/UTrcC concerned.

6.5 A Statemcnt ofthe issues raised by the public and the commcnts ofthe Applicanl
shall also be prepared in the local language and in English and annexed to thc procccdingsi

6.6 The proceedings of the public hearing shall be conspicuously disPlayed at the

office of thc Panchyats within whose jurisdiction thc project is located, officc of the

corcemed Zila Parishad. District Magistrate ,and lhc SFCB or UTrcC . The SFCB or
UTPCC shall also display the proceedings on its website for general information. Commants'

if any, on the proceedings which rnay be sent directly to the concerned regularory authorilies

and the Applicant concern€d.

'l .0 Time period for completioo of public heering

1.1 The public hearing shall be completed within a period of45 (forty fivc) days from
dae of receipt of thc rcquest letter from the Applicant. Therefore the SPCB or UTPCC
concemed shall sent lhe public hearing proccedings to the conc€rned regularory authority

witin 8(eight) days of the completion of thc public hearing .The applicant may also

dirtctly forward a copy of the approved public hearing proceedings to thc rrgulatory
autrority concerned along with the final Environmental lmpact Assessment repon or
supplementary report to the draft EIA repon prepared after the public hearing and public

consuhations.,

7.2 If rhe SI'rCB or UTPCC fails to hold lhe public hcaring rvithin the slipulated

45(forty five) days, the Ccntral Govemment in Ministry of Environtnent and Forcsts for

Calegory 'A' project or activity and the State Govemmcnt or union Tenitory Administration

for Category iB' project or activity at the rcquest of thc SEIAA. shall cngage any othcr

agency oi authority to complete the process. as pcr procedurc laid down in this notification.

APPENDIX-V
(See pengnph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

l. The applicant shall apply to the concemed regulatory authority through a simple

communication enclosing the following documents where public consuhations are

mandatory: -

. Final Environment lmpact Assessment Report [20(rwenty) hard copies and I (onc)

soft copy)l

. A copy ofthe video tape or CD ofthe public hearing proceedings

. A copy of final layout plan (20 copies)

. A copy of the project feasibility repon ( I copy,

2. Thc Final EIA Report and the other relevant documents submitted by thc applicant

shall be scrutinized in office within 30 days from the date of its receiPt by the concemcd

Regulatory Authority strictly wirh rcfercnce to rhe TOR and the inadequacies nolcd shall

be communicated electronicalty or othcrwisc in a single set to the Membcrs of $e EAC

-5?-
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/SEAC enclosing a copy each of the Final EIA Report including the public haring
proceedings and other public responses received along with a copy of Form -l or Form

I A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is

not required. the appraisal shall be made on the basis ofthe prescribed application Form I

and a pre-feasibility report in the case of all projects and activities other than ltem E of
the Schedule .ln the case of ltem 8 of the Schedule. considering its unique project cycle ,

the EAC or SEAC concemed shalt appraise all Category B Projects or activities on the

basis of Form l, Form IA and the conceptual plan and stipulate the conditions for
environmental clearance . As and when the applicant submits the approved scheme
Auilding plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommerd the gant bf
environmcntal clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisa) completed

within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least l5 (fifteen) days priortothe scheduled date of
the EAC /SEAC meeling for considering the project proposal.

6. The minures ofthe EAC /SEAC meeting shall be finalisdd within 5 working days of
the meeting and displayed on the website of the concerned regulatory authority. ln case

the proiect or activity is recommended for grant of EC. then the minutes shall clearly list
out the specific envimnmerital safeguards and conditions. ln case the recommendations

are for rejection, the reasons for the same shall also b€ explicitly stated.

APPENDIX VI
(Se€ prragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAE) -FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SE,ICS) TOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOI'ERNMENT'

L The Expert Appraisal Committees (EAC(s) and rhe State/UT Level Experr Appraisat
Comminees (SEACs) shall consist of only professional5 and experts fulfilling the following
eligibility criteria:

Professional: The person should have at lcast (i) 5 years of f6rmal University rraining in lhe
concerned discipline leading to a MA/MSc Degrre, or (ii) in case of Engineering
/Technology/Aich itecture disciplines.4 years formal training in a professional training course
togelher with prescribed practical training in the field leading to a B.Tech/8.E./B.Arch. Degree.
or (iii) Other professional degree (e.g. Law) involving a total of 5 yean of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/anicle ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
).or (v) a University degree . lollorved by 2 years of formal training in a University or Service
Academy (e.9. MBA/IAS/IFS). ln selecting rhe individual professionals, experience gained by
Ihem in their respective fields will be raken note of.

Expert: A profcssional fulfilling the above eligibility criteria riith at teast l5 yeals of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
l0 y'ears of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field. the maximum age of a member of the Exoert Appraisal Comminee may be allowed
up to 75 vears

820
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2. The Membcrs ofthe EAC shall be Expcns with the rcquisite expeflisc and erperience in the
followilg fields /disciplines. ln the event that persons fulfilling thc criteria of "Erpcrts" are nol
available, Profcssionals in thc samc ticld with sufficienl experience mal be considered:

. Environment Quality Experas: Experts in measurerncnt,'mon itoring, analysis and
interprotalion ofdata in relation to environmental quality

. Sectoral Erperts iD Projecl Managemena: Expens in Pnriert iVlanagement or
ManagCment of ProcesVOperationsiTac ilities in the relevant sectors.

. f,nvironmentrl Impact Ass€ssment Process Experts: FrDert-i rn conducting and

oarrying out Environmental lmpacl Assessments (ElAs) and prcpuration of Enl'ironmcntal
Managamcnt Plans (EMPs) and other Managemcnt plans and who harc *ide expenise and

knowl{gc ofpredictive lechniques and tools used in the EIA process

Risk Assessment Expcrts

Life Sciencc Experts in lloral and faunal managemenl

Forestry ard Wildlife Experts

Drvironmentel Economics Expert with experience in project appraisal

l. The Mcmbership of thc EAC shall not exceed l5 (fifteen) rcgular i\lembers. Houerer
the Chairpenon may co-opt an expen as a Member in a relevant field for a particular meering
of the Commince.

4. The Chairperson shall be an outstanding and experienced cnr ironmc'ntal policl expert
or expart in management or public adminisiration with Nidc e\peri!.nce in the relevanr
&velo nent sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absencc of the Chairman /Chairperson.

6. A reprEsentalive ofthe Vinistrl of Environment and Forc;ts shall assist the Comminee
as its Sccretary.

7. The maximum tenure ofa i\4ember. including Chairperson. shall hc lor 2 (tuo) terms of3
(0rree) years each.

8. The Chairman / Members ma.,- not be rernoved prior to expiry of rhe rcnu!.e without cause
and proper enquiry.

Pflot.d by llt. Manag.r. (i.\r I lsJ'a Prrss, RrnB Ro3d, Mayapur,. \r\ lI i

.rd P!bLshed b\ !h, ai.nrroll.r of Publicarions, fr.lhi I lln,rr
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MIMSTRY OF EIMRONMENT AND FORESTS

M'NtrICAIION

Ncw Dclhi, thc I st Dcccrnbcr, 2009

And whereas, all objections and suggestions received in response to the
above mentioned 'dnft notification have been duly considered by thb Central
Govemment;

I

Now, therefore, in o(ercise of the powers confened by sub-section (1) and
clause (v) of suFsection (2) of section 3 of the Environment (Protection) Act, 1986,
iead with clause (d) of subrule (3) of rule 5 of the Environment (Protection) Rules,

1986, the Central Govemment hereby makes the following amendments in the said

notification, namely:-

In the said notification, -

in para 3, foi sub-para (7), the following shall be substituted,
namely:-

"(7) All decisions of the SEIM shall be bken in a meeting and shall

ordinarily be unanimous:

Provided that, in case a decision is taken by majority, the details of views,
for and against it, shall be clearly recorded in the minutes and a copy
thereof sent to MoEF."

in para 4, an sub-para (iii), for the words and letters "ln the absence of a
cluly constituted SEIAA or SEAC, a Category 'B' project shall be trealed as a
Caiegory 'A' project", the words and lefters "ln the absence of a duly
constituted SEIAA or SEAC, a Category'B' project shall be considered at the
Central Level as a Category 'B' project" shall be substituted.

tI

Anneruu,-- ff15

69?5B1512022llA I nTEGAZTTEOTINDIA! EXTRAOmE{ARY IP^rr IHEc' 3(ii)l

s'o.36(E).- Whereas, in o(ercise of the powers confened by sub-section t1)
aM clduse (v) of zubsection (2) of section 3 of the Ehvironment (Protection) Act,
1986 (29 of 1986), a draft notificauon for making certain amendments in the
Environment Impact Assessment noUfication, 2006 issued vide no. S.O. 1533 (E),
dated the 14s September, 2006, was published under sub-rule (3) of rule 5 of the
Environment (Protection) Rule, 1985, vide number S.O. 195 (E), dated the 19h
January, 2009, inviUng objections and suggestions from all tie persons likely to be
affected thereby, within a period of 60 days ftom the date of publication of the said
notificaUon in the Gazette of India;
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IU in para 7(i), in sub-oara UI relating to Stage (3)Consultation, in clause fi),_ ----" rY ! Public

(i) after item (c), the foilowing item shail be inserted, namery:-

'.(cc) maintenance dredging provided the dredged materialshalt be disposed within poft tiiriL.;;

(ii) for item (d), the foilowing item shar be substituted, namdy:_

\d) AI Buitding o1-C-ogtrygtion projects or Area Devetopmentprojects (which do not contain u,iy iii"go.V .A, projects andactivities) and Townships (irem 8(a) and giOl i" thJs.h"drr.'i"the notification).,,.

In para l0 relating to post Environmentat Clearance Monitoring,-
(a) the existing sub-para (i) shall be renumbered as sub_para (ii) andbefore sub-para (ii) as so re_numbered, tne fo-ttowing sub_para shall beinserted namely;

"(i) (a) In respect of category ,A, poects, it shail be mandatory for thepoect proponent to make puotii ure'envi;;r;fu.r creararrce granted fortheir project arong with the environmentat conoitioniand safeguards at their
T:t.qy prominen,y advertising it at leasti, tro'Gf ,udp;;;i';;district or state where the project is located .ni-inlooi.or, this shall alsobe displayed in the project proponenfs website permanenUy. (b) In respectoF Category'B'projects, irrespective of its ctearance by MoEF / SEIAA, theproject proponent shall prominen,y aOrertiseln lnJ n"*rpupu* indicatingthat the project has been accorded enrironreni.r*lunce and the detairs ofMoEF website where tt is disptayed. (at ih; Mi.rfi of Environment andForests and the State/unior.' rerft6ry ler;i*drr;ro;;;;;i';r;;
Assessment Authorities (StTf_),,?.r tnu.ur ruy bI, snalt atso place theenvironmental ctearance in the public Ooruin on El*rnment portal. (d) rnecopies of the environmental ciearance if,.ff G *U-ritted by the prqectproponenE to the Heads of tocal-!.odig+ eancnayaS inO Municipal B..fo-i", ,addition to the rerevant offices of the c,ir"rr"iiin, in turn has to dispraythe sante for 30 days from the oate orieceipi.;;; 

'"'-

(b) existing suFpara (ii) shall be renumbered as sub_para (iii).

V in the Schedule,-

(i) for item l(a). and.the entries relating thereto, the followingitem and entries shall be substitute4 namely:_
\ z7t Gy1,-.", -3

IV

I
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(i)Mining
minerals.

3
>50 ha of mining
lease area in
respect of non-coal
mine lease.

2 (s)"1(a) OF General
Condition
shall apply,

>150 ha of
mining lease area
in respect of coal
mine lease.

Note: Mineral
prospecting is
exempted.";

Asbestos mining
inespective oF

mining area.

(ii)Slurry pipelines
(coal lignite and
other ores) passing

All projects.

through national
parks/ sanctuaries/
coral reefs,
ecologically sensitive
areas.

(ii) against item 1(c), for the entries in column (5), the following
entrics shall be substatuted, namely:-

(iii) against item 1(d),-

(a) in column (3), for the entries, the following ertries shall be
substituted, namelF

"> 500 MW (coal/lignite/naphtha and gas based);
> 50 MW (Pet coke, diesel and all other fuels including refinery

residual oil waste except biomass);

-6q-

692'.115t2022ilA_l
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<50 ha )5 ha of
mining lease area
in respect of non-
coal mine leas€.

<150 ha >5 ha
of mining lease
area in respect
of coal mine
lease.

t

'General CondiUon shall apply.

Note: Irrigation projects not involving submergence or inter-state
domain shall be appraised by the SEIAA as Category'B' Poects.";

1
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(based on biomass or non hazardous municipal solid waste

(b) in column (4), for the entries, the fortowing entries shart besubstituted, namely:-

> 2OMW
as fuel)

(c) in column (5), for the entries, the following entr,es shall besubstituted, namely:_

"General Condition shall apply.

Note:
(i)

_::0.0.1y 
(co.alll 

i g n ite/na phtha a nd gas based ) ;<5u MW > 5 MW (pet coke. diesel and alt ottrei fuels including refinery,"-rlqy.?l oit waste except biomass); -- - "'
<20MW > lsMW (based on Uioniiss or non hazardous municipal solidwaste as fuel).,,;

Power plants up to 15 
{V,V., laseO on biomass and usingauxitiary fuet such as coat / tig.it" / puirol";'rrLio, ,, ,o15o/o are exempt.

Power plants up to 15 MW, based on non_hazardous municipal
l11i:_.nd usins auxitiary fuet such ;;;i ij[;;j*uo,.r,products up to 15olo are exempt.
Power plants using waste heat boiler without any auxiliary fuelare exempt.,,;

(iv) against item 3(a), jn-.column (5), for the entries, the foltowingentries shal be substituted. n}-ritil;_'* ='

"General condition shall apply.

(ii)

(iii)

Note:
(D

(ii)

(iii)

\5/2qt/09 -q

*""'-:fli[fl 
industrial units registered under the HSM Rutes,

In case of secondary metallur_gical processing industrial units,those projects invotvino opera-tion br irrri.1,r""iiy' sr.n u,induction and electric aic furnace-, submerged arc-fuinace, anOcupola wirh capacity more than :rj,ooti toniur-pl. 
"inJ, fpelwould require environmental clearance.

Plant / units other than oow_er Flants (given against entry no.1(d) of the schedute). based on ,rnidipui ,iii"*uo" lnon-hazardous) are exempted.,,.
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(v) against item 4(b), in column (5), for tlre entry, the following
entry shall be subetituted, namely:-

"General conditions shall apply.";

(vi) agalrst item 4(d),-

(a) in column (4), for the entry, the following entry shall be

substituH, namelY:-

"(i) All projecE irrespective of the size, if it is located in a Notified

Industrial Area/Estate'
(ii)<3ootonnesperdayCIPD)andlocatedoutsideaNotifiedlndustrial

Area/ Estate.";

(b) in column (5), ior t{re entry, the follow'ng entry shall be

subcEtuted, namelY:-

"@neral as well as specific condiUons shall apply'

No new Mercury @ll based plants will be permitted and existing units

conr"ttlng to membrane cell technology are exempt from the

noUfication.";

(vii) against item 4(f), in column (5), for the- existing cntry' the
'- - fo-llowing entryttralt be subctituted, namely:-

"General as well as specific conditions shall apply'";

(viii) agninst itcm 5(a),-

(a) in column (3), for the existing entry, t{re following entry

shall be subctiulted, namely:-

'All projects except Single Super Phosphate"';

(b) in column (a), for the entlA, the bllowlng entry shall be

substituted, namelY:-

"single SuPer Phosphate.";
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(k) against itar 5(e), in column (5), tur ttc exidng €Nrtry,, ttc
tulbwiog entry shall be subetihrbd, namGly:-

"General as well as specific cortlftions $all apply.";

(r) agaanst itcm 5(O, in column (5), for tfre exlsting entry, the
following entry shall b€ subst{trEd, nanrely:-

"@neral and specific conditions shall apply.,, ;

(xi) item 5(k) and the entries relating Urereb shall be omitbd;.

(rii) against item 7(a),-

(a) in column (3), for the entry, the fdlowing entry shall be
suDstitrted, namely:-

"All projects including airstrips, which are for commercial use.";

(b) in column (5), for the entry, the folbwing entry shal! be
substitrted, namety:-

"Note:
Air strips, which do not invorve bunkering/ refuering facirity and or Air
Traffic Control, are exempted.";

(riii) against item 7(c), 
11 collmn (5), nor the entry, ttre foilowing

entry shall be suHihrbd, nanrely:-

"General as well as specific conditions shall apply.

Note
1.

2.

Industrial Estate of area below 500 ha. and not housing any
ildlstry of Gtegory'A, or.B,does not require clearance.If the area is less than 500 ha. but tonEins building and
construction projects > 20,000 Sq. mtr. and or development
area more than 50 ha it will be treated as activity listed at serial
no. 8(a) or 8(b) in the Schedule, as the case may be.,.;

692115t2022fiA I
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(riv) against ibm 7(e),-

(a) in column (2), for t{re entry, the fiollowing entry shall be
substituted, namely:-

"Ports, harbours, break waters, dredging."

(b) in oolumn (5), for the entry, thc following ertry shall be
suDctitlted, namely:-

'General Condltion shall apply.

Note:
1. Capital dredging inside and outside the ports or harbors and

channels are induded;

2. Maintenance dredging is exempt provided it formed Part of the
original proposal for which Environment Management Plan (EMP)

was prepared and environmental clearance obtained.";

(xv) against item 7(f),

(a) an column (4), 6or the entry, tlre following entry shall be
subotihrted namely:-

"(i) All State Higbway Projects; and
(ii) State Highway expansion poects in hilly terrain (abore

1,000 m AMSL) and or ecologically sensitive areas.";

(b) an column (5) for the existing entry, tlre following entry
shall be suHitrtcd, namely:-

"Creneral Condition shall apply.

Note:
Highways include expressways. ";

(xvi) against item 7(g),-

(a) in column (3), for the enttT, tte followang entry shal! be
substituted, namely:-
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I

"(i) All prqects located at altitude of 1,000 mtr. and above.
(ii) All projects located in notified ecologically sensitive areas.";

(b) in column (4), for the entry, the following entry shall be
substitubd, namely:-

"All projects except those covered in column (3).";

(xvii) after the Schedule, in the 'l{ote', for sub-heading relating to
'General Conditiod (GC)', the following shall be substituted,
namely:-

Any poect or activity specified in Category 'B' will be treated as
Category 'A', if located in whole or in part within 10 km from the
boundary of: (i) Protected areas notified under the Wildlife (protection)
\d, 1972; (ii) Critically polluted areas as identified Uy ifre Centrat
Pollution Control Board from time to time; (iii) Eco-sensitive areas as
notified under section 3 of the Environment (protection) Act, 19g6,
such as, Mahabaleshwar Panchgani, Matheran, pachmarhi, Dahanu,
Doon Valley, and (iv) inter-State boundaries and international
boundaries:

Provided that the requirement regarding distance of 10 km of
the inter-State boundaries can be reduced or completely done away
with by an agreement between the respective States or U,Ts sharing
the common boundary in .case the acti\iity does not fall within l0
kilometres of the areas mentioned at item (i), (ii) and (iii) above.,.

VI in the Appendix I, in Form I,-

Item

1. Name of the ro S

2.

f9r i-tem (I) relaUng to the Basic lirformaUon, the following
shall be substituted, namely:-

Serial
Number

Details

\372q/o?-s
S. No. in the schedule

"General Condition (GC):

"(I) Basic Information .

(a)
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3 Proposed capacity/area/length/tonnage to be
handled/command area/lease area/number of
wells to be drilled

4 nsion rnizationNew
5 Area etc.Existi Ca c

i.e.'A'or'B'of6

7 Does it attract the general condition? If yes,

Does it attract the specific conditionT If'yes,
ease

lease
Locatlon

Khasra No.Su

vill
Tehsil
District
State

9

Nearest railway
dlstance in kms.

station/airpoft along with10.

Nearest Town, city, District Headquarters

with distance in kms.alon
11.

Vi dhaaP 5flz laPanch atse aylag
comLocaln pletebody (Corporatio

nVEtoe honeith teressesadd

L2,

licantName of the a13
stered Address

dence:Address for corres
Name

rtne r cEonation OwnEr
Address
Pin Code
E-mail

one No,Te
Fax No.

15.

Vil lage- District-State
1.

2.
3.

Details of Alternative Sites examin

Location of these sites should be shown on a

topo sheet.

ed, if anY.

Interllnked Projectst7.

18. tion of interlinkedWhether separate applica

ect has been submitted?

If yes, date of submission19.

If no, reason20.

I

8.

Municipal
postal

benos.

14.

16.
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21.

(b) the following shall be inserted at the end, namely:_
"I hereby given undertaking that the data and information given in theapprication and encrosures are,true [o *re oei offi lnowreage and belief and I amaware that if anv part of the dara .fu ;r;o;;;;; Juimittea is found to be farse or

ilf,,nfifl 
.o:TI,'E:?J:;.'r;:,_Xl*f 'ffi ;i;il.r"ui.n."gJ",i1=.,1i.,i.

Date:
Place;

NOTE:

Signature of the applicant
With Name and Full Address(Project proponent / Authorised S,S*oti

1 The projects invorvino crearance under coastar Reguration zone Notification,1991 shail submit wit-h the appilcaton . &;'ffitty demarcated by oneof the authorized agencies. showing tfre prqea aliivit,.r, *.r.,. C.R.Z (at thestage of ToR) and the. recommendations of--ihu st.t" coastal zoneManagement Authoritv (at the srad ;iEtj. iiri,rt ',i!r"us 
adion shail arso betaken ro obtain the reouis*e. cteiran.;-il;; ;; 

,irovtsions 
of the C.R.ZNorification, r991 for the activities t" b"l";;bJ ,.'liJt*..The projects to be rocated_wi*,in-ro-r, oi;; i,;fi;, parks, sanctuaries.

:]::181: Reserves, Misratorv 
.corrioorJ oi- wiij"'en,rars, the proiectproponent shall submit the map-duly .rir,"ntiiutuj'"oy chief witdlife warienshowing these features vis-d_vis tt" pio:"A location and the

2

22

thei

ation

otifi

Wheth re eth proposa nvolvesrova cp ea rap ance U nder f detayes S of ethmSA e and r sstatu to be VEIa Th( e) Forest oC nse( 21) 980Act,
b The( ) d fe P ctirote( no 7) 91 72Act,
c The c R z N cati )no 1 99 1
hether there any GovernmenteOrd r Po releva rela nti to the23. ved (hectares)Forest land invol

24.

its
rectio ns thof e Cou f a4 andnYrelev na CE the

itigatio

project ':et

Wheth re there anY n ndpe ngnst thea9a aect nproj rod/ and n the
S p to )ropose Up

a Na( ofme) the Court
(b) Case No.
(c) Orders/d

846
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"APPENDIX IV
(See paragraPh 7)

(urrcc).

2.0 The Processl

recommendations or comments of the chief wildlife warden'thereon (at the

stage of EC)."
nii-co"".p6nOence with the Ministry of Environment & Forests including

submission'ofapplicationforTOR/EnvironmentalClearance,subsequent
iLiincations, as mby be required From time to t!me, participation in the EAC

m""t,.g 
";-ilnaf 

of the qroject proponent shall be made by the authorized

sg;it,-ry 
".1y. 

The authoriied signitory should also submit a document in

iliip"rt br ttit claim of beinq an au[horized signatory for the specific project'"'

PR.OGEDURE FOR COI{DUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in.a systematic' time bouhd and

to*nrp.r.ni ,.nner ensu,it! *idest possibie public participation at the proiect

tit"iJ-li i" itt ctose proxiriity oistrict-wise' by the concerned State Pollution

Control Board (SrcA) or int Union fenitor.v Pollution Control Committee

2.1 The applicant shall make a request through a simple letter to the

Member Secretary of the S#'e'oIUnlon i"i'itol Pollution Control Committee' in

whose jurisdiction the projeiit-io*i"a, to anange the public hearitg i:!li:l:
;;"fidffi;iilrv piricir.--in ."r" $i" projectlite is coverins more than one

District or State or union r"r|.i6-{,-tf*'prUtit hearing is mandated in,."ut

District, State or Union terriffi ' Jthitn tne Or9J9[1s located and the applicant

shall make separate r"q,"ttJtl "ttn 
ioni"tritd SPCB or UTPCC for holding the

public hearing as per this procedure'

2.2 The applicant tniiiliroit with the letter of request' at least' 10 hard

copies and an equivalent "'U"i"f 
soft (electronic) copies of llt 9ril-E-l

Report with the generic ttt'A"t given in Appendix ,lII including the Summary

Environment rrp".t lrr"tt'"nii"-pott in engtiln a! in the official language

of the state/local language, piepJteO strictiy in. accordance with the Terms of

Reference communicated in"I d"prs tstaje-2). simurtaneousrv the appricant

shall arrange to fomard topltt, onb nirb ano one soft' of the above draft EIA

Reoort alonq with the S,*'Ii'V ff'n-r."po't to thu follo*ing authorities or offices'

witnin wnose iurisdiction the project will be lolateo:.-
(a) District MagistrJi"l'iitttia ""llector/ 

Deputv commissioer/ s

l;i ZiE puritnSo'oiir-Lnitiptr corporation or Panchavats union

847

for Appendir I\1, the lollowing shall be substituted' namely:-
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(c) District Industries Office(d) Urban Local Bodies (ULBs) / pRIs Concerned/Dev€lopment
authorities

!e) Concerned Regional ffice of the Ministry of Environment and
Forests

,

2:3 On receiving the draft Environmental Impact Assessment report, the
above-mentioned authorities except the Regionar office of uoer, shail d;nt.-i;widely publicize it within their respective j-urisdictions requesting the interestedpersons to send their comments to the concerned reguratory.",,tnoiiti"i. rt"ishall also make availabre the draft EIA Report for inspection electronicaily orotherwise to the pubric during normar office hours tiil the pubric.Hearing is over.

2'4 The SpCB or UTpCC concerned shail arso make simirar arrangementsfor giving pubricity about the project within the state/Union Territory .,io ,it"available the summary of the draft Environmentar impact Assessment report(Appendix III A) for inspection 
.in serect offices or puotic tibrariei;;;ry ;ih;;

suitable_rocation etc. They shail arso additionaily make avairabre a copy'of thedraft..Envirormental Impact Assessment i.po,t to the above five
authorities/offices as given in pam 2.2.

3,0 Notace of public Hearing:

3'1 The Member-Secretary of the concerned spcB or UTpcc shail finalizethe date, time and exact venue.for the^ conduct of puOf ic nearing witnin) (;r*;
days of the date of receipt of the draft Environmentar Impact issessm*i;;;;from the project proponent, and advertise rre same in 6E major National Dailyand one Regionar vemacurar Dairy / officiar state Language. A minimum noticeperiod of 30 (thifty) days shal be provided to the 

-pubiic 
ro,. n,rniitring the;responses;

3.2 The advertisement shail arso inform the pubric about the praces oroffices where the pubric courd access the draft Environmentar Impact Assessmentreport.and.the summary Environmentar Impact Assessrnent report before thepublic hearing. In places where the newspapers do not reach, the CompetentAuthority shourd arrange to inform the rocar pubric about tre- puuric ;;;il;other means such as by way. of beating of drums as weil as aavertiseme-nii
announcement on radio / television.3'3 No postponement of the date, time, venue of the pubric hearing shailbe undertaken, unress some untoward emergency situation occurs and tn."n onrvon the recommendation of the conierned District MagistrateT0istrict
collector/Deputy commissioner, the postponement shal oe notin"o to t# prurii
through the same Nationar and Regionai vernacurar daities and .lro p.rii.niiv
displaved at ail the identified offices by the concerned SpcB or uri,i.-i."iir.i
Pollution Control Committee.
3'4 In the above effitionat circumstances, fresh date, time and venue forthe public consultation sn{ 

-be 
decided by the Member - secretary or-rreconcerned spcg or urpcc onry in consurtation with the District

-7i-
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4.0 Supervision and Prcsading over the Hearing:

4.L The District Magistrate / District Collector / Deputy Commissioner or his
or her representative not below the rank of an Additional District Magistrate
assisted by a representative of SPCB or UTPCC, shall supervise and preside over
the entire public hearing process.

5.0 Videography

6.0 Proceedings

6.1 The attendance of all those who are present at the venue sha{l be

noted and annexed with the final proceedings.

I

6.2 There shall be no quorum required for attendance for starting the
proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a

presentation on the project and the Summary EIA report'

6,4 Persons present at the venue shall be granted the opportunify to seek

information or clarifications on the project from the iipplicant. The summary of
the public hearing proceedings accurataly reflecting all the views and concerns

expressed shall be recorded by the representative of the SPCB or UTPCC and

read over to the audience at the end of the proceedings explaining the contents

in the locafvernacular language and the agreed minutes shall be signed by the

District Magistrate/District Collector/Deputy Commissioner or his or her

representative on the same day and foruarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the

applicant shall also be prepared in the local language or the official state
language, as the case may be, and in English and annexed to the proceedings'i

6.6 The proceedings of the public hearing shall be conspicuously displayed

at the office of the Panchyats within whose jurisdiction the project is located,

office of the concerned zila Parishad, District Magistrate / Distract collector /
Deputy Commissioner, and the SPCB or UTPCC. The SPCB or UTPCC shall also

display the proceedings on its website for general information. Comments, if any,

on'the proceedings, may be sent directly to the concerned regulatory authorities

and the applicant concerned.

Magisfate/District Collecbr/D€puty Commissioner and notified afresh as
per procedure under 3.1 above.

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A
copy of the videotape or a CD shall be endosed with the public hearing
proceedings while forwarding it to the RegulatoryTuffirity concemed.
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7.O Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of forty five days

from date of receipt of the request letter from the applicant. Thereafter the SPCB

or UTPCC concerned shall sent the public hearing proceedings to the concerned
regulatory authority within eight days of the completion of the public hearing.

Simultaneously, a copy will also be provided to the Proiect Proponent.
The applicant may also directly forward .a cgpy of the approved public hearing
proceedings to the regulatory authority concerned along with the final
Environmental Impact Assessment repoft or supplementary report to the draft
EIA report prepared after the public hearing and public consultations
incorporating the concerns expressed in the public hearing along with action plan

and financial allocation, item-wise, to address those concerns."

7.2 If the SPCB or UTPCC fails to hold the public hearing within'the
stipulated 45 (forty five) days, the Central government in Ministry of Environment
and Forests for Category'A' project or activity and the State Government or
Union Territory Administration for Category'B'prolect or activity at the request of
the SEIAA, shall engage any other agency or authority to complete the process,
as per procedure laid down in this Notification.".

VIII in Appendix V, for para 3, the following para shal! be substituted,
namely:-

"3. Where a public consultation is not mandatory, the appraisal shall be made
on the basis of the prescribed application Form 1 and EIA report, in the case of
all projects and activities other than Item 8 of the Schedule. In the case of
Item 8 of the Schedule, considering its unique project cycle, the EAC or SEAC
concerned shall appraise all Category B pQects or activities on the basis of
Form 1, Form 1A and the conceptual plan and make recommendations on the
pQect regarding grant of environmental clearance or otherwise and also
stipulate the conditions for environmental clearance.".

'a
t{ote: The principal rules were published in the Gazette of India, Extraordinary, Part

II, Section 3, Sub-section (ii) vide notification number S.O. 1533(E), dated the
14m September, 20A6 and amended vide S.O. 1737(E), dated the 1lh
October, 2007.

Printed by the ManaBer. Cov.rnmcnt of Indta Pr.ss, Rrng Road. Mayapuri' N'w Dclhi_l10064

and Poblished by tht Controller of Publicalions. Delhr-l1005{'

lNo. J-l l0ll/56200+tA. ll(l)l

G K. PANDFIY. Advisot
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in.3r. t598(3l).--J{rd m-on * q-qtfiur gitr a-a eznrq 6f $fu{q-dr {ic-qrqi

in.:tt. ls33(3t) rrtlq r+ ftdar, zooo or :itt ssisrd 6{A 6 Rq ffifua qrsq'

EF6r +ffi{ sron, qdr+<q (guiur) Jfrfr{ff, le86 (1e86 or zg) fit crrr r 615q'-

qrr (2) * tis (v) 6 ss ufua sc-cIFI (l) aRI q-6d qfird or q-qYT o,ri gv' art
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ffiI tlrir & TIcTqr SI qftqi, ffi T6 gfu{d-dr gdftE t' raqFrnq 6t sqildtl
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nralq qr ga|E lTf{, qqtdTq rlk s-d dT-ilq, qd-{$T r*a' ffrsir orEl-m' atdt

rts, a$ #-rlooo3 qr $-fa q-e: satish.garkoti@nic'in qt Rfuf, sq d tia sSTr t

2589 GV20l4 (l)

^1€-
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frnmrr ?16 dr.r rtfr

(ii) *q-d 6 tq t ztr qftio-cnq il{ crfro' 6ts 3rqftlz q{ 3{rqrfta arfro pgi *.g6 U
riaiftra ra r(q) * Tifi (3, jir Fe (4i fr, 6i qfdfuil fi qeqii fuftfta qfrfrsi
rGfr artrt, ird( :_

(i) Hsr (3).-
"> t5 i.4."
(ii) Fdrr (4) -
"< 15 e.al."

tsr. i. S- I tot 3,/ r 2,/zol.t-Jr6(r. rr(l Xemr)l

frwut , qa ftqq fi,-.d t r-rq-d, 3w&Rvr, sna tr, Eis , ,*ff,mT
'Fr'3rr. 

r533(Jr), cnts r+ fudvt, 2s95 ggl q-orfird ftq ll(' { lit{ iranqrd. .Fr.3{r.
l/lz(3r), arts tt 3I.I("iR, 2OOz, .Fr.Jr. 3067(3r), arfrc I fuiq.f, 2009, .Fr.Jtr. 695(3r),
arfre c gta, zol, .Dr.Jr. z89G (Jr), arfio 13 frdq{, zot2, irr.fi. 6z+(3r), drfiq
lJ ar{, zot,6r.3{r. 2559(3r), arfto zz 3rrRfl, zot3,6.r.Jr. zzjr(3r), arto g Rdm,
zot:, or.yr. sG2(3{); drtfs ze q-rEfi, zor+ ritr 6r.Jr. 632(3r), arflrs zs qsfr, zot+ ERr
ieilfu'd fu(, rT(, I

MINISTRY OT EI\TVIRONMENT, FORf,STS AND CLIMATE CHAI\GE
NOTIFICATION

New Delhi, the 25rh June, 2014

^ s'O' l59E@)'-The following draft of the notification, furrher ro amend lhe notificarion of rheGovernmenl of India in rhe Minisiry of Environmenl and'l'orqsts number s.o.1533(E) daled lhe
I 4$ septcrnber, 2006 which the cenrral-c^ovemment proprr", ,u issue in exercise of the powers confened bySub-section (l), read wirh clause (v).of Sub-r""tlon iZy'oii."ilor-i ortl" Environmenr (prorection) Acr,1986 (29 of 1986) is hereby published, ,s ,.quirj'rnd"r iri_*f" (3) of rule 5 of the Environm€nr(Protection) Rules, 1986, for lhe informalion of rhe public ut.rii" L. 

"n.r"d 
rhereby; and notice is herebygiven thar the said draft norificalion shafl be rak; inl;.rrrri.rjrm 

"" 
or after rhe expiry of a period of sixr1,

1"r1f191 lhe date on which copies or$,. cazene oinai"'*""i*"g t 
" 

nolificarion are made available tothe Public;

\
I

I

:

I

I

"l ('t) (iii) qtrd tu-f,fr
3{rffi qRddrdr

ifS ?t{ ffi
qfistftnq 

r

(iii) > 5,ooo t
arrra etr

(iii) < 5,ooo t.
firffrd at{

-1't-

crsc afuqE:dr
16 3rfr-(Tar 6r sT(* d,-

(i) f,q r(q) f Hs (z), Fdsr (3), rde{ (4) 3lk rds{ (s) * dt qfdM fi qcqld.

Fmfrfua 3ra,€lrfua fr;qr artryn, 3rqtd. :-
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Any person interested in making any objections or suggestions on the proposals contained in the draft

notification may forward 0re sarne in w ting, for consideration of the Central Government within the period

so specified to ih" Su"r"ary, Ministry ofEnvironment and Foresl Paryavaran Bhawan, CGO Complcx. Lodi

Road, New Delhi-l l0 003, or ar e-mail addrcss:- satish.garkoti@nic.in.

Drrft Notification

In the srid notificrtion, in the Schedule'-

(DitrireDl(c).rfterlbeentricrincolumns(2),(3)'(4).trd(5),rhetotlowiogiDrerted'namely:.

General Condition shall

applv.":

(ii) in, irem l(d), for thc enlricc in column (3) and column (4), releting to tbermal power planls

based on- non-hezerdous municipal solid weste as fuel' the following entrics sholl be

substitutcd, namely.-

(i) In column(3).-

I

Nole: Thc principal rules were published in the Gazette of India, Exraordinar-v, Pan Il, Section.3, sub-

section (ii) vide notification ourU.t i.O. 1533(D, dated the l4rh Septembcr' 20-06 1d-^1ry.n!ef 
vide

S.O.l73?(E) dated the I ltb Octobel, 2007, S.O. :OO7(E) Oaea the lst Deccmber, 2009, S.O.695(E) dated ttrc

+rtr epril, iOt t, s.O.Z8eopl a"t"a rt. ilrft Decembir, 2012 , S o 674(E) dated the lSth Mu^ch' 2013'

S.O.2559(E) dared the ZznO eugusi ZOtf, SO.273l(Eldated the.gth September,20l3, S.O. 562(E) dded

the 26th iebruary,2014 and S.O.637(F) dated the 28lh February, 2014'

3rfuq.€r

r$ enfr, 2s qd, 2or4

5l.3fi. lsgg(s).-ndq {r6'E, trdr{{or ({i{srsr) B{{, 1e86 * Bq-s s b

5qfr{fi (4) }' flIeI qffd rrqt{rq G{qnsr) xftfr{E{, leE6 ffr qrr 3 fr 5u-am (l)

$tr rq-qnr (2) fi Eis (s) ERI rfi alffidt6r IrqtT mre gv, 55'fut* frqs s b

5qfr{fi (3) fi <E (6) fi 3ltfia (rrdl613lEeil t 3TftEfs ?i fi vrnau srRd s{iFR

t sqt{rur sltr ra }irrilq EI gfuq.u;dT +isr or.:n. 1s33 (3{), mtls. l+ frrE<' zoos

d'ffitua ritt {cisrd **tr1N, 3fl1a.:-

, * $frqarar 61316$l d,-

(iii)< 5,ooo ha
submergence ofarea

"(iii) Non -IrigatioD
projects such as large
drinking tater supply
projects.

(iii): 5,000 ha

submergence area
l(c)

,qftd tFt {if$l : 3{{flglTq

(ii) [n column(4).-
'< t sMW"

[F. No. J-l l0l3/172013-lA-lI (l) (part)]

AJAY ryACI, Jr' SecY'
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(i) ra r(ar) 3if{ rs$ dEiQa sfdDd & rsn4 q'r, frcrftfua ffi 3ih qftEqi rd
ax.rft, g+d.-

"1(r)

(ii) ffi i(q) 3fiT t€-n :siift-d qfuiffi fi +:iia q{, A}afrftii 6q 3lir sfteqi r5i;
Trd?ft. 3TsE,-

"t(q) drqfq Ega
dT{

srurrq rd wtftfr

fuq ,- (i) *{
@EH qT

rtwftioerq
rrnqlft'c 6Y{ J,qFIE

ffi otq-dr,

frrarfczi-dftqa
ran tflfura rmn
di rrrco €tra or
sqqtq 6f-dT t, q{

Jltttfts tt *.4r. ro *
arfrq fdgd izrn 6t

trcor56,

(ii) ffifr $6Tq-6 gtrd

fi' ;rtk $qftq arq

srs-f{l 61 s[*Jr 6re
Era aftq F{ga sq-r

ee wq 6 ,'.
(iii) 64 2(q) Jn* rs$ dEifud qFdM'* rrrFr q{ ffitua s( 3it{ qfrEqi {d
ilr'dft, $tr,-

srur*q qt ar{ ttfr
(rdrqfr $<ra 6Ta *'frq
qcra trffir.I 6r <B-s
rffio-rq fi Tr+ 4emna
fuqI il(r4r) t".

4

,]

> 50 l.qr. t < 5oo

i.Er.

Cdqilyfrrarg/derr
3ih{ jt{ 3{rqlkd)

< so *.qr. $tr > s

*.o.tdq r.qqr4 3it{
lhrcftsr.ffq aqrqft-o
drs 3{qF}q fi fu
€S rq *rd) I

(i) aA
qfoqts-drs

(ii)m
qnffi

qr8 (i) > so *.EI. ;rd
frga rana
(ii ) > ro,ooo to
ddt qtrq mft-d
*r

(i) < so >_ 25 *.ar.
ra fuga *urca
(ii) < ro,ooo to >

2ooo to dfr +rq
sfifua at{

sturq.lr{ dr( FI{T

frqol '- !6 t 3{furF

rra d yri Erm s'fu
ETAqtA
qfutrarsit irr

tano-a Ads v{6r{
wr qt fo-ql ;{E'Jn

t'.

> soo fr.al

cd{d/frraF/een
Ji!"{ :ts Jilttrfra) ;

> 50 t.sr. (*.r

Ezqara *' frora s6
rr< gtal r

> zo *.ar. (ffi
ttrqftso.ceq

azRqfu+ 6t{ 3rqfalq
qrrftr4fiw*
5u-qt+ ffi fy I

i 
sfia srilqrr"2(q) > o-s Rfrqa E

ff('6rr r(a

< 20 *.qr. > ts *.qr.
(fr{r$ ikqftdoza-c

a-rrrqft-o at{ JrqF}q
rr {tra fi'rq S 5qq}rr

trar tl t

> 15 *.qr. ia rqara
q{ rrqftd r.iT

> o.s frfrqa ff
fr v ql rror<a
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(iv) ff( 4(lc) sitr 5ff-$ d.ifud qfrAd fi RIET c< ffitu4,G 3lt{ ffiBqi {-d

(ii) 6l-fdR

Forfqi

rrsF6:tul

(v) ffi a(e) h qd,eT (3) f fi cfdfr fi Fglr;r q{, ffika sAfr {d aE'dI'

Jettd .-

"5f,rqa q rrirT > 3OO rrfr 6t$ Eors 3rfrx{a-d 3i1qlF'r6 **zdq-fl fi sr6t

.-F6* * ,"Jqr(q(l b r ;

(1,0 ea +{.q) * dq (21 *, fi qP4E * +qa qq, ffiEd sfdE {d 3R'rfi'

3retta. '-
"FrsT,/nrd c-sg,'{ur ffi 3iilrrd qs gltra sqYT sfi t l";

(vii) rrq s(6) 3lk 5ff-t {Gifud qfdffi S r{Ir;r trt Bmftfua '" 
tfu sEBsi rd

srffi, 3rqta. '-
"s(6)

grqr<ur rr{ arri 6m
gar virfrc cr55{ t
Ere rrdre of qc eI

,r$ t t";

(viii)ffis(g)d:-

(6) €de{ (z) * 6r qfrdl b €qFT s( ffifua qfldfr rd alrryfr' :rqta.'-

"i-qffu{rfi ric.r( 3it{ td wrqa smf{-d 6rtrd Ef6 atn f-ffirs aB 
'Jsrilc 

fi

'flrGr 
6I qdFrq (dffi t fra rrs sstF.{sr aer uqfi

sfirfdse a€t t)tl';

3ikdqft-{dfifff,t

Gil) €ds{ (s) d fi qfuR S +{IH q{, ffika qPdfr {d ;Tq?ft' 3rertfl':-

"lTr{IRsr 3iti frfifrE-c qrd artildt t

Eqq-ag-ro a6 q sandt fi Eff-f;Iul +t 6c urc6 ffi t";

?st7 6rlv - z-

< z,so,ooo tita

ggfi qfffsaR'

,50,o00E4

"4 (tI)

rrgrqB.o Et'c6t s EriI
& trdrq glfr

cfftqImn' frrfi linta.
H2SO4 5flr(a t qFI

qS ro-a gw oteh-c
qfiffi$tHt

HzSO4 SfIrfA 3lk

rrsrqE-o Erdt fi qrk

s$ r"q-a gm nFf;-c
qltgffi,

rrgraB-6

1616

-8o-

sKrrt, 3rqtd.,-

5

() 6t6 r.Ea d?ir >2,50,000

razcm
mmq qrd ar{EIlfi t";
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qqrfrgrfi-d aS

{5rfr S frsrq
ffifi ffifr6
,g7t'tra fi rfr
rqfrn r

8s6
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(ix) rG s(q) 3lt{ rst'i.ifud sf{fr?i * pIcT q{, ffiuFea a-( 3ik qfdBqi rd
;rffi. 3{ertfl ,-

I "s({) dft-ag 6rdtr6
{€rra 5otr
(iT6' 3lk iq6
AITS' ; ?rtO

3I}cfr 3f{3ffi
Efrhfrd lr|
rilgar erser .

riftAe r+< qr
6t{fr6 {grq;r
rltr 3{;q df;|ae
+:rJ.F'a. IFrr!?t

ECzFF )

(i) Jfuqtud drEifts
di/{iqdr fi qrrr

rqFrd r

(ii1 +ds (s) d
cqqfuflfra flg
r6r5qr I

fltrr*q ert

6tff r":

dIJ(

(x) ffi s(u) Jlt{ rr$ sEfud sPdD!il } ena w ffifua ffi 3il-r sEBqi rdl
dr(rJfr, 3rsttA. 

'-
"s(iI)

(xi) rq s(A) ritr rr$ dcifud sAffi + {qra q{ ffiEe r< 3tk sfrEqi rd
alff,3Tqh,-

grqnq qri ilrJ( 6frt

frqsr : isd, frrfr{ tn{
t{rt } aih' :rqnlq 6rrri
qrfi 3ik d'or gaft { urra
Pdfuur dI qe urw t i",

II. 3r{{fr fi qssrd., {firrur crS t {iifud equr * Brrfrfua qrcrrur crt rS
qKrrft, 3Iqh ,-

"{nlRor cd ({r.er.)

s-{Jt E' Fdfttroz ffi qffitr{r qr fu-qrfi-drq 6r #fiq Efi s{ q-&a 'o,fi nq dt

{ai6a fu-qr qnrn, qA T6 Wt sc t qT 3flfcIr w t : (i) Til drq Frarur

i{rF{* (i) Frfi cfrfl $trfoa Jk ehtr 3flqrft:a 3rF{*-
nrrs-* t < 60 F6.fr.efr6'

16.il.tF.o.

(ii) rtr
Jn$rfi

atr{r 3{rqrffd

>60

"s(7) R'dI llk
orrrg rfit

Af-fi Fdfrr'iq aqr
3NfiI€ 6rrra t
frffiq t kcrq
EtA ilIT iEI iFrrrs

frffiq rqta r

rqfitq orll t EA
ftffiq aen nqfttq
onro qrfr sitr sra
tqr qra t orrro
Effiq r

snmq Jt{ EfrftE
ari dr{ 6tfr

dg tsrfqt ,

< 2 Smr,zEa gFI

uo-a, < 2s6frfi $ua
sqa t srq 3it{ al
cftiarax-q R{rrir 6I
qritrd, t'sRq 3itT

3fiqra Bqe. 1989 *
3r{sR qzrqvE 9or5d
ir rE-Jt f ifr $*
t t",

I

I

l

I

j

i

i

I

I

i

1

I

I

i

l



qKd 4I {ltItE : oIqEIr{vTtqm Il-srs 3(iD]

3reF{fi, tst? (1s72 6I s3) S 3lqfla d{ffid ffi fi ; (ii) ail (e-qM H-{EEI delr

ft-{irur) srfrfrqa, $74 (ts7+ 61 6) h $tfr-d rlftrd +drq rWuT B:irot s}g drr

ftrq-Tmq q{ trFlt;r fu(, ,K, ,rsft{ 5q t sfid aH SI ; (iii) qqt'Rq Gi{aruT)

sfrrq-s, 1986 fi crm r dtrr sq-qrtr (2) * 3Tqn-d wruffi.ra qftR"rddiT di-ractrd

dii613ih (iv) air* rfro, frfiBit 3itr CIrmr*q fifin{t fr qis ffifct fr fffioil h
efi-a-r rqRra t ;

u-iE r(u) d fdBfrE nA Eira qftffi, n{ r(q) d frFfrE-c arfr4 frga rq'*' rc
z(rr) trAfrE 3fuift-{ +iqazqrftzct{z s}4, fu*q 3{If{-6 *d' +{
dHtrrfi qrfi, ffi-g q?ts{ 3it{ e-E z(q) fr PdBEE q-sra fidorffq $qfe}E 5qqR'

lismsT 3it{ Btrct-d gffirBif or *faiena irdq mr q* fu-ql on'rn qft q-6

ro ft;iqffig{ fi sfr-d{ rEFra t t

q-{g q6 $l{ f6, 5q{rfi x-( (i), ffi (ii) 3ll{ ffi (iii) }t afia sfii fi' qqrRft' qis

fu"ri*tcr fi (€ F6d'lfrE{ fi sn-fl{ fi$ frqrod"Iq a frA # qsn A 3rtr{ rrk+ +frarai

fi, qqrRIH, qiq Eiiltfrc{ qI m ffia 6l (tl * fiifud 3{tail oJ m'-slt' srsr;q

frfiBfr rrd Td sr du'rrqafr* fi drs 6-{E 6RT 6ifi qI qut 5q rt rsrq fu'q at

s-oar t t"

lsr.'f . i- 1 tol 3 / 1 2 / 2o1 3 -3{r$('' n ( 1 ) (eTrr )l

ars-q aqnt, {g-fi sffr

ft:urur : {fi fufi frrGI h {ttrql 3r€lqrq, fir'I II, dg 3, 5q-€i5 (ii) d strq+ar

s. or.:m. ls33(3{), arfro r+ ffic*, zooe Enr q-6lfird l6q aR' c} 3it{ a-fleslFI.

irr.3rr. lz3z(3r), arts rr 3rq{Et, 2007, qL3IT. 306z(3{), drfrs r fr+itrt, 2009, 6'r'3II'

69s(3{). artq + grta, zott, i5I.3{T. 2E96 (3r), arfrq rs E{iTt,2ol2' iFI'3{t' 624(3{)'

mts r: art, zotr,.FI.:!IT. 2ss9(3{), drtfq 22 3{-rrFT,2013, iFI'3lT' 2731(3r)' ar{lq

9 R'dil{, 2013, EFr.3IT. s62(3{), arto ze mrqt,

za wtqt, 2ol{ cnild'cilfud ful' ,rq I

zor+ ritt 6T.3fi. 637(Y), drtq

NOIIFICATION

New Delhi, thc 25th June, 2014

S'O. f599(E).-ln exercise of the powers confered by Sub-section.(1 ) and clause (v) of,Slb;ection

(2)of Section 3 ofthe Environm""ti-pr"Lll".l e.t, 1986(29 of t985) read with sub-rule(1l,?f 11"_t,d,*
Environruenl (Prote,ction) Ruics, 19E6, the Ccntal Govcmmcnt !ryU1 ma1e1 the following further

a$€ndments to the notification of tn" bou"rnlnunt of India , in thc Ministry of Environment and Forests

number S.O.1533(E), datcd,f" fii SIpt .Uri, itii'O nt"r having dispensed with th€ requ*emeflt of notice

unrter clause 1a) oitrb-.I. 13;of *le5 of thi said rule, in public intercs! namely:-

I. ID the said trotilicatio4 in the Schedule'-

(i) for item l(c) rnd the eDlri6 rclating lhcreto' the following item rnd entrics shell be

substiluted, namely:-

Astcl Grlt\-3

-81-

-.857

6921',t5t2022114_l
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)c(I (i) River
Valle y
projects

(ii) IrriSation
projects

(D u so Mw
hydroclectsic power

Sercralion;

(ii) Z 10,000 ha of
culturable command
uea.

(i)_s 50 MW:25
bydroelcctric powcr
generatiorI;

(ii) < 10,000 ha. > 2000
ha- of culturable
command ar€a.

General condition shall apply.
Notei
Category 'B' rivcl valley projects
falling in morc than onc stab shall
b€ appnisEd .at the central
Govsmment LcYcl..";

(ii) for item l(d) and the entries rehtitrg ahereto, lbe following item end entries chell be substituted,
tramelys

'l(d) Thennal Power Plasts > 500 Mw
(coaYliSnitr/naphta
and gas based);

2 50 MW (all oilrer
dr.l. .-.-r Li^6...\

> 20MW (using
municipal solid non
hazardous waste, Es

tuel).

> 50MW to <500 MW
(coaYlignite/ naphta ard
gas based);

< 50 MW and >5MW
/.ll ^rh.r 6Dl. a'..nr
bbmass and municipal
-^ti,l -^- L^-^-,:^-.-

waste).

< 20MW >l5MW
(using municipal solid
non hazardous wastc, as

tuel).

> 15 MW plants based
on biomass fuel.

General condition shall
apPly

Notcr-
(D Thermal Power
plants uD to 15 MW based
orr biomass or nDn

hEz!.r,i!,rs lini!itipa! soli,j
wasl€ using auxiliary fuel
such as coal, lignite/
p€tsolcum products upto
l5% are exempt.

(iDThermal power planrs
usin8 wastc heat boilcrs
without any auxiliary fucl
are excmpl";

(iii) for ilem 2(b) rtrd the entries rehtiug thercto, lhc followiDg item rnd etrtries shdl be substituted,
namely:-

'2 (b)
Cenelal condition shall apply
ovlining proposal wirh mineral
beoeficiation shall be appraised
logcther
clearance

(ir) for ltem 4(b) end thc entries r€la ting thereio, the followlDg item end etraries sbrll be substi tuled,
namcly:-

General condition shall
apply.";

(v) in iaem 4(d[ in corumtr (3)' for rbe enrrr, the folrowing eDary shrn be substituted, nemelyr
">300 TPD production capacity ifa un located outside the notified industrial area/ eslrirej..,

(vi) in ilem {(f), in column (2), for th€ eotry, ahe following entrx shall be sub3tituted, nemely:-
"Skin/hidc processing including tanning industry.',;

(vii) for item 5(e) rnd the en(ries relating ahcreto, tbe followiog itcm and entries shell tre substituled,namely:-

for gant of

Mineral beneficiation > 0.5 million TPA
0roughput

< 0.5 million TPA
0roughput

)Coke oven pla-ots

(ii) Coaltar processing
units

(i >2,50,000 tonnes/annum <,50,000 aDd

>25,000 tonDes/annum

All projecc

8

"4(b)
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All Single Super

Phosphate withou
H2SO. poduction
and glanulation of
chemical fertilizers.

Chemical
fertilizers

All proj€cts

including all single
supu PhosPhate
with HzSOr

Foduclion excePt

granulation of
chemical feiilizers,

"s(a)

(viii) in item 5(e)r
(r) in column (2), for the eDtr?, the fotlowlng entry shalt be substituted, namely:-

" Petroleum products and Petochemical based processing such 8s production of carbon,black and

clectrodc glad€ Sraphite (processes orher than tracking and reformation and not covered under the

complexes).";

O) in colunu (O, for the etrtry, the followilg entry shall be substiiuted' namely:-

"Gencral as well as specific condition shall apply'

i,lotc- lianufac rii.S of Produc'.s fiom poliaoi gian'':lcs is cxempi";
(ix) for iten 5(f) rnrl the ;t "i *l"fiii it"""to, the iollowing item rnd entrics shrlt be substituted'

nameiy;-

Note:
Paper manufacturing frorn

wastc papcr PulP and ready

pulp wirhout deinking,

Gcneral as well as

condition shall aPPIY

spocific

Small units: with water

consumption <25mrldaY, fuel

consumPtion <25TPD and

not covercd in the calcgorY of
MAH units es Per the

Maragement, Storage and

Impct of Hazardous

chemical Rules, 1989.";

(x) for item 5(g) end the entries relsting thereto' the following item and entries shsll be substituted'

nemelY:-

Distilleries Non-molasses
dislilluies -
<60 KLD

based

(xi) for item 5(i) end thc entries rtlating th€rcto' the following iteB and entries shall be sr$situted'

namely:-

"s(i) General condition shall aPPIY

condition shall apply

ladon of single suPer

osphate powder is exemPt.";

bleadring and colouring is

cxem

Il. After the Schertule, in tbe Note rrilating to General Condition(Gc), the followin'g General Condition

shell be substituted, namelYr
cenerrl CoDditiotr(GC):

l)- L"""t;a -1 
1

norified irdustria{
are, e$ale. I

I(ii) Small units ai
dcfincd in coluun (5),1

Located outside thc
notified induscial area/

csiate exccpl small units as

defured in column (5).

Slnthetic orgatric
chemicals industY
(dyes and dyc
intermediates; bulk
rtrugs and int€rmedistes
excluding drug
formulations; synthetic
rubbers; basic orgaoic
chemicals, other
synthetic organic
chemicals and chemical
intermcdiates)

"5(f)

shallconditionGeneral
aPPlv.";

based

based

(i) All Molass€s
distilleries
(ii) Non-molasses
distilleries > 60KLD

"s(c)

Pulp mar:uhctu
&om wastc PaPcr and

paper Banufacturhg
from waste papcr PulP
and otlrer ready PulP.

ringPulp manufacoring
and Pulp and PaPer

manufacturing
irdusr)* exc€Pl

from wasts paPer.

Pulp and paper industry
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Any project or activity specified in category'B'will be appraised at the central.level as category'A', if
located in whole or in part within 5 km. from rhe boundary o1 : (i) protected areas notified under ih" wildlif"
(Proteclion) Act, 19'12 (51 of l9?2); (ii) Critically polluted areas as identified by the Cennal Pollution Control
Board constituted under the Water (Prevention and Control of Pollution) Ac\ lg74 (6 of 1974) from time to
time; (iii) Eco-sensitive areas as notified under sub-section (2) of section 3 of the Environment (protection)
Act, I9E6, and (iv) inter'State boundaries and intcmational boundaries; provided rhat for River Valiey Projects
specified ia item t(c), Thermal Power Plants specified in item l(d), In-dustrial estates/park/compleies/areas,
export processing zones (EPZs), SPecial Economic Zones (SEZs), bioach parks, Ieather complexes specified iu
item 7(c) and common hazardous waste treatment, storage and disposal taciliiies (TSDFs) specified in irem
7(d), the appraisal shall be made at Cenhal leveleven iflocated withln l0km,

Provided further that the requiement regarding distance of 5 lm or l0 km, as the case may be, of the
inter'State boundaries can be reduced or completely done away with by an agreement betlveen the respective
States or thc Union Territories sharing the common boundary'in case the ."t-irity d*. not fall within Skm or
l0 km, as the case may be ofthe areas mentioned at item (i) (ii) and (iii) above."

[F. No. J-l l0l3/122013-IA-II (l ) (part)

AJAY I y.ArJt, -rr. Secy.

l-ltc: T.lE principal rules were pubiisheci in the. Cazene oi india, Exiraurdiriary, ia:i II, Sectioir :,
Sub'section (ii) vide notification number s.o. 1533(E), dared the l4th September, zbbo ana amended vide
s.o. 1737(E) datcd the I lrh october,.200?, s.o. 305(E) dated rhc tst Deccmber, zriog, s.o. 695(E)dated dre

1t! {qli!._2gtt' s o. 2896(E) dated the r3th December, 20t2, s.o. 674(E) dared ttre rrtn uarch, zorr,
:.9i 15:e(E) 

datcd.ft" ??"! A-lg_ut, 
?0t 3, S.o 27i l(E) aared thi fth Seprcmber, 2013. S.o, ioztE) d"t"d rh.z6lh tcbruary, 2014 and S.O.63Z(E) dated the 2g$ February, Z0l4.

I

I

l

Pnncd by !h. Mtn.t.r, covlmm.nt of lrrti. prcrs. Ring Ro.d. Mayapun, Ncw Dcthi- t 10064
zld hrblishcd by lhc Coniroltcr of PublicaisE- Dclhi-l | 0014
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qqt{t[I, T{ {f( qq{rg qfi:{f,{ {Tr(rq
qfrql-{I

odn-*,27qr{,zozo

5r.ar.1223(q).J{tq q-r+rr, qqt+<ur (riTH.sD q.Bftq'q 1986 ff uIIT (3) ff sqsRT (1) +{

3c?rrrr (2) + Eis (v) + qdt{ Tffi} s-{6 crffif rr q-fr{r 6G 5q, a-€;rdtt q-qtcaq ctr q-q dqra-q it

qffs-c-.rFit + 6frTq c-c-{tr * Rq Et q-{tsd{"r rrrqft q|s'lq-s a-{r* Eq fiT. fi. 1533 (30 a.r&o 14 flii!-{,

2006 Errr qqi-{r!ftq rsrqrd Rst{qr qftFdfl, 2ooo x+rftre F'+r Q;

*{,mf{rur, a? *{ sd-{rg Y{Mq {?rdq, +{ 3iffi qYr q€T{fitdt h or+r qffiq-{r:ii qr

Br*;,a.fi 161 6 qqifi!ft{ -q-{r'rft i ffi il+ * ftq -;naer{ (rsril tr i*a ilrt+r arq-rq (+83 -

19) * 9-{}c q} qi,c 4i-r+ * Faq arr+ alrr ro-5 corrff * qfi r].I{ t sq c, ++f, ffifl 4Tq- €. (q"ra-e -19) h

q-qrqra dt +.c siT+ * frq ffi 4t u.ro-;u-m qr q-€r<-{ dl tftrh.d ft-{n qrfl *r dard-q i q€ qrdrTfi q.q-frr

I fr *i-tr fi,;n srT.q (+E-s -19) *ffffitqrq-rrilni+frs+ci {ffiri q}r qsT{fttdt ff E.rq-d

EfrfiF* qff qftirm{rairi qr frqr+R.nii :i1-. qff rra } qs"il 
"r.+ 

ffi a1 30 RiiaT, 2020 n-1' ff 3l-{B }
ftq *z' * sq i a,frf'-r ftqr tt

3r-fr , if,q, A+q (Girt, q{tfiq (ricTqr) ft{q, 1986 } Ft{c 5 } sqftqd (4) * {M cBr q{ifl"I

iTerur 3rfufr{s, 1986 (1986 il 29) ff ur{I 3 ff 3ctrr(r (1) 3lt{ 3'$,rn (2\ 4 Eiz (v) Ern r'r+ q?(?

srFF-d 6r e-+.r 6tt gq, ffic +' Mi + G-{q 5 + sc-ft{rc (3) + {js (6) t afi-r 5-<r ff srtxl i
3{ft{Fm } qrqq, s{ 3lBqs-fl * rrfiq{ t s-6rcrt ff {r&'r + 30 Rii{, 2020 rfi ff :r+& * Fqq rr'd i
t622 GI/2020 (l)

@he (Sozette of Sndro

fiTTARgT
EXTRAORDINARY

qFI II--<t3 3-SrT-trEg (ii)
PART Il-Section 3..-Sub'section (ii)

rrfurR+rrrRm
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{r!rr{, s{Tfiwr, qrlr u, Ejs 3, TcEjs (ii) t {. qr. en. 1533 (q), ilrftc 14 RiiT{, 2006 am trfirfiril lTrc(

rr+:rt * a-ar#r qqi*q :lrr q-{ {?rdq ff Tfr qft-frq-f i ffikd 3tt{ f{ts-{ r,.ff t, 3[ch :-

ra aftna-rr ff erffi i, <iT (5) + Ta 5 (q) + qrc+ Tsi {?ifi-il cfttri t crqr(, frrrftfr-a
cftE{tda:qrfrfrffrffi, qqk -

"30 Riiqa, 2o2O aq xrta qfu+ E-nCqqIr (ffi) # qr<e cft{ q-{rc qr

ffit + {* F€-drd Ei *qft 'ff2'rn:fi-q-{Fil l cq 1fttfFc fuqr w\rm, T{"q 30 ftdT., 2020 }
cs?q *i qeqliTff i'cfrs-{ qr sqr< fr,rqr i ft<r< qr qF:q-F{ s{T {,r{r nrfi.s-{.? :c?i?it t if,{qr{ qr{r
wqTIt"

Fr.a. 19-2112020 - qrtq. UrI

fi-dr +i-{, TTft {Fr{
kq : {e wft{-+a1 iq1q1. Bn. j533 (3a) ilff€ j4 Rt"T, 2006 arrr rrrrir } rrqqa, 3rqrcr..qr, rrr{ rl,

rjs 3, sc-ris (ii) i rorFcld frqr Irfi qr 3i-r q&tr{fl d@r lFr. qr. 7S1 (3T), ilftr i7 5-{Tft, 2020
arrr :iftc {'qfrri B:,qT rr{r qrr

mment oflndia Press. Ring Road. Mayapuri. New Delhi- l 1006,1
thc Controller of Publicarions, Delhi- l 10054.

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New l)elhi, thc 27rh Mdrch, ?020
S.O. 1223(E).-WHEREAS, the Central Govemment in the erstwhile Minisrry of Environmenr and

Forests. in exercise of its powers under sub-section (l) and clause (v) of sub-section (i) of section (3) of rhe
Environment (Protection) Act. 1986 has published the Environment Impact Assessment Notification, 2U)6 yide
number S.o.1533 (E)' dated the l4th seplember, 2006, mandating piior environmental clearance for certain
category of projects:

AND WHEREAS. the Ministry of Environnent, Forest and Climate Change dcems ir neccssary r<r
expedite the prittr Environmental- Clearances to the projects or activities in resliect of Uuft OrugiLa
intermediates. As a pan of comprehensive and robust system to handle the Novel Corona virus (CoVjD- 19)
outbreak. drug availability or production (o reduce the impact of lhe Novel Corona virus (CovID- i9) are ro be
ensured' The Minisry deems it necessary that all projects or activities in respect of bulk drugs and intermediates
manufactured for addressing ailments such as Novel Corona virus (COVID-19) and rhose with similar
symptoms are categori,'ed as '82' for a period up to the 30th september 2020, as an interim measure.

Now. rhcretbre. in exercisc of the powers cont.erred by sub_section ( I ) aod clause (v) of sub_section (2)
ol scction -l of the Environmenl (protecrion) Acr, l9lt6 (29 ;f 1986), read with sub_rule (4) ol.rule 5 of the
Environment (Protection) Rules, 1986, the Ccntral Government, after having dispensed wirh the requtemenr of
nolice under clause (a) of sub-rule (3).of the rulc 5 of the rules in public interest hereby makes rfre rott,rw,ng
Iunher amendmenrs in thc said notitjcation or rhe Govcrnmeni of India, in the erstwhile ulnis-u' ,rr
Envtonment and Forests published in the oazetre of India, Extraordinary, Pafi II, section 3, sub-section (ii)
vide number s.o. l5-13 (E), dared rhe l4rh september, 2006, rbr a period up to 30rh seprember 2020 lrcm the
date ot publication of (his notificarion in rhe official Gazette, namely:-

In the said notification. in the Schedule, against the item 5(f.1, in the colsmD (5). atier enrries relahog
thereto the following entries shall he insened. namely:-

"All proposals Jor projects o! a.,tir,ities in resped of Actitc plrunnaceutical lngretlients (Apl).
received up to the 30rh septenber 2020, shal he appraised, qs carcgot/- '82'projec-ts, provitled thatau subseque anenduent or erpanliot or change in produc! mix, afler the 30th septenber 2020,
shall be considered as per the provisioLs ittforce at thar time.,,.

[F.No. l9-2 t/2020-lA.IIl
GEETA MENON. Jr. Secy.

Note: The principal notification was published in the Gazette of India. Extraordinary, part II, Section -1,
Sub-section (ii) yide number S.O. 1533 (E). dared the l4,r'September, 2006 and was last amended yi./?
the norificarion number S.O. 751(E), dared rhe I 7rh February, ,020.

Uploaded by Dre. of Prinring a( Cove
and Pubtished hy

L I nD \rliz-E I lE vl lr\LrlA : E,\ I KAvl(Lrtr!lAt( I [rAKt lt-JtL. Jttl)]
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@he (Eozette of 3 rLdto

t 26s31

No. 26531

<tffi, {6"fi, gqTt t6' 2o2t/qwrr 2s' le43

NEW DELHI. FRIDAY,JTILY I6,2O2IIASHADHA 25. I9{3

Tqfr<ur, T{ {k qffirg qks-+{ {Trfr{
qfrqr{r

qf ftl-d, toattr{, zozt

t.qr. 2859(q).--ffiq q-r+r< i'rqt+<'r ({Tersl) 3rfuft{c, tseo ff um s ft s'{Prr'r (t) 3t{

scqr.r (2) + ras tvl + qfia qrft ff lri qqtqrur qflqm fr,Jtrsr 3llda-c-{r riEqiE 6r'3II'- 1.533(q),

*rt" rifo,t*, zboo lmt rrrt qs* qfi g?6r :rf,fq+a15s1rar tl anr XA $ps-d {T+ + ft-drq

rtt't"* *+* a*.p * At m*i*{-tt * =q 
tqn +-rt + f,{ s-.fd qTs1 ff e-1g$'I

{fl* "d- cn+qaT* qr fr;qrffirft t, q-+rRrft, frqrrur qr arfrfi-+-.w * +r{'etrrql :-ccr

ffi t-ru-i.6ridQ-e frft-qrrfi srFfdrsl +T4 qstq-{sr 3i-{rqR ff qtqr{i a1rl-fl-ft 6arqr qr;

3iri frA-c - re rrfrrqrfr qA' Efurra rct 6q a'+r dqft AMlr ff 3rt$r ai qR-d +.d eg Trd
qAaqnr; or {cip,o 3TFtTs-{r {. ;nr.qr. tzzi("t), a-rft,q zz *,l, zoZO rrrr ft-u, rrqr ft{ii o-g

;rfffi fr* # fr 3o'Riiq{, 2o2o d6 crq rr'fr-d ry {51.|r"!P ft {r+(

,tii;.it qr ft.qr+qrft i mft s-6r-4t *r ,roft 'ff2' cfoiEfl?ii + rq rt riutth FE{I qrrr{r I

#r*q * ft q-{ts 61 3rft1q-{r 4. +r.qr. 3636(3r), ilftq 15 3r+({r, 2o2O ern ez qrq h Rl
30 kiqr, 2020 ir 30 qr{, 2021 (s {6rqr rr{r ;

3t , frE-s-19 rarqrt ft <+rB {€a imt qn Efurd -'{t Er' T-dq-q'T + 30 qr+' 2021 t
qrt qrq ffils fr 3irr {6li + d q-{fr{ clq Eq t dtft *sfd frMq 61 ?qP-n 6'rt ff fitr'
q-qqqs"-ili;

392E GI/2021 0)
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+., ?dT Tiolr, +rfrs-1g Tf,rcrft fi gt o=r imi aqr ffi frMrr +.dftn s,-.i ff
fttfi 3nEer{-in d gfu.m ret gS, q+ ei-r +rft rcr< sr{r 3{r+{T{ s{ffff t ;

3i-fr:, 3r6J, ?-ftq qron, qqtflur tTi.3rurl srltB-{q, 1986 (1986 61 29) fi um 3 ff sc[r.J (1)
*r s.ftrrr (2) + rjs (v) arr r€ crmi +l s-ftr +-G Eg, lrtr 3rfaq-r-{r t ffifuc qt< tqirr
+'cf,r*, q'qiq:-

ra 3rfBq-i-{r ff rtt* +, <iv 151 
q q< 51v) + qrq}, ffi tir * qn w ffika tn

€rqrrfn, q-qtq.-

- "16 gqrt, 2021 t er fr*iq-{, 2021 dq yrn qfud $rqtnE{q EdGq-{q lqftdl ff {ri-d
cffiqir.il qr ffit t s* s-€r+i + ffi *z'qFstqrrrif* s.r t a'rtn( aqr qrc.n, q-.(
31 frfrqa, 2021 * caq ftffi s-qr< frqq t si€ cqr€fl {'{itq-{ Tr ftsrr q1 qffiT Tq qrr{ q-lriT

Tq-dtit + qI{rR rrrtr Gnqnn t"

lF|t. i. 22-25 I 202p-ry{n tI I)l

er. g-ff'+Oqr< {rqtft, {tTnqk{
frqrr: {t 3Tft{s-{r rrrra * rrcc-{, 3GrTrrr{q, srFr II, riis 3, s$Eis (ii) i qftIq+qr drqr

rEr.3il. 1533(3r), n-rte t+ fuaqr, 2006 am rdrfirfr ff rr{ qtr sffir stftc r.teitr{ 3rfu{T{r
riqr a.qr. 2B1TG!), ilftq 13 E{r{, zozt rrrr fr,{I Irfi r

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the t6th July. 2021

s.o. 2859(E).-whereas, the Centrar Govemment, in exercise of its powers by sub-section (r) and
clause (v) of sub-section (2) of section 3 of the Environment (Prorecrion) Act, t9i6 has published the
Environment lmpact Assessment Notification. 2006 vr'de number S.O. 1533(E), dated the l4ih Seprember,
2006' (hereinafter refered to as the said notification) making the requirement of prior environmental
clearance from ahe concerned regulatory authority mandatory foi all new projects or activities listed in the
Schedule to the said notification, their expansion and modernisation and/or change in product mix. as the
case may be, before any construction work or preparation of land by the projeci man"g.."n, except for
securing the land;

And whereas' in view of the covrD-Ig pandemic and the requirement to expedire drug
manufacturing the 'said notification' was amended v e notification no. S.O. 1223(E), dated iTth March.
2020 wherein it was notified that all proposals for projects or activities in respect of Active pharmaceutical
hgredients (API). received up ro iOth September,2020, shal be appraised as category ,B2'projecs.
Subsequently' the above mentioned period was extended by six months from 30th Sepiember. 2020 to
3Oth March, 2021 vide notificarion no. S.O. 3636(E) dared l5th October,2020;

And Whereas. in view of the outbreak of the second wave of COVID-|9 pandemic, the Cenral
Government has received requests for t'urther extension of the time period beyond 30th March.202l as
there is a continued requirement to expedite drug tnanufacturing;

And Whereas, the Central Government deems it necessary to provide anolher window in view of
lhe second wave ofCoVlD-19 pandemic and continued requirement ofexpeditious drug manufacruring:

Now, Therefore' in exercise of powers conferred by sub-section (l) and clause (v) of sub-section
(2) of section 3 ofthe Environment (protection) Act, l9g6 (29 of l9g6), the central Government, hereby
makes following further amendments in the said notification, namely:_

ln the said notification. in the Schedule, against item 5(Q, in column (5), fbr the third paragraph rhe
fbllowing paragraph shall be substituted, namely:-

692',11512022ilA_t
2
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"Alt proposals for projects or activities in respecl of Active Pharmaceulical Ingredients (API).

received from t6th July, 2021 to 3tst December, 2021, shall be appraised, as Category '82'

projects, provided lhal any subsequent amendmenl or expansion or change in producl mix, a-fter

the 3lst December, 2021, shall be considered as per lhe provisions in force al thal lime."

[F. No. 22-25l2020JA.lll]

Dr. SUJIT KUMAR BAJPAYEE, Jt. SecY.

Note : The principal notification was published in the Gazette of India, Extraordinary, Pan II, Section 3'

Supsection (ii) vr'de number S.O. 1533(E), dated the l4th September, 2006 and was last amended

vide the notification number S.O. 2817(E), dated the I 3th July, 2021 .

865

Ring Road, Ma!'apuri. Ne*'Delhi-l l00M
carions. I)elhi-l 10054 ALOK KUMAR fii.:-L".1'""::

Uploaded b) Dtc. ol Printins at Ciovernmenl oflndia Press.

and Published b1 the Controllcr olPuhli
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f .No.J-11013/41l2006-IA-II (I)
Govemment of Indio

,lilinisfry of Environmenl ond Forest
fA Division

Anierrr( -Alg

Poryovoron Bhowon, C6O ComPi. ,,:

Lodi Rood, Mw Delhi-110 0.'ii

Doted the November 21.2@6

CtRCULAR,

Subject: f,t4 Nofificotion dotad 14:t Scptcnbcr, 2006 - Intcrim

Opcrotimol ardclirr:s till 13rh Scpfcnbcr, 2(X)7 in rcspcct of
Cot.gori.3 of Prci.cts rlrich wcrc not in EIA Mtificotioa' l99tt'

pursuant to the new Environment Impoc't Assatsmenl l.lotif icotion of 14lh

September 2006 (EIA 20O6) rcplocing ttre EIA NotifiCotion of 27'h.JonuorY

t964 ond its vorious omendments (EIA 1994) ond in terms of the provisions of
poro 12 of EfA 2@6, the itlinistry hod aorlier 

'issued fnlerim Operationol

Guidetines on t3th October 2006. Further to these guidelines, the following

guidelines ore issued for the Cotegorics of Proiects, which did not require EJA

Ll.o.on." under: EIA hlotificotion, 1994 ond now require the some under i:I A

Notificotion, 2O06:

i. llo NOC from the Stote Governnbt / SPCB is required tpr

Environmentol Cle-oronce Process' Consent to Estoblish (NOC) ond prior

Environmantal Cleoralr;e ore sePorote legal requiremenls' ony project

Propon€nt hos to fulfill. NOCs reguired under Woler ond Air Acts ore

nroidotory rrquiremenl under lhose Acts ond will hcve to.be token os

rcquired ond do not rdquire to be linked lo env'ronmentol cleoronce'

ii. .S'rch Proiects for which NOCs issued before l4th Septembcr' 20O6

will not bc re4uired to toke Environmentol Cleoronce under lhe EIA

lrlotif icotion, 2OO6.

Contd ...
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Applicotions receivd for N'OC by the Stote Pollutibn Control Boorrj.
before l4rh September 2006 moy be considered os per provisions r

the soid Acts. Howevcr, they witl hovc to obtoin the environmentoi
cleoronce f rom the rclevont Aulhority by 30th Junc ZC0Z, if thc
category reguires EIA Cleoronce as p€r the new Mtificotion. fn such
coses, lhe unit con nrccwhile corry on with the commemement of
their projecl octivitics. Projects not seeking cleoronce und€r EIA
Mtificotion, 2006 by 30rh Junc 2007 will be trcoted os violotion
cases under Section 15 of Environmenf (Protection) Act, 1986.

lI-

To:

Coyl tot

l. PPS to Sccretory (EdF)
2. PP'S ro AS (CC) .

3. PPS to JS (Cc-[)

Applicotions received for NOC ofter l4'h September 20O6 will hove to
obtoin EIA Cluronce frorn fhe rcleyont Authority before storting the
project octivities. lpplicotion for EC (fORs I Scopitg) ro| U"
submitted simultoneously to the releront Authority/ies.

( Jindol)
Additionol Director

L All Srote Environment Liffirtrnents
2, All S?ore Pollurion Contr\PBoo.ds
3. All Officers of .IA DivisiSn, ilAoEF
4. UT Administrotions
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F. No. J- 11013 l4t l2oo6-tl.-rt (rl
Govemment of India

Ministry of Environment and Forest
IA Division

CIRCULAR

Subject: EIA l{otification dated 14th SePtember, 2006
regarding EIA Clearance for Change in Product-Mlx.

(i)

(ii)

Paryavaran Bhawan, CGO Complex
Lodi Road, New Delhi-110 OO3

Dated the December 14, 2006

Clarification

Pursuant to the new Environment Impact Assessment Notification of 14'h

September 2006 (EIA 2OO6) replacing the EIA Notification of 27th January 1994 and
itJvarious amendments (ELA 1994) and in terms of the provisions of Para 12 of EIA
2006, the Ministry had earlier issued Interim Operational Guidelines on 13'h

october 20o6. Further to these Guidelines, the following clarification is issued for
Environment Clearance for the category of products involving change in Product-
Mix.

2

In cases of change in Product -Mix, changes in the quantities or numbers of
products may bi allowed without prior Environmental Clearance by the
concerned Siate Poliution Control Board provided such changes in the
quantities of products are in the same category and are within the
previously granted overall total limits.

Projects involving modernization of the edsting unit with increase in the
totil production capacity beyond the threshold limit specified in the
Schedule to the Notification, through change in process or technologr or
change in the product mix or debottle-necking or a combination of these,

involvlng increise in pollution load will obtain prior Environment Clearance
from the concerned regulatory authority under the EIA Notification, 2OO6'

This issues with the approval of the Competent Authority.

To:
1. A11 State Environment Departments
2. A11 State Pollution Control Boards
3. Alt Officers of IA Division, MoEF
4. UT Administrations

(Sanchita
Jlndal)

Additional Director

Copy to: (i) PPS to Secretary (E&F), (ii) PPS to AS (CC) and (iii) PPS to JS
(cc-il)
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Dated: 14.O3.2022

MlNUTES OF THE 2TthEXPERT APPRAISAL COMMITTEE (INDUSTRY-

3SECTOR) MEETING HELD ON MARCH 7'8,2022

Venue: Ministry of Environment, Forest and climate change, lndira

ParyavaranBhawan,JorBaghRoad,NewDelhi-1l0003throughVideo
Conferencing (VC)

DAY-I: MARCH 7,2022 IiIONDAYI

(i) Opening Remarks by the Chairman' EAC

Prof.(Dr.)A.B.Pandit,ChairmanEACwelcomedtheCommitteemembersand
opened the EAC meeting for further deliberations'

Prof. Pandit also appreciated the efforts of the Ministry's Team (lndustry 3 Sector) for

preparationanduploadingtheagendaoftheEACmeetingsanddraftrecordofdiscussion
very scientifically, systematically and timely on Parivesh Portal'

(ii) Details of Proposals and Agenda by the Member Secretary

Dr. R. B. Lal' Scientist 'E' & Member Secretary' EAC appraised to the Committee

about the details of Agenda items to be discussed during this EAC meeting'

(iii) confirmation of the Minutes of the 26s Meeting of the EAC (lndustry-3 Sectol)

held during February 16-17,2022atMoEFCC through VC'

The EAC, having taken note that final minutes were issued after incorporating

commentsofferedbytheEAC(lndustry-3secto0membersontheminutesofits26th
Meeting of the EAC (lndustry-i Sector) held during February '16-17,2022 conducted

throughVideoConferencing(VC),andonerequesthasbeenreceivedformodifications,
in the minutes of the projecUactivities, as below:

correction in the minutes of the EAC meetinq w.r.t. Amalgamation of Environmental

Clearances and Expansion/Amendment of plants in existing GSFC Complex at

Fertilizernagar, vadodara, Gujarat by M/s Gujarat state Fertilizers & chemicals Limited

- Consideration of Environmental Clearance

Minutes of 27th EAC Meeting (lndustry 3 Sector) held on March 7-8'2022 Page 1 of 48
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[Proposal No. |A/GJ/|ND3125455012021; F. No. IAJ-I1011/901/2007-lA-ll(l)]

The instant EC proposal was recommended by the EAC in its 26rh meeting held during
February 16-17, 2022. The Minutes were uploaded on Parivesh Portal on 23.02.2022.
Further, PP vide e-mail dated 26.02.2022 requested for correction/amendment in various
specific conditions imposed by EAC. w.r.t. project title, fuel, fresh water requirement and
compliance of existing EC conditions, as detailed below:

867

Specifi
c
Points

lnformation as per
Minutes of Meeting

Details
Corrected

to be Justification/
Remarks an
deliberation of th
EAC

1 Page
no
64

Title of
Project

Amalgamation of
Environmental
Clearances and
Expansion/Amendment
of existing Urea
Plants, located at
GSFC Complex at
Fertilizernagar,
Vadodara, Gujarat by
M/s Gujarat State
Fertilizers & Chemicals
Limited - Consideration
of Environmental
Clearance

Amalgamation of
Environmental
Clearances and
Expansion/Amendment
of plants in existing
GSFC Complex at
Fertilizernagar,
Vadodara, Gujarat by
M/s Gujarat State
Fertilizers & Chemicals
Limited - Consideration
of Environmental
Clearance

PP mentioned that
there is typo
graphical error.

EAC deliberated
the issue and
instructed the PP
to read all the
documents before
submission on
portal.

The EAC found the
request of PP in
order and
accepted it.

2 As committed by the
PP the Committee
suggested use
Biomass Briquettes as
a fuel.

Deletion of this point As GSFC is using
Natural Gas as fuel
this point is not
applicable to PP.

EAC deliberated
the issue and
accepted the
request of PP as it
was found in order.

Page
no
83

Conditio
n no. (iv)

of
specific
condition
s

Total fresh water
requirement shall not
exceed 35732.45 KLD
will be met from 4 no.
of French wells
sourced from Mahi
River. Necessary
permission obtained in
this regard shall be

Total fresh water
requirement shall not
exceed 35732.45 KLD
will be met from 4 no.
of French wells
sourced from Mahi
River. Necessary
permission obtained in
this regard shall be

PP requested to
consider revision of
condition.

Freshwater shall
be reduced by
reusing rooftop
rainwater
harvesting system

Minutes of 2TthEAC Meeting (lndustry 3 Sector) held on March 7_g,2022
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Page
No.
of
Minu
tes

Page
no.

82

Para 2,
line 4-5,
"Delibera

tions by
the EAC"

Page 2 of 48
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Justification/
Remarks an
deliberation of th
EAC

Details
Corrected

to belnformation as per
Minutes of Meeting

S

N

o

Page
No.
of
Min u

tes

Specifi
c
Points

to the maximum
possible extent.

Additionally, as per

guideline of Govt.

of Gujarat (GOG),

GSFC along with
other GOG
promoted
companies is

setting up

Tertiary Treatment
Plant (42 MLD) to
use treated
sewage from the
STP of VMC.
Freshwater will be

replaced with the

tertiary treated
wastewater in a

phased manner
from 2024.This will

reduce the

consumption of
freshwater for
industrial purposes

to major extent.
The EAC

deliberated the

issue.
The EAC found the
request of PP in

order and

accepted the

same.

renewed from time to
time.

The freshwater
demand shall be

reduced by using
roof top rainwater
harvesting system to
the maximum
possible extent and
by using tertiary
treated sewage of
Vadodara MuniciPal
Corporation (VMC) in
phased manner from
2024.

renewed from time to

time.

The freshwater
demand shall be

reduced by lOYo

using rainwater
harvesting system.

As the instant
proposal had also
sought amendment
in the A1 sPecific

condition of EC

vide no.

sErAA/GUJ/EC/59)

The unit shall comPlY

with all the EC

conditions/Safeguard
s/Mitigation
measures, as

mentioned in the
existing ECs. excePt

The Unit shall comPlY

with all the EC

conditions/Safeguard
s/Mitigation
measures, as

mentioned in the
existing ECs. The

Page
no.

83

Conditio
n no. (v)

of
Specific
Conditio
ns

4

Minutes of 27th EAC Meeting (lndustry 3 Sector) held on March 7'8' 2022 Page 3 of 48
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Deliberations by the EAC:

It was informed to the committee that the instant EC proposal was recommended by
the EAC in its 26th meeting held during February ,16-12,2022.

The EAC, after detailed deliberations, noted that the request of pp may be accepted
and recommended for the incorporation of the above mentioned corrections/modifications in
the minutes of the meeting.

The EAC also noted that no other request has been received for modifications/factual
correction, in the minutes of the 25th EAC meeting for the projecUactivities, and confirmed
the same.

869

Page
No.
of
Minu
tes

Specifi
c
Points

lnformation as per
Minutes of Meeting

Details
Corrected

Justification/
Remarks an
deliberation of th
EAC

implementation report
shall be submitted to
the lRO, MoEF&CC in

this regard.

the A1. Specific
condition of
EC granted for
sefting up of new
melamine plant vide
No.
sEIAA/GUJ/EC/5(0/22
812016 dated 31st
March 2016 which
shall be read as
Molten Urea
(lntermediate Product
of OGT section of
Melamine-lll) will be
partly/completely
used for production
of Technical Grade
Urea or Melamine as
per market demand.
The implementation
report shall be
submitted to the lRO,
MoEF&CC in this
regard.

122812016 dated
31si March 2016
along with the
expansion and
amalgamation of
existing EC.

The EAC
deliberated the
issue.
The EAC found the
request of PP in

order and
accepted the
same.

Minutes of 27th EAC Meeting (lndustry 3 Sector) held on March T-g,2O2Z Page 4 of 48
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to be



Consideration of Env ironmental Clea rance Proposals

Aqenda No. 27.1

Expansion of Existing EC (F. No. IAJ-11011/332t2018-lA ll(l) on dated 07th January,

2o2o)byadditionofAPl(Paracetamol)ManufacturingPlantfor82CategorybyM/s
Punjab Alkalies and Chemicals Ltd., Located at Nangal-Una Road' Naya Nangal'

Rupnagar Oistrict, Puniab flotal plot area is 85'6 Acres i'e' 34'64 Hectarel'

Consideration of Environmental Clearance.

[ProposalNo.|A/PB/IND3t247g68t2o21;FileNo.lAJ1101,l/332/2018.1A11(l)l

The Project Proponent and the accredited consultant M/s Kadam Environmental

consultants, [Accreditation Number NABET/EIA/1922lRA 0',138, valid up lo 25-05-2022)'

made a detailed presentation on the salient features of the project and informed that:

The proposal is for consideration of environmental clearance to the project for the expansion

of existing EC (F. No. lA-J-1 1011/332 12018-lA ll(l) on dated 07th January, 2O2O)by addition

ofAPl(Paracetamol)ManufacturingPlantforAP|-B2CategorybyM/SPunjabAlkaliesand
Chemicals Ltd., located at Nangal-Una Road, Naya Nangal' Rupnagar District' Punjab'

The details of products and by products with quantities are as under:

870

S.
No.

Product GAS No.

Capacity (MTPA)

End Use of the Product

Existing
as per

granted
EC

dated
7th

March
2020

Propose
d

Total

Products

I
Caustic
Soda Lye

1310-73-
2

2,64,000 0 2,64,000

Pulp, PaPer,

Pharmaceuticals, Textile'

ETP & other organic &
inorganic chemicals

Minutes of 27rh EAC tlteeting (lndustry 3 Sector) held on March 7'8'2022 Page 5 of 48
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After welcoming the committee Members, discussion on each of the agenda items

was taken up ad-seriatim.

Details of the proposals considered during the meeting conducted through video

Conferencing (VC), deliberations made and the recommendations of the Commiftee are

explained in the respective agenda items as under:
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871

s.
No.

Capacity (MTPA)

End Use of the Product

Existing
as per

granted
EC

dated
7th

March
2020

Propose
d

Total

2
Hydrogen
Gas

1333-74-
0

739.2
Lac Nm3

0
739.2

Lac Nm3

ln house usage: used as fuel
in fladng and process boilers,
will be used in Hydrogen
Peroxide plant. lt will be also
sold to Petroleum refining and
Pharmaceuticals units

Liquid
Chlorine

7782-50-
5

2,33,904 2,33,904
Dyes intermediates
Pharmaceuticals

&

4
Caustic
Flakes*

1310-73-
2

66,000 66,000

Pulp, Paper,
Pharmaceuticals, Textile,
ETP & other organic &
inorganic chemicals

5

Stable
Bleaching
Powder*

7778-54-
3

33,000 0 33,000

6
Hydrogen
Peroxide*

7722-84-
1

16,500 0

Bleaching agent for Pulp,
Paper, Textiles, Sugar, Coir &
Tobacco lndustries, Antiseptic
agent, Sterilizing agent,
Effluent treatment, Propellant
for Rockets & Aircrafts,
Chemical reagent for
extraction of different metals
like Cobalt, Uranium,
Tungsten, etc.

Paracetamo
I

't 03-90-2 0 20,625 20,625
Analgesic; Used
fever

to treat

Co-Products

1
Hydrochloric

Acid
7647-01-

0
1,05,600 42,689 1,48,289

ETP, other organic
inorganic chemicals

&

2

Sodium
Hypo
Chlorite

7681-52-
9

6,000 0 6,000 Water purification, textile dyes

J
Dilute
Sulphuric
Acid

664-93-9 5,600 20,180 25,780

SSP, manufacturing of
hydrochloric acid, nitric acid,
sulphate salts, synthetic
detergents, dyes and
pigments, explosives, and

Minutes of 27th EAC Meeting (lndustry 3 Sector) held on March l_8,2022 Page 6 of 48

Product CAS No.

3 0

0

Water treatment plants, paper
industries

'16,500

7
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S

No.
Product CAS No.

Capacity (MTPA)

End Use of the Product

Existing
as per

granted
EC

dated
7rh

March
2020

Total

drugs; Petroleum refining to
wash impurities out of
gasoline and other refinery
products; Metal Processing
metals; RaYon

manufacturing).

4

Para Di

Chloro
Benzene
(PDCB)

0 5,821 5.821

Disinfectant, deodorant, Pre

cursor to polymers

t

Ortho Di

Chloro
Benzene
(oDCB)

95-50-1 0 3,604 3,604

6

Meta Di

Chloro
Benzene
(MDCB)

541-73-1 U 194 194

7 120-82-1 n o7 97

8

Ortho Nitro

Chloro
Benzene
(oNCB)

88-73-3 12,870 12,870
Pre-cursor to Anti-Leprosy

drug Dapsone & raw material

for various Dyes

o 12',1-73-3 0 248 248

10
Dilute Acetic
Acid

64-19-7 18,563 18,563
Used to make MCAA

other chemicals

and

The projecuactivity is covered under category ']2',-APl of item 5 (f) 'synthetic, organic

chemicals lndustry' of the schedule to the Environment lmpact Assessment (ElA)

Notification, 2006 (amendmenl on 27.03.2020, 15.10.2020 & 16.07.2021) But, due to

presence of interstate boundary within 5 km from Project site, General condition is applicable

to project and requires appraisal at Centre Level by the EAC'

The PP reported that the Ministry had issued EC earlier vide letter no. lA-J-1 1011133212018-

Ivlinutes of 27uEAC Meeting (lndustry 3 Sector) held on March 7'8,2022 Page 7 of48

Propose
d

106-46-7

Tri Chloro
Benzene

0

Meta Nitro
Chloro
Benzene
(MNCB)

0
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lA ll(l); dated 07th January, 2020 lo the existing project of chlor alkali project. PP now want to
add the API (Paracetamol) Manufacturing Plant in the existing Unit. lRO, MoEFCC, vide letter
No. 5- 01/2020-ENV/104-'105, dated 16.02.2022, has submitted the certified comptiance
report of earlier EC conditions. Summary of report is given below:

Total No. of
Conditions in EC

Fully
Complied

Partially
Complied

Not
Complied

Noted &
Assured

to
Comply

49 14 17 ^ 13

The PP reported that the existing land area is 3,46,408 m2 and no additional land will be
acquired for proposed expansion. The estimated project cost is Rs. 150 crore apart from
existing investment of Rs. 1240 crores. Total capital cost earmarked towards environmental
pollution control measures is Rs. 31.9 crores and the Recurring cost (operation and
maintenance) will be about Rs. 10.5 crores per annum. lndustry proposes to allocate INR
1 .1250 crores i.e. 0.75% of project cost i.e INR 150 crores towards corporate social
Responsibility. Total Employment will be 100 persons as direct & 20 persons indirect after
expansion.

873

PP reported that the Ambient air quality monitoring modeling study for point source emissions
indicates that the maximum incremental GLCs after the proposed project would be 0.047
pg/m3, 0.004 pg/m3 and 0.13 pg/m3 with respect to HCl, clz and Nox. The resuttant
concentrations are within the National Ambient Air Quality Standards (NAAOS). Total water
requirement is 14,729 m3/day of which fresh water requirem ent of 12,644 m3/day will be met
from River sutlej by the lrrigation Department, Government of punjab, through the existing
Bhakra-Nangal dam project located nearby. Effluent of 2,03g KLD (1,926 KLD industrial +
112 KL.D domestic) quantity wiil be treated through ETp-1 & ETp-2. The ptant will be based
on Zero Liquid discharge syslem.

The Power requirement after expansion will be 3.5 MW from own power plant for proposed
project. Existing unit has 90 TpH cpp Boiler. Additionaily, 0 Boiler will be installed.

Details of Process emissions generation and its management:

S.
No

Stack Details

Pollutants

Air
Pollution
Control
measu res

Height
(m)

Diameter
(m)

Temp
('c)

Velocity
(m/s)

Flue Gas Stacks (Existing)

1 Boiler 1 (Thermax) 40 055 125 12.5
PM, SOZ,

NOx

Adequate
Stack
Height

2 Boiler 2 (Thermax) 40 0.55 125 12.5
PM, SOZ,

NO,

Adequate
Stack
Height

Minutes of 27'h EAC Meeting (lndustry 3 Sector) held on March l_g,2O2Z Page 8 of 48
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S.

No
Stack Attached to

Stack Details

Pollutants

Air
Pollution
Control
measu res

Height
(m)

Diameter
(m)

Temp
('c)

Velocity
(m/s)

J DG SET. 1 I 0.'l 5 150
PM, SOz,

NO,,

4 DG SET .2 o 0.15 12.s
PM, SOZ,

NO,

DGSet-3 0.15 '150 12.5

Adequate
Stack
Height

c)
Rice Husk boiler
(used as standby)

30 0.8 120 10
PM, SOz,

NO,

Adequate
Stack
Height

7
CPP Stack 1 -
Boiler (90 TPH)

60 2.2 150 15
PM, SOZ,

NO,
ESP

CPP Stack 2 -
Boiler (90 TPH)

60 2.2 '150 15
PM, SOz,

NO,
ESP

o CPPStack3-Boiler
(90 TPH)

60 2.2 150 15
PM, SOz,

NO,,
ESP

10
CPP Stack4 - Boiler
(70 rPH)

55 1.8 150 15
PM, SOZ,

NO,

11 Flaker Stack 30 o.2 150 15
PM, SOz,

NO,

Adequate
Stack
Height

DGSET-4 9 0.15 150 12.5
PM, SOz,

NO,,

Adequate
Stack
Height

13 9 0.15 150 12.5
PM, SOz,

NO,

Adequate
Stack
Height

Flue Gas Stacks (ProPosed)

No addition in Boiler, Hence No Load

Process Vents (Existing)

1 Sodium Hypo 1 15 0.15 45 7.5 Clz
Alkali
Scrubber

Sodium Hypo 2 15 0'15 45 7.5 Clz
Alkali
Scrubber

HCI Furnace 1 25 0.15 55 5
HCI Acid

Mist
Water
Scrubbers

4 HCI Furnace 2 25 55 5
HCI Acid

Mist
Water
Scrubbers

Sodium Hypo 3 0.1 5 45 7.5 Clz
Alkali
Scrubber

Minutes of 27ih EAC Meeting (lndustry 3 Sector) held on March 7'8' 2022 Page 9 of 48

12.5

Adequate
Stack
Height

'150
Adequate
Stack
Height

t o
PM, SOz,

NO,

8

ESP

12

DGSET_5

J

0.1 5

E 15



S.
No

Stack Attached to

Stack Details

Pollutants

Air
Pollution
Gontrol
measu res

Height
(m)

Diameter
(m)

Temp
('c)

6 HCI Plant 3 25 0.15 EE HCI Acid
Mist

Water
Scrubbers

7
Solvent Recovery
HzOz

32 04 45 2.5 HC

Chiller,
Demister,
Activated
Carbon
Adsorbed

Process Vents (Proposed)

1 14 0.15 EE E HCI
Water
Scrubbers

2 Chlorinator of MCB 20 0.15 1.5
Chlorine
and HCI

Water and
Caustic
Scrubber

3
Nitrator of
PNCB/ONCB/MNCB

15 05 35 1.5 NOx
Caustic
Scrubber

- 103-
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Details of Solid waste/ Hazardous waste generation and its management:

875

S

No
Waste

Category
as per

HW
Rules
2016

Source

Quantities Generated
(MrPA)

Mode of
DisposalExisting Proposed Total

1

Brine
sludge
(mercury
based)

16.3

Erstwhile
mercury cell
based Chlor-
alkali process

26,642 0
26,64

2

2
Used or
spent oil

5.1 Entire Site 2.7 0 2.7
Sold
authorized
recyclers

to

3 MEE 1,750 2625
4375

Disposed as
per HW Rules
2016

4
ETP
Sludge

ETP 0 2,500 2,500

Sent to
authorized
TSDF as per
HW Rules
2016

5
Spent
catalyst

17.2
Production of
Caustic soda

4,267
0

4,267
Sold to actual
reusers

Minutes of 27ti EAC Meeting (lndustry 3 Sector) held on March t-g,2022 Page 10 of 48

Velocity
(m/s)

HCI Scrubber (PAP)

?n

Disposed of in
Secured
Landfill Facility
(on dry basis)
within PACL
premises

MEE
sludge

35.3

35.3
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Solid Waste Generation & DisPosal

Deliberation S in the EAC

The EAC, constituted under the provision of the EIA Notification, 2006 comprising

Expert Members/domain experts in various fields, examined the proposal submitted by the

Project Proponent and submitted by the consultant accredited by the NABET on behalf of the

Project Proponent.

TheEACmadedetaileddeliberationsontheproposa|.PPcouldnotexplainthewater
balance, action plan and budget allocation for green belt development, monitoring

parameters related to API etc. The EAC deliberated the certified compliance report and

advised the pp to submit the comparative list of EC conditions, vis-d-vis' non-compliances

points, raised during monitoring and their Action Taken Report for further deliberations'

The Committee after, detailed deliberation, deferred the proposal and desired for

certain requisite information/inputs as listed below:

(i)ThelntegratedRegionaloffice,MoEFCC'videletternumberFileNo.S-o1l2o2o.
ENV/Io4.l05datedl6.02.2022,hassubmittedthecertifiedcompliancereport.

Minutes of 27ih EAC Meeting (tndustry 3 Sector) hold on March 7-a' 2022 Page 11 of 48

s
No

Waste

Category
as per

HW
Rules
2016

Source

Quantities Generated
(MTPA)

Mode of
Disposal

Existing Total

6
Distillation
Residue

203
MCB/PNCB/
ONCB/MNC
B

0 '1 ,400 1,400 To CHWIF

Paracetamol To CHWIF

Mode of DisPosal
Tota IProposedExisting

S.
No Solid Waste

Although Brine sludge

hazardous waste, the same ls

disposed to secured landfill facility

developed inside PACL Premises.

is not

6,13306,1331 Brine Sludge

Fly Ash is given to nearest
plant (Gujarat Ambuia Cement) &
Brick manufacturing units (Bal.iinder

Pal Soni).

Cement

55,005055,005Fly Ash2

To Government agents for landfill as

per instant Rules and Guidelines03

Sodium
Chloride (10%

Moisture)
(From PAP)

876

Proposed

7
Waste
Carbon

21 .6 0 205 205

Quantity (MTPA)

18,8'10 18,810
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(xi)

(ii) EAC noted that PP has written "APl & lntermediates both in Form-|"; however,
the consideration of Cat 82 project APl. ln this regard PP needs to revise the
Form-1 and resubmit:

(iii). The PP shall revise the water balance and waste water treatment plan and the
same may be submitted on Parivesh portal;

(iv) The PP shall revise greenbelt plan along with timelines, species and budgetary
allocations;

(v). The PP needs to submit the analysis report of effluents/emissions along with
pollution control equipment's and their efficiency;

(vi) The PP needs to submit a list of products with production capacity (existing,
expansion and total) and their EC/CTO details;

(vii). The PP needs to submit details of energy conservation measures proposed in the
Unit;

(viii) The PP needs to submit details of implementation of environment conservation
plan;

(ix). The Details of carbon foot prints and carbon sequestration w.r.t. proposed project needs

(x)

to spell out;

The PP needs to explore the possibility to use of bio fuel in place of coal; and

The PP needs to submit the detairs of onsite/offsite emergency pran and
mitigation measures to be proposed during implementation of the project.

Aqenda No. 27.2

Expansion of Active Pharmaceutical lngredients (Apls) Bulk Drug manufacturing unit
with production capacity from 25.s rpM to 1l4.og2 TpM within the Existing plant
located at Sy. No. 90/2, 90/3, 9O/4, 99/1, ggt?, ggt3,99/4, 99/S, ,100t1,,t0012a, 1OOt2b,
100/3, Village sathammai, Taluka Madurantakam, District chengalpattu (Formerly
Kancheepuram), Tamil Nadu by M/s sun pharmaceutical lndustries Ltd. frotal land
area 64688.76 Sq. m (15.98494 Acre)l- consideration of Environmental clearince

[Proposal No. lA/TN/tND3tz4B36$l2o21; Fite No. tAJ-11oli/s44l2021{A-il(t)]

The Project Proponent and the accredited Consultant M/s Eco Laboratories and Consultants
Pvt. Ltd. having accreditation number NABET/ElA/2O23|RAO211 valid tiil 17.12.2023 has
made a detailed presentation on the salient features of the project and informed that:
The proposal is for consideration of the environmental clearance to the project for Expansion
Minutes of 27th EAC Meeting (lndustry 3 Sector) held on March t_g,2O2Z page 12 of40

The report, inter-alia, mentioned some non-compliances. The EAC deliberated
and advised the PP to submit the comparative list of EC conditions, vis-d-vis,
non-compliances points as raised by lRO, MoEFCC; The Action taken report may
be verified by the lRO, MoEFCC for further deliberations of the EAC;
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of Active Pharmaceutical lngredients (APls) Bulk Drug manufacturing unit with production

capacity from 25.5 TPM to 1U.O82 TPM within the Existing Plant located at Sy. No. 90/2,

9O/3, 90/4, 9911,9912,99/3, 99i4, 99/5, 100/1, 10012a, 10012b' 100i3, Village Sathammai,

Taluka Madurantakam, District Chengalpattu (Formerly Kancheepuram), Tamil Nadu by M/s

Sun Pharmaceutical lndustries Ltd.

The details of products and capacity are as under

S.
No.

Product Details
(complete name)

CAS No. Existing
Quantity

Proposed
Quantity

Totat
Quantity

Uses

1 Sodium Valproate 1069-66-5 8 IE Anticonvulsant

Oxetacaine I 2.4 3.4 Oral
Anaesthetic

3 Clomipramine 303-49-1 2 3 Antidepressan
t

Metadoxine o.4 0.6 1 Non-alcoholic
Steatohepatitis

Flurbiprofen 51c4494 1 0 0 Nonsteroidal
anti-

inflammatory
agent

b 63372-86-1 A 0
Analgesic

7 Carbamazapine 298-46-4 4 0 0 Anticonvulsant

B Metoprolol Tartrate 56392-17-7 0 Beta blockers

Tramodol
Hydrochloride

1 0 opioid
analgesics

10. Danazol 17230-88-5 0.1 0 androgenic
hormones

11. Magnesium
Valproate

6295943-
7

0 10 '10 Anticonvulsant

Divalproex
Sod ium

76584-70-
I

0 15 15 Anticonvulsant

13 Mephentermine
sulphate

1212-72-2 0 0.75 o.75 Antihypotentiv
e

Elagolix sodium 832720-
36-2

0 0.o2 002

Valpr'oic acid 1069-66-5 43 43 Anticonvulsant

Ranolazine 95635-55-
5

0 10 '10
Antianginal

71675-85-
I

2 2 Dopamine
receptor

antagonist,
neuroleptic.

Hydroxychloroquin 747-364 0.55 Rheumatoid

878

Minutes of 27th EAC Meeting (lndustry 3 Sector) held on March 7-8'2022 Page l3 of 48

2 126-27-2

1

4. 74536-44-0

5.

Analgin
Magnesium

0

0

o 36282-47-0 0

0

12.

14. GynaecologY
(Menstruation

disorders)

'15. 0

16.

17. Amisulpride 0

18 0 055
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arthritis
Carboplatin 41575-94-

4
0 o.o72 0 072 Various types

of cancers.
20 Orlistat 96829-58-

2

0 2.4 2.4 Therapy of
weight loss.

lsotretinoin 475948-2 0 0.18 0.18

22 Lumacaftor 936727-
05-8

005 005 Treat cystic
fibrosis

ZJ, Pregabalin 148553-
50-8

0 4 4 Analgesic in

treatment of
peripheral

neuropathic
pain

,Anticonvulsan
t,

Anxiolytic
24. Dexmethyl

Phenidate
19262-68-

1

0 0.1 01 deficit
hyperactivity

disorder
25 Tizanidine 64461-82-

1

o.25 0.25 skeletal
m uscle

relaxants
26 Lenalidom ide 191732-

72-6
0 0.025 0 025 treat various

types of
cancers

27 Liraglutide 204656-
20-2

0 0.25 o.25 control blood
sugar levels

28. Methylphenidate
HCL

298-59-9 0 o.475 o.475 attention
deficit

hyperactivity
disorder -

ADHD
29 Lurasidone 367514-

87-2
0 0.5 0.5 treat the

symptoms of
schizophrenia

JU lmatin ib 220127-
57-1

1.9 '1 .9 treat certain
types of
leukemia

Sunitib 341031-
54-7

0 0.04 0.04 Antineoplastic
S

32 Leuprolide 74381-53-
b

0 0."1 0.1 Treatment of
prostate

cancer,
endometriosis,
uterine fibroids
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19.

21 . Treat severe
recalcitrant

nodular acne.
0

0

0

31.
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The projecuactivity is covered under category '82'-APl of item 5 (f) 'synthetic, organic

Chemicals lndustry' of the schedule to the Environment lmpact Assessment (ElA)

Notification, 2006 (amendmenl on 27.O3.202O, 15j0.2020 & 16.07.2021). But, due to
presence of the Vedanthangal Bird Sanctuary within 5 Km from Project Site i.e.3.72 Km

(West), General condition is applicable to project and requires appraisal at Centre Level by

the EAC.

The pP reported that this is old unit before 2006 and is operating with valid CTO from SPCB.

The unit has obtained CTO compliance from the Tamilnadu Pollution Control Board vide

letter dated 07.03.2022- All the conditions were reported complied, however, some

suggestion were given to the unit. The PP committed to implement the suggestion given by

TNPCB. The EAC deliberated the compliance status and found satisfactory'

The PP reported that the Land area is 64688.76 sq.m. The expansion is proposed within the

existing land. The industry has already developed 21992.00 sq.m. (33.99%) green area and

an additional 2500 more trees will be developed in area of 4006.00 sq.m. near project site'

So overall greenbelt proposed after expansion will be 40.19%. The estimated project cost is

Rs. 202.36 Crores including an existing investment of Rs. 174.36 Crores. Total capital cost

earmarked towards environmental pollution control measures for proposed expansion is

Rs.149.5 Lakhs and the Recurring cost (operation and maintenance) will be about Rs 59 97

lakhs per annum. Total Employment will be of 654 persons. lndustry proposes to allocate Rs.

33 Lakhs of the proposed cost towards CER.

The PP reported that the unit is located at 3.72 km (west) from the Vedanthangal Bird

sanctuary. There are no other National Park, Biosphere Reserves, Tiger/Elephant Reserves,

Wildlife Corridors etc. within 1O km distance from the project site. The Kiliyar River is flowing

at a distance of 2.03 km in SSW direction. Palar River is flowing at a distance of 7 52 km in

ENE direction.

The PP reported that total water required after expansion will be 286.5 KLD out of which

fresh water will be 182 KLD. Fresh water will be sourced from private tankers' Effluent of 83

KLD will be treated through existing Effluent Treatment Plant of 60 KLD followed by RO (40

KLD), MEE (80 KLD) and ATFD (22KLD). The plant is based on zero liquid discharge

system.

The PP reported that the power requirement after expansion will be 42000 kVA including

existing 36000 kVA and will be met from TANGEDCO. Existing unit has DG sets of 1x380

kVA, 1x1500 kVA, 1x1010 kVA, 1x 5OO kVA capacities, additionally DG sets are used as

standby during power failure. stack height of 7m for 380 kvA & 500 kVA and 30 m for ',l010

kVA & 15OO kVA has been provided as per CPCB norms'

Existing unit has 3 TPH (2 Nos.), 6 TPH (1 No.) and 10 TPH (1 No.) coauwood fired boilers.

No additional boiler will be installed. Dust collector with a stack height of 30 m (for 6 TPH
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boiler) and dust collector followed by bag filter with a stack height of 36 m (for 10 TPH boiler)
has been installed for controlling the particulate emissions within the statutory limit of 1 15
mg/Nm3.

The Project proponent committed to comply with the rules and guidelines issued under the
Manufacture, Storage and lmport of Hazardous Chemicals (MSIHC) Rules, 1989, as
amended time to time, and the chemical Accidents (Emergency planning, preparedness and
Response) Rules, 1996. The onsite and offsite Emergency plan will be implemented as cited
in the provisions of the Rules.

The PP reported that a petitioner has filed an application before Hon'ble NGT southern
bench stating that the existing industry is operating without environmental clearance and
located close to the Vedanthagal Bird Sanctuary (case No. 88 of 2020). The Hon'ble NGT
formed a committee and after having reports from the committee appointed for the purpose
and reply by all the respondents including TNPCB, Wildlife officials, MOEF and Sun Pharma,
had directed to Tamil Nadu Pollution Control Board to submit the report whether there were
any other industries located along with the bird sanctuary. The case was last listed on
01.02.2022 and 01.o3.2022. The case has not disposed of yet. In this context, the EAC is of
the view that the EC is subject to orders/ judgment of Hon'ble NGT and any other court of
Law, as may be applicable to this project.

Details of solid waste/ Hazardous waste Generation and its Management: pp reported
that 131 kg/day of Municipal solid waste will be generated after expansion out of which 59
kg/day of organic waste will be treated through composting. Recyclable waste will be
disposed to TNPCB Authorized Recyclers Hazardous wastes like spent oil (cat. 5.1), spent
catalyst (cal.28.2), Spent carbon (cat. 2g.3), spent organic solvent (cat. 2g.6), Discarded
Barrels / containers / Liners (cat. 33.j), ETp sludge (cat. 35.3), process residues and
wastes (cat. 28.'1), Date Expired products (cat. 29.5), off specification products (cat. 28.4)
will be generated which will be disposed to TSDF.

The committee was informed that the Ministry has issued an office Memorandum dated
28 01 .2021 , which inter-alia request EAC to clearly recommend the permissible pollution load
i.e., quantity and quality, including composition of emissions, discharge and solid waste
generation. ln compliance this OM, PP has submitted the following pollution load information
and the EAC deliberated on the issue. pp also requested that EC may include the name of
products also othenrvise PP will face difficulty in obtaining the CTE/CTO from concerned
SPCB.

881

Kg Per Day
EFFLUENT WATER

Minutes of 27'h EAC Meeting (tndustry 3 Sector) held on March t-g, ZOZ2 Page '16 of 48

-101-

Details of Process Emissions Generation and its Management: HCl, Voc, soz, NHr, will
be there in process emissions and for its management wet scrubbers have been installed
with process stacks.

SOLID WASTE



EMISSION DETAILS

Deliberation s in the EAC:

The EAC, constituted under the provision of the EIA Notification, 2006 comprising

Expert Members/domain experts in various fields, examined the proposal submitted by the

project Proponent in desired format along with PFR/EMP reports prepared and submitted by

the consultant accredited by the QCI/ NABET on behalf of the Project Proponent'

The EAC noted that the Project Proponent has given an undertaking that the data and

information given in the application and enclosures are true to the best of his knowledge and

belief and no information has been suppressed in the PFR/EMP reports. lf any part of

data/information submitted is found to be false/ misleading at any stage, the project will be

rejected and Environmental clearance given, if any, will be revoked at the risk and cost of the

project proponent.

The committee noted that the PFR/EMP reports are in order, reflecting the present

environmental status and the proiected scenario for all the environmental components The

committee deliberated on the proposed mitigation measure towards Air, water, Noise and

882

Soil pollutions. The Committee suggested that the storage of
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materials/products shall be undertaken with utmost precautions and following the safety
norms and best practices.

The Committee deliberated on the revised water balance data submitted by PP and
found it satisfactory. The Committee also deliberated on the action plan and budget allocation
for green belt development. As committed by the PP the green belt development shall be
completed within one year. The Committee suggested that the greenbelt development shall
be taken up actively by the PP and trees shall be planted considered 2m x 2m ratio. The
Committee deliberated on mitigation of carbon emissions, biofuels and socioeconomic study
submitted by PP and found satisfactory. The committee deliberated the status of court case
and compliance status of cro and found the reply of PP satisfactory and reply of pp found
to be satisfactory.

The committee deliberated the onsite and offsite Emergency plans and various
mitigation measures to be proposed during implementation of the project and advised the pp
to implement the provisions of the Rules and guidelines issued under the Manufacture,
storage and lmport of Hazardous chemicals (MSIHC) Rules, 1989, as amended time to time,
and the chemical Accidents (Emergency planning, preparedness and Response) Rules,
1996.

The EAC deliberated on the proposal with due diligence in lhe process as notified
under the provisions of the EIA Notification, 2006, as amended from time to time and
accordingly made the recommendations to the proposal. The Experts Members of the EAC
found the proposal in order and recommended for grant of environmental clearance.

Accordingly, the EAC recommended for the grant of environmental clearance to
the proposal subject to following conditions:

The environmental clearance granted to the project/activity is stricfly under the
provisions of the EIA Notification 2006 and its subsequent amendments. lt does not
tantamounyconstrue to approvals/consenupermissions etc. required to be obtained or
standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations,
etc., as may be applicable to the project. The project proponent shall obtain necessary
permission as mandated under the Water (Prevention and Control of pollution) Act, 1g74 and
the Air (Prevention and control of pollution) Act, 19g1, as applicable from time to time, from
the state Pollution control Board, prior to construction & operation of the project.

The EAC, after detailed deliberations, recommended the project for grant of
envt ronmental clearance, subiect to compliance of terms and conditions as under, and
general terms and conditions in Annexure: -

(i) This Environmental clearance (EC) is subject to orders/ judgment of Hon,ble NGT and
any other Court of Law, as may be applicable to this project.

(ii) The PP shall comply with all the environmental protection measures and safeguards
proposed in the documents submitted to the Ministry. All the recommendations made
in the PFR/EMP in respect of environmental management, and risk mitigation
measures relating to the project shall be implemented.

883
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(iii). No banned chemicals shall be manufactured by the project proponent. No banned raw

materials shall be used in the unit. The project proponent shall adhere to the

notifications/guidelines of the Government in this regard.

(iv) The project proponent shall utilize modern technologies for capturing of carbon

emitted and shall also develop carbon sinUcarbon sequestration resources capable of

capturing more than emitted. The implementation report shall be submitted to the lRO,

MoEF&CC in this regard.

(v). All necessary precautions shall be taken to avoid accidents and action plan shall be

implemented for avoiding accidents. The Project proponent shall implement the

onsite/offsite emergency plan/mock drill etc. and mitigation measures as prescribed

under the rules and guidelines issued in the Manufacture, Storage and lmport of

Hazardous chemicals (MSIHC) Rules, 1989, as amended time to time, and the

chemical Accidents (Emergency Planning, Preparedness and Response) Rules,

1996.

(vi). The volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at

gg.97 o/o with effective chillers/modern technology. Regular monitoring of VOCS shall

be carried out.

(vii). The project proponent shall explore possibilities for recycling and reusing of treated

waterintheunittoreducethefreshwaterdemandandwastedisposal.

(viii). As already committed by the project proponent, Zero Liquid Discharge shall be

ensured and no treated/untreated wastewater shall be discharged outside the

premises. Treated effluent shall be reused in the process/utilities. Treated lndustrial

effluent shall not be used for gardening/greenbelt developmenUhorticulture.

884

(ix)

(x).

(xi)

(xii)

Continuous online (24x7) monitoring system for stack emissions shall be installed for

measurement of flue gas discharge and the pollutants concentration, and the data to

be transmitted to the CPCB and SPCB server. For online continuous monitoring of

effluent, the unit shall install web camera with night vision capability and flow meters in

the channel/drain carrying effluent within the premises'

The storage of toxic/hazardous raw material shall be bare minimum with respect to

quantity and inventory. Quantity and days of storage shall be submitted to the

Regional Office of Ministry and SPCB along with the compliance report'

The occupational health centre for surveillance of the worker's health shall be set up'

The health data shall be used in deploying the duties of the workers. All workers &

employees shall be provided with required safety kits/mask for personal protection.

Training shall be imparted to all employees on safety and health aspects of chemicals

handlin!. Safety and visual reality training shall be provided to employees. Action plan

for mitigation measures shall be properly implemented based on the safety and risk

assessment studies.

The unit shall make the arrangement for protection of possible fire hazards during

manufacturing process in material handling. Fire-fighting system shall be as per the

norms.

The solvent management shall be carried oul as follows: (a) Reactor shall be

connected to chilled brine condenser system. (b) Reactor and solvent handling pump

Minutes of 27rh EAC Meeting (lndustry 3 sector) held on March 7-a' 2022 Page 19 of 48
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(xv)

(xvi).

(xvii).

(xviii).

(xix).

shall have mechanical seals to prevent leakages. (c) Solvents shall be stored in a
separate space specified with all safety measures. (d) Proper earthing shall be
provided in all the electrical equipment wherever solvent handling is done. (e) Entire
plant shall be flame proof. The solvent storage tanks shall be provided with breather
valve to prevent losses. (f) All the solvent storage tanks shall be connected with vent
condensers with chilled brine circulation.

Total fresh water requirement, sourced from private tankers shall not exceed 182 KLD.
Prior permission in this regard shall be obtained from the concerned regulatory
authority/CGWA and renewed from lime to time.

The storm water from the roof top shall be channelized through pipes to the storage
tank constructed for harvesting of rain water in the premises and harvested water shall
be used for various industrial processes in the unit. No recharge shall be permitted
within the premises. Process effluenU any wastewater shall not be allowed to mix with
storm water.

The PP shall undertake waste minimization measures as below (a) Metering and
control of quantities of active ingredients to minimize waste; (b) Reuse of by-products
from the process as raw materials or as raw material substitutes in other processes.
(c) Use of automated filling to minimize spillage. (d) Use of close Feed system into
batch reactors. (e) Venting equipment through vapour recovery system. (f) Use of high
pressure hoses for equipment clearing to reduce wastewater generation.

The green belt of at least 5-10 m width shall be developed in at least 33% of the total
project area, mainly along the plant periphery/ additional land. selection of plant
species shall be as per the oPCB guidelines in consultation with the state Forest
Department. Records of tree canopy shall be monitored through remote sensing map.
Trees have to be planted with spacing ot 2m x 2m ratio and as committed by pp shall
plant 2500 number of trees in first year itself and subsequent years the green belt shall
be monitored. The plant species can be selected that will give better carbon
sequestration.

The activities and the action plan proposed by the project proponent to address the
socio-economic issues in the study area, shall be completed as per the schedule
presented before the committee and as described in the pFR/EMp report in letter and
spirit.

(xx). A separate Environmental Management Cell (having qualified person with
Environmental science/Environmenlal Engineering/specialization in the project area)
equipped with full-fledged laboratory facilities shall be set
Environmental Management and Monitoring functions.

up to carry out the
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Setting up of Technical Pesticides Specific lntermediates & Specialty Chemicals of
Production capacity upto 550.5 MTPM located at Plot No. 1032-11, Phase-ll, GIDC

lndustrial Estate - Panoli, District- Bharuch, Gujarat by M/s. Remark Technologies-

Consideration of Environmental Clearance

[Proposal No.: |A,/GJ/|ND31233790t2021, File No.: IAJ-'l'1011/430/2021-lA-ll(l)']

The Project Proponent and the accredited Consultant M/s. Aqua-Air Environmental

Engineers Pvt. Ltd. (NABET Accreditation No.: NABET/EI N2023llA0O62 (Rev. 01) Valid Up

lo 7.10.2023 has informed the EAC on the salient features of the project and informed that:

The proposal is for environmental clearance to the project for setting up of Technical

pesticides Specific lntermediates & Specialty Chemicals of Production capacity upto 550.5

MTPM located at Plot No. 1032-11, Phase-ll, GIDC lndustrial Estate - Panoli' Distric!

Bharuch, Gujarat by M/s. Remark Technologies.

The projecuactivities are covered under Category'A'of item 5(b) & 5(0 'Pesticides industry

and pesticide specific intermediates' and synthetic organic chemicals of the Schedule to the

Environment lmpact Assessment Notification, 2006, and requires appraisal at central Level

by the Expert Appraisal committee (EAC) in the Ministry. PP accepted that inadvertently

while filling form-2 only 5(b) category was mentioned, however, the product are both from

5(b) & 5(0 Category.

Delibe rations bv the EAC:

The Committee noted that PP has not submitted Life Cycle Analysis Study which was

asked from PP in agenda. ln this regard, the PP/Consultant is requested to revise the

application and submit the details. The EAC accepted the request of PP and accordingly, the

proposal was returned in its present form for the needful'

Aqenda No. 27.4

setting up of Dye lntermediates manufacturing unit of production capacity 660 MTPM

located at survey No.399, Village: Neja, Taluka: Khambhat, District: Anand, Gujarat by

M/s.JayGaneshlndustries.considerationofEnvironmentClearance.

[ProposalNo.|A/GJ/|ND3t217o5gl2o2l,F.No.lAJ.1,l01,l126412021.lA-ll|l||

The project proponent and the accredited consultant M/s. San Envirotech Pvt. Ltd having

accreditation No.: NABET/EjN1}22]RAO216 Valid up to 23.12.2023 made a detailed

presentation on the salient features of the project and informed that:

The proposal is for Environmental clearance to the project for setting up of Dye

lntermediates manufacturing unit of production capacity 660 MTPM located at survey

No.399, Village: Neja, Taluka: Khambhat, District: Anand, Gujarat by M/s Jay Ganesh
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lndustries.

All Synthetic Organic Chemicals lndustries located outside the notified industrial area/estate
are listed at S. N. 5(f) of Schedule of Environmental Impact Assessment (ElA) Notification
under Category 'A' and requires appraisal at Central Level by Expert Appraisal Committee
(EAC).

The details of products and capacity are as under:

Sr.
No.

Name of the Product Quantity
MT/Month

End use of
products

1 4-Nitro Toluene-2-Sulfonic Acid
(PNTOSA)

121-03-9

2 96-73-1

J Ortho Nitro Chloro Benzene Para
Sulfonic Acid (ONCBPSA)

121-18-6

4 Sulfo Tobias Acid (2-Naphthyat
Amino 1-5 Disulphonic Acid)

117-624

t Armstrong Acid
(1,5-Naphthalenedisulfonic acid)

81-04-9

Aniline 2.4 Di-sulfonic Acid 24605-36-
5

7 Aniline 2.5 Di-sulfonic Acid 24605-36-
5

8 Ortho Anisidine 4 Sulfonic Acid
(oA4SA)

98-42-0

o Schaeffer's Acid
(6-Hydroxynaphthalene-2-
sulphonic acid)

93-01-6

10 Para Toluidine-2,S-Disulfonic Acid
(PT2,5DSA)

26585-57-
o

11 Chloro Benzene Sulfonic Acid
(CBSA)

98-66-8

12 Para Anisidine 2 Sulfonic Acid
(PA2SA)

6470-17-3

13 Para Anisidine 3
(PA3SA)

Sulfonic Acid 13244-33-
2

14 Sulpho OAVS (1-Amino-2-
Methory-4-Beta Hydroxy Ethyt
Sulphone Sulphate Ester)

15 Sulfo VS (3 Sulphonyt4-Amino
Phenyl Beta Hydroxy Ethyt
Sulphone Sulphate Ester)

42986-22-
1

16 Para Phenylened iamine
Disulfonic Acid (PPD2,5DSA)

25 7139-89-1

17 Meta Phenylene Diamine 4.6 Di- 137-50-8

300

Dyes
manufacturing
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Sulfonic Acid (PNCBOSA)

6

121-88-0



Quantity
MT/Month

End use of
products

CAS No.Sr.
No.

Name of the Product

101-1 t-118 N-Ethyl-N-Benzyl Aniline Sulfonic
Acid (EBAMSA)

6471-78-919 Para Cresidine Ortho Sulfonic
Acid (PCoSA)

30693-53-
I

Para Nitro Aniline Ortho Sulfonic
Acid (PNAOSA)

20

82324-60-
5

21 Ortho Nitro Aniline Para Sulfonic

Acid (ONAPSA)

Para Nitro Aniline (PNA)22

100

8B-744Ortho Nitro Aniline (ONA)l3
100104-23424 4-Amino Azobenzene4-Sulfonic

Acid (PAABSA)
130-13-2Sodium Naphthionate (SN)

26 Alpha Naphthylamine
90-15-327 Alpha Naphthol

70

84-87-7NW Acid28
131-27-1C Acid

(2-Naphthylamine 4,8 Di Sulfonic

Acid)

29

1',17-43-130 Epsilon Acid
(1-Naphthol 3,8 Di Sulfonic Acid)

142-08-52-Pyridone31
28141-13-

1

32 Ethyl Cyano Pyridone
(3-Cyano-'t -Ethyl-6-HYdroxY-4-

Methyl-2-Pyridone)

50

4241-274Diethyl Cyano Pyridone

ano6-Methyl-2-PYridone)(3-cv
JJ

Total

The standard ToR issued by Ministry vide letter no. lA-J-1 101 1l2%l2oz',l-lA-ll (l); dated

3.07.2021. Public Hearing for the project was conducted by the Gujarat Pollution control

Boardon2g.l2.2o2l.ThePublicHearingproceedingwaspresidedoverbyResident
Additional Collector & Additional District Magistrate. The main issues raised during the public

hearing were related to local employment, development of greenbelt in surrounding area and

conservation of environment. As informed by the PP that there is No Litigation is pending

against the proposal.

The PP reported that Proposed land area of the project is 5000 m2. lndustry will develop

greenbelt in an area of 33% i.e. 1650 m2, out of total area of the project. The estimated

project cost is Rs. 5.0 crore. Total capital cost earmarked towards environmental pollution

control measures is Rs. 2.29 Crore and the Recurring cost (operation and maintenance) will

be about Rs. 4.48 Crore per annum. Total employment will be of 50 persons. lndustry

proposes to allocate Rs. 10.0 Lakhs towards corporate Environment Responsibility.
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sulfonic Acid (MPD4,6DSA)

100-01-6

25
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The PP reported that there are no National Parks, Wildlife Sanctuaries, Biosphere Reserves,
Tiger/Elephant Reserves, and Wildlife Corridors etc. within '10 km distance of lhe project site.
Pond of Lunej Village is at a distance of 1.8 km in WW direction.

The Ambient air quality monitoring was carried out at 8 locations during March, 2021 lo May,
2021 and the baseline data indicates the ranges of concentration as: PMro (63.6 - 74.6
pg/m3), PMzs (35.9 - 44.4 ug/m3), SO2 (13.8 - 18.2 pg/m3), NOx (19.8 -23.i pg/m3). AAe
modeling study for point source emission indicated that the maximum incremental GLCs after
the proposed project would be 3.665 pg/m3, 1.692 pg/m3 and 1.502 pg/m3 with respect to
PMro, SOz and NOx. The resultant concentrations are within the national ambient air quality
standards (NAAOS).

The PP reported that Power reguirement for proposed project will be power requirement will
be 450 kvA and will be met from Madhya Gujarat Vij company Ltd. (MGVCL). unit proposed
to install one D.G. set of 250 kVA capacity and will be used as standby during power failure.
stack (height '1 '1 meters) will be provided as per the cpcB norms to the proposed D.G. set.

The Project proponent committed to comply with the rules and guidelines issued under the
Manufacture, storage and lmport of Hazardous chemicals (MSIHC) Rules, 19g9, as
amended time to time, and the chemical Accidents (Emergency planning, preparedness and
Response) Rules, 1996. The onsite and offsite Emergency plan will be implemented as cited
in the provisions of the Rules.

The unit will have lmported coal/Briquette fired Boiler-1 (3 TpH), Boiler-2 (3 TpH), Thermic
Fluid Heater (2.5 Lakhs KcaUhr.), Hot Air Generator-1 (10 Lakhs Kcal/hr), Hot Air Generator-
2 (15 Lakhs Kcal/hr) will be installed. Cyclone separator and bag filter with a stack height of
30 m will be installed on Boilers, HAG & TFHs for controlling the particulate emissions within
the statutory limit of 150 mg/Nm3 for the proposed utilities. Process emission generation will
be from stack attached with Multipurpose plant-'l (sulphonation), Multipurpose plant-2
(Sulphonation), Multipurpose Plant-3 (other products), one common vent of 2 nos. of Spin
Flash Dryer (300 kg/hr. each) and one vent of lmported coal/Briquette fired Spray Dryer for
effluent (500 liUhr.) Two stage Alkali Scrubber will be installed to control process emission
from reactor. ln built bag filter will be provided as ApcM on vent of Spin Flash Dryer. ln-built
cyclone and water scrubber will be installed on Spray Dryer.

Details of Solid waste/Hazardous waste generation and its management:

889
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The PP reported that total water requirement is 260 m3/day of which fresh water requirement
of 120 m3/day will be met from Ground Water Source - Bore well. 140 m3/day will be
recycled/treated water. Sources of industrial effluent generation will be from process,
scrubber, washing, boiler blow down, cooling bleed off. Total trade effluent (150.5 KLD) will
be taken into ETP, after primary treatment effluent will be passed through Ro. Ro permeate
(105 KLD) will be reused within premises and Ro reject will be sent to MEE. MEE
condensate (35 KLD) will be reused. slurry of MEE will be spray Dryer in in-house spray
Dryer. Thus, unit proposed to achieve Zero Liquid Discharge (ZLD). sewage (5.0 KLD) wiil
be disposed into soak pit though septic tank.
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Deliberati ons in the EAC:

The EAC, constituted under the provision of the EIA Notification, 2006 comprising

Expert Members/domain experts in various fields, examined the proposal submitted by the

Project Proponent in desired format along with EIAJEMP reports prepared and submitted by

the consultant accredited by the QCI/ NABET on behalf of the Project Proponent.

The EAC noted that the Project Proponent has given an undertaking that the data and

information given in the application and enclosures are true to the best of his knowledge and

belief and no information has been suppressed in the EIA,/EMP reports. lf any part of

data/information submitted is found to be false/ misleading at any stage, the project will be

rejected and Environmental clearance given, if any, will be revoked at the risk and cost of the

proiect proponent.

The committee noted that the EIA/EMP reports are in compliance of the ToR issued

for the project, reflecting the present environmental status and the projected scenario for all

the environmental components. The Committee deliberated on the proposed mitigation

measure towards Air, Water, Noise and Soil pollutions. The Committee suggested that the

storage of toxic/explosive raw materials/products shall be undertaken with utmost

precautions and following the safety norms and besl praclices'

The committee deliberated on the water balance data submitted by PP and found it

satisfactory. The Committee deliberated on the action plan and budget allocation for green

890

Sr.
No.

Type of
Waste

Category
No. as per
HW Rules,

2016

Quantity Method of Disposal

1 ETP Waste 1E ) Collection, Storage, Transportation,
Disposal at TSDF site.

2 Salt of Spray
Dryer

353 65
MT/month

Collection, Storage, Transportation,

disposal at TSDF site.

J 26.1 350
MT/month

Collection, Storage, Transportation,

disposal at TSDF site or to Cement

industries for co-processing.

4 Gypsum
Waste

26.1 225
MT/month

Collection, Storage, Transportation,

disposal at TSDF site or to Cement

industries for co-processing.
R Used Oil 5.1 't .0

KL/year
Collection, Storage, Transportation, sel

to registered re-refiners or use for

lubrication within Premises.

I

tl Discarded
Containers/
Liners/Bag

''t0.0

MT/monlh
Collection, Storage, Transportation, Sell

to reg istered recyclers.

7 Spent
Sulphuric Acid

26.3 885
MT/month

Collection, Storage and partly reuse in-

house and partly will be sold to actual

users under Rule-9.
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lron Sludge

33.'t

Minutes of 27rh EAC Meeting (lndustry 3 Sector) held on March 7'A' 2022



The Committee deliberated the Onsite and Offsite Emergency plan and various
mitigation measures to be proposed during implementation of the project and advised the PP
to implement the provisions of the Rules and guidelines issued under the Manufacture,
storage and lmport of Hazardous chemicals (MSIHC) Rules, 1989, as amended time to time,
and the chemical Accidents (Emergency Planning, Preparedness and Response) Rules,
1996.

The EAC deliberated on the proposal with due diligence in the process as notified
under the provisions of the EIA Notification, 2006, as amended from time to time and
accordingly made the recommendations to the proposal. The Experts Members of the EAC
found the proposal in order and recommended for grant of environmental clearance.

Accordingly, the EAC recommended for the grant of environmental clearance to
the proposal subject to following conditions:

(i). The company shall comply with all the environmental protection measures and
safeguards proposed in the documents submitted to the Ministry. All the
recommendations made in the ElA,/EMp in respect of environmental management,
and risk mitigation measures relating to the project shall be implemented.

(ii) No banned chemicals/dyes shall be manufaclured by the project proponent. No
banned raw materials shall be used in the unit- The project proponent shall adhere to
the notifications/guidelines of the Government in this regard.

(iii). The project proponent shall utilize modern technologies for capturing of carbon
emitted and shall also develop carbon sinUcarbon sequestration resources capable of

89'l
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belt development and noted that as committed by the PP the green belt development shall be
completed within one year. The Committee suggested that the greenbelt development shall
be taken up actively by the PP and trees shall be planted considered 2m x 2m ratio,
accordingly, PP committed to plant 800 trees. The Committee deliberated on mitigation of
carbon emission, biofuels and socio economic study submitted by PP and found satisfactory.
The committee suggested for separate entry and exit gate at the unit and PP welcomed the
suggestion of the commiftee and committed for the same. The committee deliberated
Ecological biodiversity impact assessment report and found satisfactory.

The environmental clearance granted to the project/activity is stricfly under the
provisions of the EIA Notification 2006 and its subsequent amendments. lt does not
tantamounuconstrue to approvals/consenupermissions etc. required to be obtained or
standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations,
etc., as may be applicable to the project. The project proponent shall obtain necessary
permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974 and
the Air (Prevention and control of Pollution) Act, 19g1, as applicable from time to time, from
the state Pollution control Board, prior to construction & operation of lhe project.

The EAC, after detailed deliberations, recommended the project for grant of
environmental clearance, subiect to compliance of terms and conditions as under, and
general terms and conditions in Annexure: -
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capturing more than emitted. The implementation report shall be submitted to the lRO,

MoEF&CC in this regard.

(iv). The project proponent shall comply with the environment norms for Dye and Dye

lntermediate lndustry as notified by the Ministry of Environment, Forest and Climate

Change, vide GSR 325(E), dated 07.05.2014 under the provisions of the Environment

(Protection) Rules, 1986.

(v). Necessary precautions shall be taken to avoid accidents and action plan shall be

implemented for avoiding accidents. The Project proponent shall implement the

onsite/offsite emergency plan/mock drill etc. and mitigation measures as prescribed

under the rules and guidelines issued in the Manufacture, Storage and lmport of

Hazardous chemicals (MSIHC) Rules, 1989, as amended time to time, and the

chemical Accidents (Emergency Planning, Preparedness and Response) Rules,

1996.

(vi). The Volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at

99.97 o/o with effective chillers/modern technology. Regular monitoring of VOCs shall

be carried out.

(vii). The project proponent shall explore possibilities for recycling and reusing of treated

waterintheunittoreducethefreshwaterdemandandwastedisposal.

(viii). As already committed by the proiect proponent, Zero Liquid Discharge shall be

ensured and no treated/untreated wastewater shall be discharged outside the

premises. Treated effluent shall be reused in the process/utilities. Treated lndustrial

effluent shall not be used for gardening/greenbelt developmenUhorticulture.

(ix) Continuous online (24x7) monitoring system for stack emissions shall be installed for

measurement of flue gas discharge and the pollutants concentration, and the data to

be transmifted to the CPCB and SPCB server. For online continuous monitoring of

effluent, the unit shall install web camera with night vision capability and flow meters in

the channel/drain carrying effluent within the premises'

(x) The storage of toxic/hazardous raw material shall be bare minimum with respect to

quantity and inventory. Quantity and days of storage shall be submitted to the

Regional Office of Ministry and SPCB along with the compliance report'

(xi) The occupational health centre for surveillance of the worker's health shall be set up'

The health data shall be used in deploying the duties of the workers. All workers &

employees shall be provided with required safety kits/mask for personal protection.

(xii). Training shall be imparted to all employees on safety and health aspects of chemicals

handling. Safety and visual reality training shall be provided to employees. Action plan

for mitigation measures shall be properly implemented based on the safety and risk

assessment studies.

(xiii). The unit shall make the arrangement for protection of possible fire hazards during

manufacturing process in material handling. Fire-fighting system shall be as per the

norms.

(xiv). The solvent management shall be carried out as follovys: (a) Reactor shall be

connected to chilled brine condenser system. (b) Reactor and solvent handling pump

shall have mechanical seals to prevent leakages. (c) solvents shall be stored in a

Separatespacespecifiedwithallsafetymeasures.(d)Properearthingshallbe
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provided in all the electrical equipment wherever solvent handling is done. (e) Entire
plant shall be flame proof. The solvent storage tanks shall be provided with breather
valve to prevent losses. (f) All the solvent storage tanks shall be connected with vent
condensers with chilled brine circulation.

Total fresh water requirement, sourced from Ground Water, shall not exceed 120
m3/day. Prior permission in this regard shall be obtalned from the concerned
regulatory authority/CGWA and renewed from time to time.

The storm water from the roof top shall be channelized through pipes to the storage
tank constructed for harvesting of rain water in the premises and harvested water shall
be used for various industrial processes in the unit. No recharge shall be permitted
within the premises. Process effluenu any wastewater shall not be allowed to mix with
storm water.

The PP shall undertake waste minimization measures as below (a) Metering and
conlrol of quantities of active ingredients to minimize waste; (b) Reuse of by-products
from the process as raw materials or as raw material substitutes in other processes.
(c) Use of automated filling to minimize spillage. (d) Use of close Feed system into
batch reactors. (e) venting equipment through vapour recovery system. (f) Use of high
pressure hoses for equipment clearing to reduce wastewater generation.

The green belt of at least 5-10 m width shall be developed in at least 33% of the totat
project area, mainly along the plant periphery/ additional land. selection of plant
species shall be as per the CPCB guidelines in consultation with the state Forest
Department. Records of tree canopy shall be monitored through remote sensing map.
800 Number of rrees have to be planted with spacing of 2m x 2m ratio and as in first
year itself and subsequent years the green belt shall be monitored. The plant species
can be selected that will give better carbon sequestration.

The activities and the action plan proposed by the project proponent to address the
socio-economic issues in the study area shall be completed as per the schedule
presented before the committee and as described in the EIA/ EMp report in letter and
spirit.

A separate Environmental Management cell (having qualified person with
Environmental science/Environmental Engineering/specialization in the project area)
equipped with full-fledged laboratory facilities shall be set up to carry out the
Environmental Management and Monitoring functions.

Aqend a No. 27.5

Amendment of Existing Environmental clearance for Bulk Drug Unit by Addition of
Plot No. 124 & cP-173 stPcor of admeasuring 0.87 ha., to the Land Area of 2.32 ha.,
(Plot No. 125 & 1261of tws Gtobal calcium private Limited, located at 12s & 126, sipcot
lndustrial complex, Hosur, Tamil Nadu- Amendment of Environmental clearance

[Proposal No. lA/TN/l ND3 t 25SSZ 6t2O22; Fite No.J-l 1 01 j /41 i /2006-tA-il (t)J

The PP requested for amendment in existing Environmental Clearance issued by the Ministry
vide letter No J-l '101 1/41 1t2006-tA il (t) dated 16.08.2016 for Butk Drug Unit by Addition of

Minutes of 27rh EAC Meeting (rndustry 3 sector) herd on March 7-g,2022 page 2g of 48
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Plot No. 124 & CP-173 SIPCOT of admeasuring 0.87 ha., to the Land Area of 2.32 ha., (Plot

No. 125 & '126) of M/s Global Calcium Private Limited, Located at 125 & 126, Sipcot

lndustrial Complex, Hosur, TamilNadu. The PP informed that after the additional of the new

plot total Green Belt will be developed in Area of 1.08 ha.

Deliberations i EAC:

The committee was informed that PP has uploaded the EIA report of 2015 on

Parivesh portal. Present status of the project has not been submitted. The Committee

deliberated on the compliance status of the project and found that some major conditions

related to environmental conservation were partially complied.

Also, the PP requested to the Committee that they will revise the application and will

apply under para 7 (ii) of the EIA Notification, 2006 (modernization). The proposal was

accordingly returned in its present form for revision of the application for the needful'

894
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Expansion of Synthetic Organic Chemicals (Dyes lntermediate) Manufacturing unit of
production capacity 4,244.48 TPA to 4,604.48TPA, located at plot F-94 & F-95 RIICO
growth Centre, PHASE ll ABU ROAD, Sirohi, Rajasthan by M/s Arbuda lndustries -
Consideration of Environmental Clearance

[Proposal No. |A/RJ/|ND3125695812021; File No. IAJ-I1011/61/201g-tA-il(t)l

The project proponenl and the accredited consultant M/s Perfact Enviro Solutions Pvt. Ltd.
having accreditation number NABETiEIA/1922lRA0184 valid till 27-05-2022 has made a detailed
presentation on the salient features of the project and informed that:

The proposal is for consideration of the environmental clearance for the Expansion of
Synthetic Organic Chemicals (Dyes lntermediate) Manufacturing unit of production capacity
4,244.48 TPA to 4,604.48TPA, located at plot F-94 & F-gs Rilco growth centre, PHASE ll
ABU ROAD, Sirohi, Rajasthan by M/s Arbuda lndustries.

The details of existing and expansion products and their capacity, as under:

S Particulars Total after
Expansion
Production
Capacity

No.

Sulpho Vinyl
Sulphone (SVS)

3.461 40

895

7

CAS
No.

Production
Capacity as per

EC dated
11.03.2020

Proposed
Production
Capacity

1

2 2,Naphthol 6,8 Di-
Sulphonic Acid (G-
salt)

4, Sulpho Ortho
Aminobenzoic acid

42986-
22-1

600.00

TPA 72.00 0.00

98-43-1 TPA 60.00 0.00

128-42- TPA 60.00 0.00
7

12147- TPA 60.00 0.00
1

648.00

72.O0

60.00

4 4.4 Dinitro Stilbene
2,2, Disulphonic
Acid (DNSDA)

60.00

60 005 Metanilic Acid

6 MPDSA (Meta
Pheny Di Amine
Sulphonic Acid)

88-63-1 TPA 60.00 0.00 60.00

Dil Sulphuric
acid(25-30o/o)

76U-
93-9

TPA 0.00 3,461 .40
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Unit

TPA 48.00
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lm
ac

Sulphuric
id(s0-70%)

0.00 183.08 '183.08

TPA 360 4,244.48 4,604.48

The project is covered under the category 'B' of item 5(f) - Synthetic organic chemical

lndustry of the Schedule to the Environment lmpact Assessment (ElA) Notification, 2006 and

its subsequent amendments. Due to the applicability of General Condition (interstate

Boundary of Gujarat and Rajasthan within 5 km ('l .31 Km WSW); the case is appraised at

Central Level by the Expert Appraisal Committee (EAC).

The Ministry had granted earlier EC to the existing project vide letter no. F.No. J-

11O11t61tz}ig-lA ll(t) dated 11.O3.2020 for Manufacturing Synthetic Organic Chemical (dyes

lntermediates) of capacity 30 TPM at plot no F-95, RIICO growth center, Phase-ll' village

Maval, Tehsil Abu Road, District Sirohi, Rajasthan in favour of M/s Arbuda Industries The

Certified compliance certificate vides F.No.lV/Env/Raj/lND-189110232020 dated 23.02.2022

was obtained from the lntegrated Regional Office' MoEFCC Jaipur'

The Standard ToR has been issued by the Ministry vide letter No. lA-J-'l'1011/61/2019-lA-ll(l)

dated 05.0.1.2022. rhe Public Hearing for the proposed project is exempted as per clause 7

(i) (iii) stage (3)(ixb) of EIA notification 2006 (as per oM J-1101 1/32112016-lA. ll(l) dated

27th April 2018) amended to date as the project lies in the Notified lndustrial Area, RIICO

GroMh Center Phase ll, Maval, Rajasthan. The EAC deliberated all the issues and found in

order.

The PP reported that the existing land area is 1,977.30 m2 and an additional 1,977 .3O m2

land will be used for proposed expansion for a total plot area 3954.6 m2. The proponent

committed that they will develop a greenbelt in an area ol 4ovo i.e., 1582 m2 out of the total

area of the project. The estimated project cost is Rs 6.7 crores including existing investment

of Rs 6.0 Crores. Total capital cost earmarked towards environmental pollution control

measures is Rs. 1 .17 Crores and the Recurring cost (operation and maintenance) will be

about Rs 0.40 Crores Per annum.

The PP reported that there is notified (November 2O2O) ESZ of Jessore sloth Bear Sanctuary

at a distance of 6.92 Km in North-west direction and Mount Abu Wildlife Sanctuary at a

distance of 8.05 km North from the project site. River/ water body Banas River is flowing at a

distance of .t.6g Km wNW direction. conservation plan for seven schedule I species has

been duly prepared and a budget of Rs 0.12 crores has been allocated for the same. The

committee deliberated the Action Plan with mitigation measures and found in order.

Total Employment generation will be 30 persons. lndustry proposes to allocate Rs 12 lakhs

for social activities like development of smart classes in govt school and construction of

community toilets in nearby villages with Rs. 5 lakhs in first year, Rs. 3.5 lakhs for 2nd yeat

and Rs. 3.5 Lakhs towards social welfare.

The PP reported that the Ambient air quality monitoring was carried out at 8 locations during

winter season from october 2021 to December 2021 and the baseline data indicates the

rangesofconcentrationsas:PM10(,,107.4pg/m3to57.46pg/m3),PM2,5(63.55p9/m3to
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32.61 pg/m3), SO2 (13.82 pg/m3 to 7.13 pg/m3) and NOx (37.47 1pglm3 lo 17.74 pg/m3).

AAQ modelling study for point source emissions indicates that the maximum GLCs after the
proposed project would be 0.300 pg/m3,0.264 pg/m3,0.300p9/m3,1 pg/m3 and 0.002
mg/m3 with respect to PM 10, PM2.5, SOx and NOx and CO. The resultant concentrations
are within the National Ambient Air Quality Standards (NAAOS) except PM10 at one location
at Chandravati is found to be at 107.4 pglm3. The main reason for the increase in PM10
value is due to kutcha road. The PP committed for better Air Quality in the Village
Chandravati to control the PM10 and other AAQ emission values within the limits. M/s
Arbuda lndustries commit nearby to undertake the tree sapling plantation alongside the road
in consultation with the local body. The PP also committed that the plantation of indigenous
tree species that can reduce particulate matter and fugitive emissions with the scope for
vertical gardening as much as feasible.

The PP reported that the Total water requirement is 13.70 m3/day of which fresh water
requirement of 6.0 m3/day will be met from RIICO water supply/ Standby CGWB connection.
Effluent of 9.2 m3/day quantity will be treated through ETP, MEE/MVR system and RO. The
plant will be based on the zero Liquid discharge system. water is being supplied from the
RIICO water supply. Standby connection from CGWB is also taken.

The Project proponent will comply with the rules and guidelines issued under the
Manufacture, storage and lmport of Hazardous chemicals (MSlHc) Rules, 19g9, as
amended time to time, the chemical Accidents (Emergency planning, preparedness and
Response) Rules, "1996. The onsite and offsite Emergency plan will be implemented as cited
in the provisions of the Rules.

Details of Process emissions generation and its management

897

Stack Name of
Stack

Thermic
Fluid

Heater (8
Lac kcal)

Boiler (3
TPH)

Multi Cyclone
And

wet scrubber

Height
above

grou nd(m)

Emission
standard

115
mg/Nm3

115
mg/Nm3

Fuel
used

Agro
Waste

Agro
Waste

30

30 0.8

PIV
1

2

Stack
Dia
(m)

Parameter

PM
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The total Power requirement after expansion will be 250 kVA and will be sourced from
Jodhpur Vidyut Vitran Nigam Limited (JWNL). Existing unit has DG sets with capacity of '125

kVA. stack (5 m) will be provided as per CPCB norms to the proposed DG sets. Existing unit
has '1 No. of 3 TPH Boiler with Multi cyclone separator/ wet scrubber with a stack of height of
30 m for controlling the particulate emissions within the statutory limit of 115 mg/Nm3 for the
boilers. Existing unit has a Thermic fluid heater with capacity of 1 No. of 6 Lac kcal/hr and
now the PP is proposing an increase in capacity from 6 Lac kcal/hr to 8 Lac kcal/hr. Stack of
height 30 m will be installed for controlling the particulate emissions.

No
Pollution
Control
Measure

Multi Cyclone
And wet
scrubber
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Diesel

Sulphuric
Acid Mist
Chlorine

35 mg/Nm3

15 mg/Nm3

Will be Sold to the recYcler/Co-

processor having registration under

rule 9 of HoWM rules 2016.

Will be sent to the TSDF site, Udaipur

(Rajasthan).

Will be sold to the recYcler/Co-

processor having registration under

rule 9 of HoWM rules 2016.
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DG sets
125 kVA

(Standby)

Process
Reactor

Used Oil
(Hazardous
Waste)

Chemical sludge

Discarded
chemical
containers

lron Sludge

Salt from
MEE/MVR

Spent carbon

4

A

30

0.3

Details of Solid waste/ Hazardous waste generation and its management

TPA

TPA

TPA

TPA

TPA

0.0012

159

293

.E

b

Chimney

Adequate Stack
Height,

Three Stage
Common
Venturi

Scrubber

Category Treatment Method

Biodeg radable Organic Waste 1.82

298

Will be sent to MSW disPosal site

Non-
Biodegradable

Recyclable Waste
(Plastic, paper,

wood, glass, etc)

Will be sold to Authorised Recycler

Total 4.80

NON.HAZARDOUS WASTE MANAGEMENT (PROCESS)

Process Waste Unit Total after
expansion

TreatmenUDisposal

TP[/ 0.2 Will be sold to the brick manufacturer

HAZARDOUS WASTE MANAGEMENT (PROCESS)

Waste/ Category
as per HW Rules
2016

Unit Total after
expansion

Disposal
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Will be sold to an Authorised

recycler/TSDF site, UdaiPur

(Rajasthan).

Will be sent to the TSDF site' Udaipur

(Rajasthan).

Will be sold to an approved recycler

or trader.

TPA

2

Type of Waste

After
Expa nsion

(kg/day)

Boiler Ash
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Deliberations bv the EAC:

The EAC, constituted under the provision of the EIA Notification, 2006 comprising
Experts Members/domain experts in various fields, examined the proposal submitted by the
Project Proponent in desired format along with EIA/EMP reports prepared and submitted by
the Consultant accredited by the QCI/ NABET on behalf of the project proponent.

The EAC noted that the project proponent has given an undertaking that the data and
information given in the application and enclosures are true to the best of his knowledge and
belief and no information has been suppressed in the EIA/EMP reports. lf any part of
data/information submitted is found to be false/ misleading at any stage, the project will be
rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of the
project proponent.

The Committee also noted that the Ambient Air quality at Village Chandravati is found
to be 107.4 pg/m3 which is more than the prescribed standard. The main reason behind the
increase in value of Plvl l 0 is due to the kutcha road which cause more pollution as
comparison to Pakka road. The PP committed for better Air Quality in the Chandravati Village
to control the emission of PM10 and other AAQ emission values within the prescribed
standards. PP also committed for the plantation in the adjoining areas in consultation with
the local authorities. The PP also committed that the plantation is of Indigenous tree species
that can reduce particulate matter and fugitive emissions with the scope for vertical
gardening.

The Committee also deliberated the Onsite and Offsite Emergency plan and various
mitigation measures to be proposed during implementation of the project and advised the pp
to implement the provisions of the Rules and guidelines issued under the Manufacture,
storage and lmport of Hazardous chemicals (MSIHC) Rules, .19g9, as amended time to Ume,
and the chemical Accidents (Emergency planning, preparedness and Response) Rules,
1996.

The EAC deliberated on the proposal with due diligence in the process as noilfied
under the provisions of the EIA Notification, 2006, as amended from time to time and
accordingly made the recommendations to the proposal. The Experts Members of the EAC
found the proposal in order and recommended for grant of environmental clearance,

Accordingly, the EAC recommended for the grant of environmental clearance to
the proposal subject to following conditions:

The environmental clearance granted to the projecUactivity
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The committee, afler detailed deliberations, noted that the Ministry had issued EC
earlier vide letter no. J-l101116112O19-lA ll(l) dated 11.03.2020 for Manufacturing Synthetic
organic chemical (dyes lntermediates) of capacity 30 rpM (360 rpA) at plot no F-gs, Rllco
g rovvth center, Phase-ll, village Maval, Tehsil Abu Road, District sirohi, Rajasthan in favour
of M/s Arbuda lndustries. The Unit has obtained certified compliance report of EC conditions
by obtained from the lntegrated Regional Office, MoEFCC Jaipur. The Committee deliberated
the Certified Compliance Report and found in order.
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provisions of the EIA Notification 2006 and its amendments. lt does not tantamounuconslrue

to approvals/consenupermissions etc. required to be obtained or standards/conditions to be

followed under any other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to

the project. The project proponent shall obtain necessary permission as mandated under the

Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of
pollution) Act, 1981, as applicable from time to time, from the State Pollution Control Board,

prior to construction & operation of the project.

The EAC, after detailed deliberations, recommended the project for grant of

environmental clearance, subiect to comoliance of terms and conditions as under, and

general terms and conditions in Annexure: -

900

(i)

(ii)

(iii)

(iv)

(v)

(vi)

(vii).

(viii)

The PP shall comply with all the environmental protection measures and safeguards

proposed in the documents submitted to the Ministry. All the recommendations made in

the EIA/EMP in respect of environmental management, and risk mitigation measures

relating to the project shall be implemented.

The project proponent shall utilize modern technologies for capturing of carbon emitted

and shall also develop carbon sink/carbon sequestration resources capable of

capturing more than emitted. The implementation report shall be submitted to the lRo,

MoEF&CC in this regard.

No banned chemicals/dyes shall be manufactured by the project proponent. No banned

raw materials shall be used in the unit. The project proponent shall adhere to the

notifications/guidelines of the Government in this regard-

The project proponent shall comply with the environmenl norms for Dye and Dye

lntermediate lndustry as notifled by the Ministry of Environment, Forest and climate

change, vide GSR 325(E), dated 07.05.2014 under the provisions of the Environment

(Protection) Rules, 1 986.

All Necessary precautions shall be taken to avoid accidents and action plan shall be

implemented for avoiding accidents. The Project proponent shall implement the

onsite/offsite emergency plan/mock drill etc. and mitigation measures as prescribed

undertherulesandguidelinesissuedintheManufacture,storageandlmportof
Hazardous Chemicals (MSIHC) Rules, 1989' as amended time to time' and the

ChemicalAccidents(EmergencyPlanning,PreparednessandResponse)Rules,1996'

The continuous online (24x7) monitoring system for stack emissions shall be installed

for measurement of flue gas discharge and the pollutants concentration, and the data

to be transmitted to the GPCB and sPCB server. For online continuous monitoring of

effluent, the unit shall install web camera with night vision capability and flow meters in

the channel/drain carrying effluent within the premises'

The storage of toxic/hazardous raw material shall be bare minimum with respect to

quantity and inventory. Quantity and days of storage shall be submitted to the Regional

Office of Ministry and SPCB along with the compliance report'

The occupational health centre for surveillance of the worker's health shall be set up'

The health data shall be used in deploying the duties of the workers. All workers &

employees shall be provided with required safety kits/mask for personal protection'
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(ix). Training shall be imparted to all employees on safety and health aspects of chemicals
handling. Safety and visual reality training shall be provided to employees.

(x) The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling. Fire-fighting system shall be as per the
norms.

901

(xi).

(xii).

(xiii).

(xiv).

(xv)

(xvi).

(xvii).

(xviii).

The solvent management shall be carried out as follows: (a) Reactor shall be
connected to chilled brine condenser system. (b) Reactor and solvent handling pump
shall have mechanical seals to prevent leakages. (c) Solvents shall be stored in a
separate space specified with all safety measures. (d) Proper earthing shall be
provided in all the electrical equipment wherever solvent handling is done. (e) Entire
plant shall be flame proof. The solvent storage tanks shall be provided with breather
valve to prevent losses. (f) All the solvent storage tanks shall be connected with vent
condensers with chilled brine circulation.

Volatile organic compounds (Vocs)/Fugitive emissions shall be controlled al 99.97%
with effective chillers/modern technology.

Total fresh water requirement shall not exceed 6.0 m3/day prior permissions in this
regard shall be obtained from the concerned regulatory authority.

As already committed by the project proponent, Zero Liquid Discharge (ZLD) shall be
ensured and no waste/treated water shall be discharged outside the premises. Treated
effluent shall be reused in the process/utilities. Treated lndustrial effluent shall not be
used for gardening/greenbelt developmenUhorticulture purpose

The storm water from the roof top shall be channelized through pipes to the storage
tank constructed for harvesting of rain water in the premises and harvested water shall
be used for various industrial processes in the unit. No recharge shall be permitted
within the premises. Process effluenu any wastewater shall not be allowed to mix with
storm water.

The PP shall undertake waste minimizalion measures as below (a) Metering and
control of quantities of active ingredients to minimize waste; (b) Reuse of by-products
from the process as raw materials or as raw material substitutes in other processes. (c)
Use of automated filling to minimize spillage. (d) Use of close Feed system into batch
reactors. (e) Venting equipment through vapour recovery system. (f) Use of high-
pressure hoses for equipment clearing to reduce wastewater generation.

The green belt of at least 5-10 m width shall be developed in nearly 40% of the total
project area mainly along the plant periphery/adjacent areas, as committed by the pp.
selection of plant species shall be as per the cpcB guidelines in consultation with the
state Forest Department. Records of tree canopy shall be monitored through remote
sensing map. Trees have to be planted with spacing ol 2m x 2m and number of trees
have to be increased accordingly. The plant species can be selected that will give
better carbon sequestration and plantation shall be completed within six months.

The activities and the action plan of the issues raised during public hearing to address
the socio-economic issues in the study area, shall be completed as per the schedule
presented before the committee and as described in the EMp report in letter and spirit.
The compliances report shall be submitted to lRO, MoEFCC Lucknow.
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(xix). A separate Environmental Management Cell (having qualified person with

Environmental Science/Environmental Engineering/specialization in the project area)

equipped with full-fledged laboratory facilities shall be set up to carry out the

Environmental Management and Monitoring functions.

Aqenda No.27.7

sefting up of Pesticides Manufacturing unit with proposed capacity of 3500 MTPA

(excluding formulation), located at 52912 3-15, 530/2 5-15, 531/1 0-10' village-

Hassanpur Tehsil- Rajpura, District- Patiala, Punjab by M/s. safe Agrochemicals LLP -
Re- Consideration of Environmental Clearance'regarding'

[proposat No. |A/PB/|ND3121438212021; File No. IAJ-1101{/239/2021-lA-ll(l)]

The proposal was earlier placed before the EAC in its 24th meeting held during 12-'t 3

January, 2022 wherein EAC recommended the project. During the file processing, competent

authority sought certain requisite information/inputs regarding onsite and offsite emergency

plan. The lnformation submitted by the project proponent was not satisfactory.

Delibera n in the c

The EAC, constituted under the provision of the EIA Notification, 2006 comprising

Expert Members/domain experts in various fields' examined the proposal'

The EAC noted that the project was considered earlier in the 24th EAC meeting

wherein EAC recommended the proiect. During processing of the project for grant of EC the

Ministry has sought a clarification that, "Since this is a Pesticide Manufacturing Unit' it would

be appropriate that the Project Proponent is called upon to submit the Disaster Management

Plan as well which may be deliberated by the EAC and timeline for completion of the various

activities related to it is also clearly specified so that Response to various Disasters is in

place before the Plant becomes operational." Accordingly, the PP was submitted the ADS

reply and the proposal is placed in this instant meeting'

TheEAcnotedthattherequisiteinformation/inputsregardingonsiteandoffsite
emergency plan was not satisfactory.

The EAC, after detailed deliberations, suggested to resubmit the revised on-site'

offsite Emergency Disaster Management Plan and various mitigation measures to be

proposed during implementation of the project.

Aqenda No. 27.8

Extension of environmental Clearance for expansion of dyes & dye intermediates unit

{60 MTPM to 2355 MT/month and coal based power plant: 5 MWmonth at Survey No

igZ, nr. Kalamsar Village, Khambhat, Anand, Gujarat by M/s ROHAN DYES AND

INTERMEDIATES UNIT 1 - Consideration in Validity of extension in Environmental
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Clearance

[Proposal No. |A/GJ/|ND3125765712022; File No. J-11O'1146712008-lA-ll(l)l

The PP did not attend the meeting; however, the Committee deliberated the request of PP as

submitted on the Parivesh portal.

It was informed to the Committee that the EC was issued by the Ministry to the project vide
letter No. J-1'1O11146712O08-lA ll (l) dated 4th October, 2010. Extension in validity of
Environmental Clearance was also issued to the pro.ject vide letter dated 19.07.2017.

The committee was of the view that for the calculation of validity of EC, EC dated 4th October,
2010 should be considered. The committee recommended that as the EC was not
implemented by the PP even after taking extension of three years, therefore no scope for
further extension left as per the provision of ElA, Notification, 2006.

The Committee returned the proposal in the present form

Extension of environmental clearance for Adhesive Manufacturing plant at plot No.
77012 & 77013, village Jhagadia G|DC, Tatuka Jhagadia, District Bharuch, Gujarat by
M/s Bostik lndia Private Limited - consideration in validity of extension in
Environmental Clearance

The proposal is for validity extension in the Environmental Clearance granted by the Ministry
vide letter No. J-1 1011/7812o13-lA tt (t) dated t3th Aprit 20115 for the project Adhesive
Manufacturfng Plant located at plot number 270t2 and 770/3 ol GIDC Jhagadia, Taluka
Jhagadia, District Bharuch in Gujarat in favour of M/s. Bostik lndia private Limited.

The project proponent has requested for validity eltension in the Environmental Clearance
with the details are as under'

S

No.

Para of EC
issued by
MoEF&CC

Details as per the
T€rqYEC

To be
revised/
read as

Justification/reasons

1
EC received
dated 1 3th

Validity period as per
EC 5 years.

Extension
for 3
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The committee was also informed that as per para 9 of EIA Notification , 2006 "validity may be
extended by the regulatory authority concemed by a maximum peiod of three years if an
application is made to the regulatory authority by the applicant within the validity period,
together with an updated Form l, and Supplementary Form lA, tor Construction projects or
activities (item I of the Schedule)"

Aqenda No. 27.9

[Proposa I No. lA/G J/l ND3 I 25860 4t 2022; F i te No. J -1 1 01 1 tZ B t 20 13-tA-t t(t )]
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Extension
Process till

date

No.

EC Received1

12th April
2022

2
alidity of EC

for 7 years

'12th April
2023

One year EC
validity

extension
due to

covrD-19

2

21"r

February
2022

4

Application
for EC

Validity
Extension

2gth

February
2022

Acceptance
f Application

by
MoEF&CC,

Delhi

08th March
2022

EC
Extension

Presentation
at

MoEF&CC,
Delhi

9

yearsAs per Gazettee
Notification by
MoEF&CC Delhi

dated 29rh April
2015, validity of
Environment
Clearance shall be 7
years from the date
of issue instead of 5
years.

Hence, EC is valid till

12th April2022
Because of COVID-
'19 situation, MoEF

released one

notification dated

18th January,2021
regarding validity of
EC. "The period from

the lstApril, 2020lo
the 31"t March, 2021

shall not be

considered for the
purpose of
calculation of the
period of validitY of
Prior Environmental
Clearances" Hence,

Hence Our EC is

valid up to '12th April

2023.
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13th April
2015

q

April 2015

Deliberations in the EAC:

The Member secretary informed the committee that the PP has got EC on 13th April

2015 but still there are non-compliances of EC conditions as reported by the lRo, MoEFCC'

EAC observed that compliance of EC conditions should be the primary objective of PP'

Accordingly, the committee was of the opinion that without complete compliances of existing

EC condition this instant project may not be considered by the EAC for further extension'

The EAC noted that while presentation the consultant addressed state Level Expert

Appraisal committee (SEAC) instead of Expert Appraisal committee (EAC). The committee

showed displeasure to the casual behavior of the consultant. The consultant, however,

apologize for the mistake and submitted apology letter vide letter dated 08.03.2022.

The committee suggested PP to first comply with the existing EC conditions and then

come before the committee for validity extension as the EC is already valid till April, 2023'
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(Hon'ble supreme court order dated 07.02.2022 in the matter of ctvtL AppEAL No. 448
OF 2022, JRS INOUSTRIES V/s VINEET NAGAR & ORS.)

[Proposal No. |A/HR/1ND31258480I2022: Fite No. tA-J-110111172/2021-tA-il(t)l

The project proponent and the accredited consultant M/s sBA Enviro systems pvt. Ltd.,
Consultants having accreditation number NABET/ElA/2023/ RAOl98 valid till 24.5.2023 has
made a detailed presentation on the salient features of the project and informed that:

The proposal is for Terms of Reference (ToR) for Formaldehyde manufacturing unit with
capacity of 80 TPD, located at village Kohand, Tehsil - Gharaunda, District: Karnal, Haryana
by M/s JRS lndustries. The Existing plant was established based on Consent to Establish
granted vide file no. HSPCB/ConsenU3l3096618KARCTE5628233 dated 14.9.20.1g without
prior Environmental clearance, thus the project has violated the provisions of the EIA
Notification, 2006.

Production Capacity
Product Existing Capacity Proposed Capacity Total Capacity
Formaldehyde 80 TPD 80 TPD 80 TPD

Raw Material Detail:
Raw Material Existing Requirement Proposed Requirement Total Requirement

Methanol 40 I\/1T 40 MT 40 MT

The project comes under ltem 5(f) of the Schedule, as category A, as per EIA Notification
2006 and its subsequent amendments and, therefore requires appraisal at central level by
Expert Appraisal Committee (EAC) in the Ministry.

The PP reported that the existing land area is 4375.62 sqm and built up area is g64.00 m2.
The proponent informed that existing develop a greenbelt area is .,ls40.00 sqm and open
area is 698sqm of the project. The estimated project cost is Rs 6.7 Crores including existing
investment of Rs 3-25 Crores. The PP reported that the Total water requirement is 53 KLD,
52.5 KLD for industrial use & 0.5 KLD for domestic purpose. Noc for ground water
abstraction from HWRA is yet to be obtained. The pp reported that the total power
requirement will be 220 kVA (Total Connection load) and will be sourced from UHBVN (Uttar
Haryana Bijli Vitran Nigam. Two DG set of capacity 'l8o KVA and 200 KVA also exist as the
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The proposal was accordingly returned in its present form for the revision of the
application.

Aqenda No. 26.10

Formaldehyde manufacturing unit with Production capacity of 80 TPD, located at
village Kohand, Tehsil - Gharaunda, District: Karnal, Haryana by M/s JRS lndustries -
consideration in ToR- violation case submitted by Project proponent on parivesh
Portal on 25.02.2022.



-)s4-

692115t202211A_t

backup power supply

Details of Violation:

Period Production Remarks

August,
2018-

October,
2020

Formaldehyde
Manufacturing (80

TPD)

Prior EC was not taken before setting up and

operating the Unit, hence covered under violation of

the provisions of the EIA Notification, 2006

Deliberations bv the EAC:

The Member secretary has informed to the EAC that the Ministry had issued a

Notification vide S.O. 804 (E) dated 14th March, 2017 for appraisal of projects for grant of

terms of reference/ Environmental Clearance, which have started the work on site, expanded

the production beyond the limit of Environmental Clearance, or changed the product mix

without obtaining prior Environmental Clearance under EIA Notification, 2006. The above

said notification i.e., Notiflcation vide s.o. 804 (E) dated 14th March, 2017 was an open

window for 6 months. The projects or activities which are in violation as on date of this

notification only will be eligible to apply for environmental clearance under this notiflcation

and the project proponents can apply for environmental clearance under this notification only

within six months from the date of this notification.

906

The Member Secretary has also appraised to the EAC that there were three recent court

cases in the Hon'ble NGT [viz. Dastak NGO vs Syncochem Prganics Pvt. Ltd. & ors in OA

No. 287 ot 2020, Vineet Nagar Vs. Central Ground water Authority & ors, in oA No. 298 of

2020, andAyush Garg vs union of lndia & ors. in oA No. 840 of 20191, which were disposed

of by Hon'ble NGT vide its order dated 03.06.2021 with the following directions:

(i) For past Violations, the concerned Authorities are free to take appropriate action in

accordance with polluter pays principle, following due process'

(ii) Since having prior EC is statutory mandate, it has to be complied with by the

formaldehyde producing industrial units barring which the units cannot be allowed to

function.

(iiD state PCB may assess and recover compensation for illegal operation of the Units on

'Polluter Pays' PrinciPle'

(iv) state PCB may ensure that the unit does not re-start functioning without requisite

Statutory Clearance.

(v) To be duly considered by the concerned regulatory authorities including MOEFCC on

merits and in accordance with law.

It was informed to the Committee that the Hon'ble NGTWZ) in the matter titled Appeal

No. 34/2020 titled Tanaji B. Gambhire vs. chief secretary, Govt. of Maharashtra & ors. vide

order dated 24.05.2021 directed that a proper SoP (Standard operating Procedure) be laid

down for grant of EC in violation cases so as to address the gaps in binding law and practice

being curiently followed. The Hon'ble NGT further suggested MoEFCC to consider circulating

such soP to all sElAAs in the country. standard operating Procedure (soP) for identification
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and handling of violation cases under EIA Notification, 2006 vide office memorandum dated

7th July, 2021 was issued.

It was further informed that the Hon'ble Supreme Court in another matter titled
Electrosteel Steels Ltd. Vs. Union of lndia & Ors (Civil Appeal No. 7576-7577 ol 2021)
vide judgment daled 0911212021 , inleFalia, held vide the following paragraphs that :

".........93. The interim order passed by the Madras High Court appears to be
misconceived. However, this Coutt is not hearing an appeal from that interim
order. The interim stay passed by the Madras High Court can have no application
to operation of the Standard Operating Procedure to projects in teritoies beyond
the teritoial juisdiction of Madras High Court. Moreover, final decision may have
been taken in accordance with the Orders/Rules prevailing prior to 7th July, 2021.

94. ln passing the impugned order the High Court overtooked the
conseguences of closure of an integrated steel plant with a work force of 300
regular and 700 contractual workers. The High Couft also tailed to appreciate that
the judgment of this Court in Alembic Pharmaceuticals (supra) was distinguishable
on facts. Furthermore, continuance of the interim orders allowing operation of an
industrial establishment or even the grant of revised EC to the industiat
establishment cannot stand in the way of action against that establishment for
contraventions, including the imposition of penalty, on the pinciple 'pottuter pays'.
The scope and effect of Section 32A of the IBC is a different ,ssue. Ih,s Courf
need not examine into the question of whether penal action can be initiated against
the Appellant or, whether compensation can be recovered from the Appe ant, at
lhrs stage. Ihe rssue may be decided by the appropriate authority at the
appropriate stage when it adjudicates an action for penalization of the Appeltant or
recovery of compensation from the Appellant. The application of the Appeilant for
revised EC, cro etc. shall be considered stictty in accordance with environmental
norms.

95. The appeals are allowed. The impugned order is set aside. The Respondent
No.1 shall take a decision on the apptication of the Appellant for revised EC in
accordance with law, within three months from date. pending such decision, the
operation of the steel plant shall not be interfered with on the ground of want of EC,
FC, CTE or CTO........."

Further, the Ministry has issued an OM on 25lOBl2O21 and forwarded the directions of
the Hon'ble Supreme Court in the matter of Electrosteel Steels Ltd. Vs. Union of India & Ors
(Civil Appeal No.7576-7577 of 2021) vide judgment daled Ogt12t2O21 to regutatory authority.

The Member Secretary informed to Committee that the instant matter was placed before
the EAC, in pursuance of the directions given by the Hon'ble supreme court order dated
07.02.2022 for the original Application No. 4480f 2022 (JRS lndustries Vs. Vineet Nagar &
Ors.) concluded "the concerned authorities shall proceed with the applications, in accordance
with law, at the earliest, preferably within two months from the date of communication of this
o rd er".
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After detailed deliberations and examination of application in Form-l, PFR, other reports,

by the Committee it is emerged that the instant application is not as per the Standard

Operating Procedure (SOP) dated 7.7.2021 for identification and handling of violation cases

under EIA Notification, 2006. Even PP has not proposed the violation TOR as per provisions

of the SOP dated 07.07.2021 and PP has not submitted the correct application.

During the presentation the PP/Consultant has accepted that they had missed out

some of the important details related to the project. They have reguested the EAC to

consider this one-time and allow us to furnish the requisite details about the proposed

TOR as per SOP dated 07.07.2021 and other parameters in the PFR & Form-1 which is

requisite documents as per provision of the EIA Notification' 2006.

The EAC has also advised that the Consultant to submit the application with all

the details for appraisal of the EAC.

After, detailed deliberations, the EAC accepted the request of PP for revision of

application on Parivesh portal. Accordingly, the EAC deferred the proposal for revision of

application as per SOP daled 07.07.202'1.

The meeting ended with thanks to the Chair.
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ANNEXURE

(i) No further expansion or modifications in the plant, other than mentioned in the EIA
Notification, 2006 and its amendments, shall be carried out without prior approval of
the Ministry of Environment, Forest and Climate Change/SElAA, as applicable. ln case
of deviations or alterations in the project proposal from those submitted to this Ministry
for clearance, a fresh reference shall be made to the Ministry/SElAA, as applicable, to
assess the adequacy of conditions imposed and to add additional environmental
protection measures required, if any.

(ii) The Project proponent shall strictly comply with the rules and guidelines issued under
the Manufacture, Storage and lmport of Hazardous Chemicals (MSIHC) Rules, 1989,
as amended time to time, the Chemical Accidents (Emergency planning,

Preparedness and Response) Rules, 1996, and Hazardous and Other Wastes
(Management and Trans-Boundary Movement) Rules, 2016 and other rules notified
under various Acts.

(iii) The energy source for lighting purpose shall be preferably LED based, or advanced
having preference in energy conservation and environment betterment.

(iv) The overall nolse levels in and around the plant area shall be kept well within the
standards by providing noise control measures including acoustic hoods, silencers,
enclosures etc. on all sources of noise generation. The ambient noise levels shall
conform to the standards prescribed under the Environment (Protection) Act, 1g86
Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time)

(v) The company shall undertake all relevant measures for improving the socio-economic
conditions of the surrounding area. The activities shall be undertaken by involving
local villages and administration. The company shall undertake eco-developmental
measures including community welfare measures in the project area for the overall
improvement of the environment.

(vi) The company shall earmark sufficient funds towards capital cost and recurring cost
per annum to implement the conditions stipulated by the Ministry of Environment,
Forest and climate change as well as the state Government along with the
implementation schedule for all the conditions stipulated herein. The funds so
earmarked for environment managemenU pollution control measures shall not be
diverted for any other purpose.

(vii) A copy of the clearance letter shall be sent by the project proponent to concerned
Panchayat, Zilla Parishad/Municipal Corporation, Urban local Body and the local NGO,
if any, from whom suggestions/ representations, if any, were received while
processing the proposal.

(viii) The project proponent shall also upload/submit six monthly reports on Parivesh portal
on the status of compliance of the stipulated Environmental Clearance condltions
including results of monitored data to the respective lntegrated Regional Office of
MoEF&cc, the respective Zonal office of GPCB and spcB. A copy of Environmental
Clearance and six monthly compliance status report shall be posted on the website of
the company.

(ix) The environmental statement for each financial year ending 31sr March in Form-V as is
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mandated shall be submitted to the concerned state Pollution control Board as

prescribed under the Environment (Protection) Rules' 1986' as amended

subsequenfly, shall also be put on the website of the company along with the status of

compliance of environmental clearance conditions and shall also be sent to the

respective lntegrated Regional Office of MoEF&CC by e-mail.

The project proponent shall inform the public that the project has been accorded

environmental clearance by the Ministry and copies of the clearance letter are

available with the SPCB/Committee and may also be seen at Website of the Ministry

and at https://parivesh.nic.in/. This shall be advertised within seven days from the

date of issue of the clearance letter, at least in two local newspapers that are widely

circulated in the region of which one shall be in the vernacular language of the locality

concerned and a copy of the same shall be foruvarded to the concerned Regional

Office of the Ministry.

The project authorities shall inform the Regional office as well as the Ministry, the date

of financial closure and final approval of the project by the concerned authorities and

the date of start of the Project.

This Environmental clearance is granted subject to final outcome of Hon'ble supreme

court of lndia, Hon'ble High court, Hon'ble NGT and any other court of Law, if any, as

may be applicable to this Project.
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(xi)

(xii)
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S.
No.

Name of Members Designation

1 Prof. (Dr.) A.B. Pandit
Vice Chancellor, lnstitute of Chemical Technology,
Mumbai, Sir JC Bose Fellow, Government of lndia
Email: ab. pandit@ictmumbai.ed u. in

EAC
Chairman

2 Dr. Ashok Kumar Saxena, IFS
Bunglow No. 38, Sector-8A, Gandhinagar, Gujarat -
382008
E-mail: ashoksaxenal 1 59@gmail.com

Member

3 Prof. (Dr.) S. N. Upadhyay
Research Professo(Hon.),
Department of Chemical Engineering & Technology,
lndian lnstitute of Technology (Banaras Hindu University),
Varanasi
E-ma il:sn uoad hvav. che@iitbhu.ac.in

Member

4 Prof. (Dr.) Vijay S. Moholkar
Professor in Department of Chemical Engineering,
Block-K (Academic complex), Room No. l 1 1, lnidia
lnstitute of Technology Gawahati, Gawahati - 781039
E-mail: vmoholkar@iitg.ac.in

5 Shri Santosh Gondhalkar
'Shree' Apartment, Flat 401 , Plot No
Society, Santnagar, Pune- 41 1009
E-mail: santoshgo@gmail.com

22, Tukaram
Member

6 Dr. Suresh Panwar
House No.4, Gayateri Green Society, NH 58 Bypass,
Kankerkhera, Meerut, Uttar pradesh Email-
spcppri@gmail.com

Member

7 Shri Tukaram M Karne
"SHREYAS ORNATE'F-1,
95-Tulasibagwale Colony, Sahakarnagar-2,
PUNE: 411 009, Maharashka
E-mail: tmkarne@gmail.com

Member

8 Prof. (Dr.) Suneet Dwivedi,
Professor in K Banerjee Centre of Atmospheric and
Ocean Studies, University of Allahabad, Allahabad - 02
Uttar Pradesh
E-mail:dwivedisuneet@ red iffmail. com
/suneetdwivedi@gmail. com

Member
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[\/ember9 Shri Sanjay Bisht
Scientist'E', Room No. 517, Office of the Director General

of Meteorology, lndian Meteorological Department,

Musam Bhawan, Lodhi Road, New Delhi -1 10003

E-mail: E-tiay-.bjs!@h.d.g.9yj.o

Member

Member
Secretary

11.

Telefax: 011-20819346
E-mail: rb.lal@nic.in

MoEFCC

Scientist D
Dr. Abhilasha S MathuriYa

Ministry of Environment, Forest and Climate Change'

lndira Paryavaran Bhawan, Jor Bag Road,

New Delhi-1 10003

1

Technical OfficerDr. Bhawana K Negi
Ministry of Environmenl, Forest and Climate Change'

lndira Paryavaran Bhawan, Jor Bag Road,

New Delhi-1 10003

2

Research AssistantMr. Ritin Rai
Ministry of Environment, Forest and Climate Change'

lndira Paryavaran Bhawan, Jor Bag Road,

New Delhi-1 10003

3
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10. Shri Dinabandhu Gouda
Additional Director, DH IPC-|, Room No. 309A' Third

Floor,
Central Pollution Control Board, Parivesh Bhawan' East

Arjun Nagar, Delhi - 110032

E-mail: dinabandhu.cpcb@nic.in

Dr. R. B. Lal
Scientist'E'/Additional Director
Ministry of Environment, Forest and Climate Change

lndira Paryavaran Bhawan, Room No. V-304, Vayu

Wing, Jor Bag Road, New Delhi-110003
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Email Additional Director MoEFCC Dr R B LAL

Re: Zero Draft Minutes of the 27th EAC (Industry 3 Sector) meeting held during
March 7-8, 2022 (through Video Conferencing) for comments of the EAC and
approval of the Chairman Sir.

913

From : ab pandit <ab.pandit@ictmumbai.edu.in>

Subject: Re: Zero Draft Minutes ofthe 27th EAC
(Industry 3 Sector) meeting held during
March 7-8, 2022 (through Video
Conferencing) for comments of the EAC
and approval of the Chairman Sir.

To : Additional Director MoEFCC Dr R B LAL
< rb.lal@nic. in >,
ashoksaxenal 159@gmail.com, snupadhyay
che <snupadhyay.che@iitbhu.ac.in>,
dwivedisuneet@rediffmail.com,
suneetdwivedi@gmail.com,
santoshgo@gmail.com, pkmishra che
< pkmishra.che@itbhu,ac.in>,
drpkmlB@gmail.com, spcppri@gmail.com,
tmkarne@gmail.com, Dinabandhu Gouda
<dinabandhu.cpcb@nic.in>, Sanjay Bist
<sanjay. bist@imd.gov. in>,
vmoholkar@iitg.ac,in, Rakesh kushwaha
< kushwaha-cAwb@gov.in >

Mon, Mar t4,2022 11:00AM
.,,i1 attachment

Dear Dr. Lal,

Please find attached signed Minutes of the EC meeting,

With Warm Regards
Pa ndit

The Minutes of the meetinq has been aoproved

Prof Aniruddha B Pandit

Minutes of 2TthEAC Meeting (lndustry 3 Sector) held on March l-g, ZO22 Page 48 of 48
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(lmpact Assessment Division)
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The GM

MS. SUN PHARMACEUTICAL INDUSTRIES LIMITED

Sun Pharmaceutical lndustries Ltd Sathammal Village, Karunkhuzhi Post
madhuranthagam Taluk.Kanchipuram,Tamil Nadu€03303

subiect: Grant of Environmental Clearance (EC) to the proposed Project Activlty' under the provision of EIA Notification 2006-regarding

Sir/Madam,
This is in reference to your application for Environmental Clearance (EC)

in resoect oi oroiecr submitied tci ttre Minlstry vide proposal number
ten1ltirt OSlZaA368l2021 dated 08 Feb 2022. The particulars of the envrronmentar
clearance granted to the proJect are as below.

To,

1. EG ldontification No.

2. File No.

3. Project Type
4. Category
5. ProjecuActivity including

Schedule No.

5. Name of Projsct

8. Location of Project
9. TOR Date

Date: 3110312022

EC22A058TNl 1'1003

lA-J- 1 1 01 1 t 544t2O2 1 -lA-l I ( I )

New

5(0-APr

'Prooosed exoansion of Active
Phaimaceutiial lnqredients (APls) Bulk
Druq manufacturing within the Existrng
Plait" of M/s. Sun Pharmaceutical
lndustries Ltd. Village Sathammai, Taluk
Madurantakam, District Chengalpattu
(Formerly Kancheepuram), Tamil Nadu

MS, SUN PHARMACEUTICAL
INDUSTRIES LIMITED

Tamil Nadu

N/A

The project details along with terms and conditions are appended herewith from page

no 2 onwards

(e-signed)
Or. R.B. Lal
Scientist E

lA - (lndustrial Proiects - 3 sector)

Note:AvalidenvironmentalclearanceshallbeonethathasECidentification'iiit:ei c E_sign-gienerated from pARIVESH. ptease quote identification
number in all fituie correspondence.

Ih,s is a computer generated cover page.
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F. No. lA-J-1 I 011 1544t2021 -lA-ll(ll
Government of lndia

Ministry of Environment, Forest and Climate Change
(lmpact Assessment Division)

lndira Paryavaran Bhawan
Jorbagh Road, New Delhi - 110003

Dated: 31st March,2022
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To,
M/s Sun Pharmaceutical lndustries Ltd.,
Village Sathammai, Taluka Madurantakam,
District Chengalpattu (Formedy Kancheepuram),
Tamil Nadu

Project: Expansion of Active Pharmaceutical lngredients (APls) manufacturing unit
with production capacity from 25.5 TPM to 134.082 TPM within the Existing
Plant located at Sy. No. 9012,9013,90/4, 99/{, 99/2, 99/3, 99/4, 99/5, ,100t1,,t00t2a,

100/2b, 100/3, Village Sathammai, Taluka Madurantakam, District Chengatpattu
(Formerly Kancheepuram), Tamil Nadu by M/s Sun Pharmaceutical lndustries
Ltd. - Environmental Clearance regarding.

Sir,

This has reference to your proposal No. |A/TN/1ND3124836812021 dated 30th
December 2021 and further EDS reply dated 8th February, 2022 and submitting the pFR &
EMP report and further information vide letter dated 8th March,2022 on the above subject
matter.

2. The Ministry of Environment, Forest and Climate Change has examined lhe proposal
for Environmental Clearance to the project for Expansion of Active Pharmaceutical
lngredients (APls) manufacturing unit with production capacity from 2s.5 TpM to 134.0g2
TPM within the Existing Plant, located at Sy. No. 90t2, 90t3, 90t4, 99t1, 99t2, 99t3, 99t4.
99/5, 100/1 , 10Ol2a, 10012b, 100/3, Village Sathammai, Taluka Madurantakam, District
Chengalpattu (Formerly Kancheepuram), Tamil Nadu by M/s Sun pharmaceutical
lndustries Ltd.

3. The details of products and capacity are as under:

S
No.

Product Details
(complete

name)

CAS No. Existing
Quantit

v

Propose
d

Quantity

Total
Quantity

Uses

1 Sodium Valproate 1069-66-5 B Anticonvulsa
nt

Oxetacaine 126-27-2 2.4 Oral
Anaesthetic

3 C lom ipram ine 303-49-1 1 2 J Antidepressa
nt

4 Metadoxine 7453644-
0

0.4 0.6 1 Non-alcoholic
Steatohepatiti

S

EC ldentiflcation No. - EC22A058TN 1'11003 FiteNo. - tA-J-11o1y 4D021-lA-llo Date of lssue EC - 3110312022 Page 2 of 12

Emafl: iov. r-tta@su np ha rnra. com

27 35
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E Flurbiprofen 5104-49-4 U 0 Nonsteroidal
anti-

inflammatory
agent

6 Analgin
Magnesium

63372-86-
1

o 0 0 Analgesic

7 Carbamazapine 298464 4 0 0 Anticonvulsa
nt

o Metoprolol
Tartrate

J 0 Beta blockers

Tramodol
Hydrochloride

3628247-
0

1 0 0 opioid
analgesics

10 Danazol 17230-88-
5

0 0

11 Magnesium
Valproate

62959-43-
7

0 10 Anticonvulsa
nt.

12 Divalproex
Sodium

76584-70-
I

n 15 15 Anticonvulsa
nt.

13 Mephentermine
sulphate

1212-72-2 0 0.75 0.75

14 Elagolix sodium 832720-
36-2

0 0.02

'15 Valproic acid 1069-66-5 0 43 43 Anticonvulsa
nt.

16 Ranolazine 95635-55-
5

0 10 10 Antianginal

17 Am isulpride 7',t67s-85-
I

0 2 2 Dopam ine
receptor

antagonist;
neuroleptic.

1B Hydroxychloroqui
ne

747-364 0 0s5 0.55 Rheumatoid
arthritis

'19 Carboplatin 41575-94-
4

tt 0.o72 o.072 Various types
of cancers.

20 Orlistat 96829-58-
2

n 2.4 2.4 Therapy of
weight loss

21 lsotretinoin 475948-2 0 0.18 0.18 Treat severe
recalcitrant

nodular acne.

22 Lumacaftor 936727-
05-8

0 0.05 0.05 Treat cystic
fibrosis

23 Pregabalin 148553-
50-8

0 4 Analgesic in
treatment of
peripheral

neuropathic
Pain

,Anticonvulsa
nt,

Anxiolytic

24 Dexmethyl
Phenidate

19262-68-
1

U 0.1 0.1 deficit
hyperactivity

disorder

EC ldentitication No. - EC22A058TN 11'1003 File No. - lA-Jl 'l o'l 1 1544t2021-lA-ll(ll Oate of lssue Ec - 3110312022 Page 3 of 12
<// '
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1

56392-17-
7

0

o

0.1 androgenic
hormones

10

Antihypotenti
ve

0.02 Gynaecology
(Menstruation

disorders)

4



-l\s -

692115t2022il4 I

4. The Project proponent reported that the land area is 64688.76 sq.m. The expansion
is proposed within the existing land. The industry has already developed 21992.00 sq.m.
(33.99%) green area and an additional 2500 more trees will be developed in area of 4006.00
sq.m. near project site. So overall greenbelt proposed after expansion will be 40.19%. The
estimated project cost is Rs. 202.36 crores including an existing investment of Rs. 174.36
Crores. Total capital cost earmarked towards environmental pollution control measures for
proposed expansion is Rs.149.5 Lakhs and the Recurring cost (operation and maintenance)
will be about Rs. 59.97 lakhs perannum. Total Employment will be of 654 persons. lndustry
proposes to allocate Rs. 33 Lakhs of the proposed cost towards CER.

5. The PP reported that the unit is located at 3.72 km (West) from the Vedanthangal
Bird Sanctuary. wildlife corridors etc. within '10 km distance from the project site. project
proponent has applied the NBWL clearance vide proposal no. FPffN/lND/5079/2020 which
is under consideration by wildlife Division. There are no other National park, Biosphere
Reserves, Tiger/Elephant Reserves, Wildlife corridors etc. within 10 km distance from the
project site. The Kiliyar River is flowing at a distance of 2.03 km in sSW direction. palar
River is flowing at a distance of 7.52 km in ENE direction.

6. The PP reported that total water requirement after expansion will be 286.5 KLD out
of which fresh water will be 182 KLD. Fresh waler will be sourced from private tankers.
Effluent of 83 KLD will be treated through existing Effluent rreatment plant of 60 KLD

917

25 Tizan idine 64461-82-
I

0 0.25 0.25 skeletal
muscle

relaxants
26 Lenalidom ide 0 0.025 0.025 treat various

types of
cancers

27 Liraglutide 204656-
20-2

U o.25 025 control blood
sugar levels

28 Methylphenidate
HCL

298-59-9 0 o.475 0.475 attention
deficit

hyperactivity
disorder -

ADHD
29 Lurasidone 0 0.5 0.5 treat the

symptoms of
schizophrenia

30 220127-
57-1

0 1.9 1.9 treat certain
types of
leukemia

31 Sunitib 34103'l-
54-7

0.04 0.04 Antineoplasti
cs

1) Leuprolide 74381-53-
6

0 0.1 0.1 Treatment of
prostate
cancer,

endometriosi
s, uterine
fibroids

33 Semaglutide 910463-
68-2

0.02 0.02 control blood
sugar levels

34 25.5 123.68 134.82

EC ldentification No. - EC22A058TN 1 1 1 003 File No. - lA-J-'l10f ?544l2021-tA- (t) Date of tssue Ec - 31t03t2022

191732-
72-6

367514-
87-2

lm atin ib

0

0

Total

Page 4 of 12
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followed by RO (40 KLD), MEE (80 KLD) and ATFD (22KLD). The plant is based on Zero
liquid discharge system.

7. The power requirement after expansion will be 42000 kVA including existing 36000
kVA and will be met from TANGEDCO. Existing unit has DG sets of 1x380 kVA, 1x1500

kVA, 1x1010 kVA, 1x 500 kVA capacities, additionally DG sets are used as standby during
power failure. stack height of 7m for 380 kvA & 500 kvA and 30 m for 1010 kvA & 1500

kVA has been provided as per CPCB norms. Existing unit has 3 TPH (2 Nos.)' 6 TPH (1

No.) and 1O TPH (1 No.) coal/wood fired boilers. No additional boiler will be installed. Dust

collector with a stack height of 30 m (for 6 TPH boiler) and dust collector followed by bag

filter with a stack height of 36 m (for 10 TPH boile0 has been installed for controlling the
particulate emissions within the statutory limit of 1 15 mg/Nm3.

8. The Project proponent will comply with the rules and guidelines issued under the

Manufacture, Storage and lmport of Hazardous Chemicals (lVlSlHC) Rules, 1989, as

amended time to time, and the Chemical Accidents (Emergency Planning, Preparedness

and Response) Rules, '1996. The Onsite and offsite Emergency plan will be implemented

as cited in the provisions of the Rules.

g. Details of solid waste/hazardous waste disposal and process emissions generation

and its management are as per the plan provided in the PFR & EMP report and as

deliberated in the EAC.

10. The PP reported that this is old unit and is operating with valid cTo from SPCB

before 2006. The unit has obtained CTO compliance from the Tamilnadu Pollution Control

Board vide letter dated 07.O9.2O22. All the conditions were reported complied, however,

some suggestion were given to the unit. The PP committed to implement the suggestion
given bylfleCB. The EAC deliberated the compliance status and found satisfactory.

11. The Committee was informed that the Ministry has issued an Office Memorandum

dated 28.01.202.1 , which inter-alia request EAC to clearly recommend the permissible

pollution load i.e., quantity and quality, including cofiposition of emissions, discharge and

solid waste generaiion. ln complianie this OM, PP has submitted the following pollution

load information and the EAC deliberated on the issue. PP also requested that EC may

include the name of products also otheruise PP will face difficulty in obtaining the CTE/CTO

from concerned SPCB.

Kg Per Day
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EMISSION DETAILS

12. The proposal was considered by the Expert Appraisal Committee (lndustry-3
Sector) in its 27th meeting held during 7€ March, 2022, wherein the project proponent
and their consultant [M/s Eco Laboratories and Consultants Pvt. Ltd. having accreditation
number NABET/E|A/20231RA0211 valid lill 17.12.20231 presented the PFR/EMP report.

The Committee found the PFR/EMP report and reply of PP satisfactory and
recommended the project for grant of environmental clearance. The minutes of the meeting
and all the project documents are available on PARIVESH portal which can be accessed
at http://parivesh. n ic. in,

The EAC, constituted under the provision of the EIA Notification, 2006 comprising
Expert Members/domain experts in various fields, examined the proposal submitted by the
Project Proponent in desired format along with PFR/EMP reports prepared and submitted
by the Consultant accredited by the QCI/ NABET on behalf of the Project Proponent.

The EAC noted that the Project Proponent has given an undertaking that the data
and information given in the application and enclosures are true to the best of his knowledge
and belief and no information has been suppressed in the PFR/EMP reports. lf any part of
data/information submitted is found to be false/ misleading at any stage, the project will be
rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of
the project proponent.

The Committee noted that the PFR/EMP reports are in order, reflecting the present
environmental status and the projected scenario for all the environmental components. The
Committee deliberated on the proposed mitigation measure towards Air, Water, Noise and
Soil pollutions. The Committee suggested that the storage of toxic/explosive raw
materials/products shall be undertaken with utmost precautions and following the safety
norms and best practices.

The Committee deliberated on the revised water balance data submitted by PP and
found it satisfactory. The Committee also deliberated on the action plan and budget
allocation for green belt development. As committed by the PP the green belt development
shall be completed within one year. The Committee suggested that the greenbelt
development shall be taken up actively by the PP and trees shall be planted considered 2m
x 2m ratio. The Committee deliberated on mitigation of carbon emissions, biofuels and
socioeconomic study submitted by PP and found satisfactory. The committee deliberated
the status of court case and compliance status of CTO and found the reply of PP satisfactory
and reply of PP found to be satisfactory.

Kg Per Day
Fugitive emissionsProcess emissions

66.36927.7

Kg Per Day

c02 H2 NH3 N2 HBr HCt (cH3)2NH cH3Cl so2
895.7
(P) *
15 (F)

910.7

0.3
(P)

14 (F)
16
(F)

12.6
(P)

0 0 0

18.6
(P) *
21 .36
(F) =
39.96

EC ldentification No. - EC22A058TN 1 1 1 003 File No. - lA-J-1101!54412021-lA-ll(l) Date of lssue EC- 31n3D022\/ Page 6 of '12
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The committee deliberated the onsite and offsite Emergency plans and various
mitigation measures to be proposed during lmplementation of the project and advised the
PP io implement the provisions of the Rules and guidelines issued under the Manufacture,
storage and lmport of Hazardous chemicals (MSIHC) Rules, 1989, as amended lime to
time, and the chemical Accidents (Emergency Planning, Preparedness and Response)

Rules, 1996.

13. The environmental clearance granted to the projecVactivity is strictly under the

provisions of the EIA Notification 2006 and its subsequent amendments. lt does not

iantamounVconstrue to approvals/consenUpermissions etc. required to be obtained or

standards/cond itions to be followed under any other Acts/ Rules/ Subordinate legislations,

etc., as may be applicable to the project. The project proponent shall obtain necessary
permission is mandated under the Water (Prevention and Control of Pollution) Act, 1974

and the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to time,

from the State Pollution Control Board, prior to construction & operation of the project.

14. Based on the proposal submitted by the project proponent and recommendations of

the EAC (lndustry-3), Ministry of Environment, Forest and Climate change hereby accords

Environmental clearance io the project for Expansion of Active Pharmaceutical
lngredients (APls) manufacturing unit with production capacity from 255 TPM to

lil.OAZ TplOwithin the Existing Flant, located at Sy. No. 90/2, 90/3, 90/4, 99/1, 99/2,

99/3, 99/4, 99/5, 100/1, |O}lza,'l}Ot2b, 100/3, Village Sathammai,. Taluka

Madurantaiam, District Cirengalpattu (Formerly Kancheepuram), Tamil Nadu by M/s

Sun Pharmaceutical lndustries LtO. under the provisions of the EIA Notification, 2006,

subject to the compliance of terms and conditions as under:-

A Specific Gonditions:

( i).

( ii).

( iii).

(iv)

(v)

(vi)

This Environmentat clearance (EC) is subject to orders/ judgment of Hon'ble

NGT and any other Court of Law, as may be applicable to this project'

This Environmental clearance is subject to obtaining the NBWL clearance

fromtheStandingCommitteeonWildlifeastheUnitislocatedat3.T2km
(West) from the Vedanthangal Bird Sanctuary.

The project proponent shall comply with the environment norms for Bulk

Oiugs (Pttar;aceutical) lndustry as notified by th-e Ministry of Environment'
Forist'and climate change, vide GSR 541(E), dated 06.08.202'l under the

provisions of the Environment (Protection) Rules, 1986'

The PP shall comply with all the environmental protection measures and safeguards

proposed in the documents submitted to the Ministry. All the recommendations made

in in" pf WfUp in respect of environmental managemenl, and risk mitigation

measures relating to the project shall be implemented'

No banned chemicals shall be manufactured by the project proponent. No banned

raw materials shall be used in the unit. The project proponent shall adhere to the

notifications/guidelines of the Government in this regard'

The project proponent shall utilize modern technologies for capturing of carbon

emitted ind shail also develop carbon sink/carbon sequestration resources capable

of capturing more than emitted. The implementation report shall be submitted to the

lRO, MoEF&CC in this regard.

EC tdentitication No. - EC22AO58TN.I 11OO3 Fite No. - lA-J-1 10',11 154412121-lA-llll) Date oflssue EC - 3110312022 PageT ol12
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(vii). All necessary precautions shall be taken to avoid accidents and action plan shall be
implemented for avoiding accidents. The Project proponent shall implement the
onsite/offsite emergency plan/mock drill etc. and mitigation measures as prescribed
under the rules and guidelines issued in the Manufacture, Storage and lmport of
Hazardous Chemicals (MSIHC) Rules, '1989, as amended time to time, and the
Chemical Accidents (Emergency Planning, Preparedness and Response) Rules,
1996.

(viii) The volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at
99.97 o/o with effective chillers/modern technology. Regular monitoring of VOCS shall
be carried out.

(ix). The project proponent shall explore possibilities for recycling and reusing of treated
water in the unit to reduce the fresh water demand and waste disposal.

(x). As already committed by the project proponent, Zero Liquid Discharge shall be
ensured and no treated/untreated wastewater shall be discharged outside the
premises. Treated effluent shall be reused in the process/utilities. Treated lndustrial
effluent shall not be used for gardening/greenbelt developmenUhorticulture.

(xi). Continuous online (24x7) monitoring system for stack emissions shall be installed for
measurement of flue gas discharge and the pollutants concenlration, and the data to
be transmitted to the CPCB and SPCB server. For online continuous monitoring of
effluent, the unit shall install web camera with night vision capability and flow meters
in the channel/drain carrying effluent within the premises.

(xii). The storage of toxicihazardous raw material shall be bare minimum with respect to
quantity and inventory. Quantity and days of storage shall be submitted to the
Regional Office of Ministry and SPCB along with the compliance report.

(xiii). The occupational health centre for surveillance of the worker's health shall be set up.
The health data shall be used in deploying the duties of the workers. All workers &
employees shall be provided with required safety kits/mask for personal protection.

(xiv). Training shall be imparted to all employees on safety and health aspects of
chemicals handling. Safety and visual reality training shall be provided to employees.
Action plan for mitigation measures shall be properly implemented based on the
safety and risk assessment studies.

(xv) The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling. Fire-fighting system shall be as per the
norms.

(xvi). The solvent management shall be carried out as follows. (a) Reactor shall be
connected to chilled brine condenser system. (b) Reactor and solvent handling pump
shall have mechanical seals to prevent leakages. (c) solvents shall be stored in a
separate space specified with all safety measures. (d) proper earthing shall be
provided in all the electrical equipment wherever solvent handling is done. (e) Entire
plant shall be flame proof. The solvent storage tanks shall be provided with breather
valve to prevent losses. (f) All the solvent storage tanks shall be connected with vent
condensers with chilled brine circulation.

(xvii). Tolal fresh water requirement, sourced from private tankers shall not exceed 182
KLD. Prior permission in this regard shall be obtained from the concerned regulatory
authority/CGWA and renewed from time to time.
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(xxi)

(xxii)

The storm water from the roof top shall be channelized through pipes to the storage
tank constructed for harvesting of rain water in the premises and harvested water
shall be used for various industrial processes in the unit. No recharge shall be
permitted within the premises. Process effluenV any wastewater shall not be allowed
to mix with storm water.

The PP shall undertake waste minimization measures as below (a) Metering and

control of quantities of active ingredients to minimize waste; (b) Reuse of by-products
from the process as raw materials or as raw material substitutes in other processes.
(c) Use of automated filling to minimize spillage. (d) Use of close Feed system into

batch reactors. (e) Venting equipment through vapour recovery system. (0 Use of
high pressure hoses for equipment clearing to reduce wastewater generation'

The green belt of at least 5-10 m width shall be developed in at least 33% of the total
proleit area, mainly along the plant periphery/ additional land. Selection of plant

species shall be as per the CPCB guidelines in consultation with the state Forest

Department. Records of tree canopy shall be monitored through remote sensing

map. Trees have to be planted with spacing of 2m x 2m ratio and as committed by

PP shall plant 2500 number of trees in first year itself and subsequent years the
green beli shall be monitored. The plant species can be selected that will give better

carbon sequestration.

The activities and the action plan proposed by the project proponent to address the

socio-economic issues in the study area, shall be completed as per the schedule

presented before the committee and as described in the PFR/EMP report in letter

and spirit.

A separate Environmental Management cell (having qualified person with

Environmental Science/Environmental Engineering/specialization in the project

area) equipped with full-fledged laboratory facilities shall be set up to carry out the

Environmental Management and Monitoring functions.

(xix)

(xx).

B General Conditions: The grant of environmental clearance is further subject to

compliance of other general conditions as under:-

(D No further expansion or modifications in the plant, other than mentioned in the EIA

Notification, 2006 and its amendments, shall be carried out without prior approval of
the Ministry of Environment, Forest and climate change/SElAA, as applicable. ln

case of deviations or alterations in the project proposal from those submitted to this

Ministry for clearance, a fresh reference shall be made to the Ministry/SEIAA' as

applicjbb, to assess the adequacy of conditions imposed and to add additional

environmental protection measures required, if any'

(ii) The project proponent shall strictly comply with the rules and guidelines issued under

the Manufacture, Storage and lmport of Hazardous Chemicals (MSIHC) Rules, 1989'

as amended time to time, the chemical Accidents (Emergency Planning,

Preparedness and Response) Rules, 1996, and Hazardous and other wastes
(Management and Trans-Boundary Movement) Rules, 2016 and other rules notified

under various Acts.

(iii) The energy source for lighting purpose shall be preferably LED based, or advanced

having preference in energy conservation and environment betterment'

(iv) The overall noise levels in and around the plant area shall be kept well within the

standards by providing noise control measures including acoustic hoods, silencers,

EC tdentification No. - EC22AO58TN111OO3 Fite No. - lA-J-110',11 lu4l2121-lA-ll(l\ Date of lssue Ec - 3110312022 Page9of12
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(v)

enclosures etc. on all sources of noise generation. The ambient noise levels shall

conform to the standards prescribed under the Environment (Protection) Act, 1986
Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

The company shall undertake all relevant measures for improving the socio-
economic conditions of the surrounding area. The activities shall be undertaken by
involving local villages and administration. The company shall undertake eco-
developmental measures including community welfare measures in the project area
for the overall improvement of the environment.

(vi) The company shall earmark sufficient funds towards capital cost and recurring cost
per annum to implement the conditions stipulated by the Ministry of Environment,
Forest and Climate Change as well as the State Government along with the
implementation schedule for all the conditions stipulated herein. The funds so
earmarked for environment managemenU pollution control measures shall not be
diverted for any other purpose.

(vii) A copy of the clearance letter shall be sent by the project proponent to concerned
Panchayat, Zilla Parishad/Municipal Corporation, Urban local Body and the local
NGO, if any, from whom suggestions/ representations, if any, were received while
processing the proposal.

(ix) The environmental statement for each financial year ending 31st March in Form-V as
is mandated shall be submitted to the concerned State Pollution Control Board as
prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status
of compliance of environmental clearance conditions and shall also be sent to the
respective lntegrated Regional Office of MoEF&CC by e-mail.

(x) The project proponent shall inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
available with the SPCB/Committee and may also be seen at Website of the Ministry
and at https://parivesh.nic.in/. This shall be advertised within seven days from the
date of issue of the clearance letter, at least in two local newspapers that are widely
circulated in the region of which one shall be in the vernacular language of the locality
concerned and a copy of the same shall be forwarded to the concerned Regional
Office of the Ministry.

(xi) The project authorities shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval ofthe project by the concerned authorities
and the date of start of the project.

(xii) This Environmental clearance is granted subject to final outcome of Hon'ble
Supreme Court of lndia, Hon'ble High Court, Hon'ble NGT and any other Court of
Law, if any, as may be applicable to this project.

15. The Ministry reseryes the right to stipulate additional conditions, if found necessary
at subsequent stages and the project proponent shall implement all the said conditions in a
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(viii) The project proponent shall also upload/submit six monthly reports on Parivesh
Portal on the status of compliance of the stipulated Environmental Clearance
conditions including results of monitored data to the respective lntegrated Regional
Office of MoEF&CC, the respective Zonal Office of CPCB and SPCB. A copy of
Environmental Clearance and six monthly compliance status report shall be posted
on the website of the company.
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time bound manner. The Ministry may revoke or suspend the environmental clearance, if
implementation of any of the above conditions is not found satisfactory.

16. Concealing factual data or submission of false/fabricated
failure to comply with any of the conditions mentioned
result in withdrawal of this clearance and attract action
provisions of the Environment (Protection) Act, 1986.

17. Any appeal against this environmental clearance shall lie with the National Green

Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the

National Green Tribunal Act, 2010.

18. The above conditions shall be enforced, inter-alia under the provisions of the Water
(prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,

1981 , the Environment (Protection) Act, 1986, Hazardous and other wastes (Management

and Transboundary Movement) Rules,2016 and the Public Liability lnsurance Act, 1991

along with their amendments and Rules and any other orders passed by the Hon'ble

Supieme Court of lndia / High Courts and any other Court of Law relating to the subject

matter

'19. This issues with approval of the competent authority.

(Dr. R. B. Lal)
Scientist'E'/Additional Director

Tele-fax: 01 1 -2081 9346
Email-rb.lal@nic.in

Copy to: -

1. Deputy Director General of Forests (c), Ministry of Environment, Forest and climate

chanje, Regional office (sEz), lst and llnd Floor, Handloom Export Promotion

Council, 34, Cathedral Garden Road, Nungambakkam, Chennai - 34

2. Principal secretary to Government, Department of Environment, climate change and

Foresis, Govemment of Tamil Nadu, No. 1, Jeenis Road, Panagal Building, Ground

Floor, Saidapet, Chennai-60001 5

3. The Member secretary, central Pollution control Board, Parivesh Bhawan, East Arjun

Nagar, Delhi - 32

4. The Member Secretary, Tamil Nadu Pollution control Board, 76, Mount Salai, Guindy,

Chennai - 600 032

5. The Member secretary, central Ground water Authority, Jamnagar House, 18/1 1 ,

Man Singh Road Area, New Delhi, Delhi 110001

6. The District Collector, District Chengalpaftu, Tamil Nadu

data
above

under

and
may
the

EC ldentiflcation No. - EC22A058TN111003 File No. - lA-J-11011t5'44t2021-lA-ll(l) Date of lssue Ec - 31n3n022 Page 1'l of 12
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7. Guard File/Monitoring FileMebsite/Record File/Parivesh Portal

(Dr. R. B. Lal)
Scientist'E'/Additional Director

Tele-fax: 01 1-208'19346
Email-rb.lal@nic. in

Signature l)lotVerified
Disitatty sisridd o/o,. R e. l"t
Scientist E -,
Dale: 3131 12022 1 :05:50 PM
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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL,

SOUTHERN ZONE. CHENNAI

IN
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Meenavar Nala Sangam
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-Vs-

Union of India & Ors.
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REPLY DAVIT ON BEHALF

Mrs. M I1. Sarasrvathy',
Counsel lor MoEF & CC. Rl

Mobilc No. 9414415523

OF RESPONDENT NO. I.
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